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3027
LOK SABHA
Monday, 30th April, 1956

The Lok Sabha met at Half Past Ten
of the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
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Sardar Majithia : Certain allotments
have been made for these three can-
tonments in the next Plan, and, rough-
ly, what we think to be the most im-
portant items will be met fully whilc
other items which we do not think
are so important will be partially met.
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Sardar Majithia : | shall require
notice for that question.

Shri B. D. Pande: Sir, recently I
went to Mussorie and I saw this hos-
pital of Landour, finely built hospital,
lying vacant. Could it not be transfer-
red to the civil side and made use of
in any other way?

_Sardar Majithia : So far as the hos-
pital is concerned it is quite possible
—I do not know, I take that infor-
mation from the hon. Mcmber—it is
quite possible that it is lying vacant.
But we intend to fully utilise these va-
cant hospitals as and when our needs
arise. Fortunately, the sickness rate in
the Army is very very low !

Shri N. M. Lingam : May T know
the total outlay for all the canton-
ments in the country during the
Second Plan period?

Sardar Majithia : For that I require
notice. because this question was par-
ticularised about the three canton-
ments.
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Sardar Majithia : 1 was only prepar-
ed about the threc cantonments in res-
pect of which the question was speci-
fically put. If a separate noticc is
given I shall give the required infor-
mation

ANDAMAN ISLANDS

*1807. Shri Velayudhan: Will the
Minister of Home Affairs bc pleased
to state : )

(a) the number of familics from
the Travancore-Cochin State scttled
in the Andamans ; and

(b) the facilities given to them in
that lIsland?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) 68
families.

(h) A statement showing the fucili-
ties given to the settlers is placed on
the Tuble of the House. [See Appen-
dix X. anncxure No. 60.]

Shri Velayudhan : Beforc getting
these familics included in the list ot
thosc who wanted to go to the An-
damans, muy I know whether the
actupl  conditions  existing  in  the
Andaman  Islands  were  given 1o
them: was any statement or publicity
material relating to the real conditions
prevailing there as to what is  the
climate there, cte.. given to them?”

Shri Datar: All the, information is
placed at the disposal of the Govern-
ment, and the Government publishes
and calls for names of familics who
want to go to the Andaman Islands.

Shri Velayudhan: Muy 1, know
whether there was any request from
these families who have settled there
to come back because of the difficult
conditions there?
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Shri Datar: Only three families
came back--so far us Travancore-
Cochin is concerned. three families
cume back. Two were families of
fishermen. They found it was not
very suitable to them. And one
family was an agriculturist family.

Shri A, M. Thomas: In view of the

~density of population in Travancore-

Cochin, may 1 know whether the Cen-
tre has framed any comprehensive
scheme for settlement of additional
number of families in the Andamans
al‘}d.. if so. how far there is scope for
it

Shri Datar: May | point out to the
hon. Member that so far as the Anda-
mans are  concerned,  principally
the refugees from East Pukistan were
1o be settled there. and a relaxation
has been made in the rule according to
which about 25 per cent of them will
be taken from other States in India?

Shri B. S. Murthy: May 1 know
whether it is a fact that some of the
settlers are not yet supplied with live-
stock und therefore they ure not able
to make any usc of the lands that
have been given to them for cultiva-
tion?

Shri Datar: It was true there was
some difficulty about their  getting
plough animals. But recently a largoe
number, namely 195 puirs of animals
have been sent there and  they arc
being given to the various agricultu-
rists.

A
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Shri B. S. Murthy : Is it not a fact
that the cattle purchased for being
sent to the Andamans are still kept in
Calcutta for want of transport?

Shri Datar : My information is quite
specitic that 195 pairs of animals’
have rcached Andumans and have
been distributed to the settlers.

Shri Velayudhan: May [ know
whether there was any complaint that
the Joan as well as the ex-gratia grant
given is not sufficient for their needs
there? ’

Shri Datar: Wc have not reccived
any complaints that the terms offered
arc inadequate.

Shri Chattopadhyaya: May | know
‘whether there are some familics who
were taken to the Andamans and it
wuas found after they reached the Aan-
damans that they were not agricul-
durists. and they were  repatriated?
Muy 1 know who does the selection
and how?

Shri Datar: Such instances wure
there about two years ago : some fami-
Ties who claimed to be agriculturists
were not agriculturists.  But now this
difficulty is not experienced.

CANADIAN TEAM FOR On. SURVEY

*1808, Shri Gidwani: Will the Min-
aster of Natural Resources and Scien-
itific Research be pleased to state whe-
ther the team of, Canadian  Experts
who conducted an acro-magnelic sur-
vey of oil in Jaisulmer. Rajasthan
thave submitted any report and what
is the nature of the report?

The Minister of Natural Resources
{Shri K. D. Malaviya) : The report is
awaited.

Shri Gidwani : How long will it take
10 publish the report?

Shri K. D. Malaviya : The computa-
tion and interpretation of the data
which has becn just available is being
Tooked into. Perhaps it will take
threc months for us to know the re-
sults of it.

Shri V. P, Nayar : May | know how
many Indian scientists were associal-
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ed with the Canadian tcam when they
conducted the aero-magnetic survey?

Shri K. D. Malaviya: Our Indian
technicians were associatcd with the
cntirc programme of ucro-magnetic
survey in Rajasthan and the Gangctic
Valley where it is still going on.

Shri B. S. Murthy: May | know
whether these Canadian Experts were
asked to conduct an aero-magnelic
survey only in Rajasthan or in
other places in India also ; and if it is
the latter, what are the other places?

Shri K. D. Malaviya : 1hcy finished
the aero-magnetic survey in Rajasthan
only two or three days., or perhaps a
weck, buck. Now they uare in the
Ganges Valley, both in U. P. and
Bihar. As soon as that is finished
our programme ~ for acro-magnetic
survey will be finished for the time.

Shri P. C. Bose : Muy | know whe-
ther the Russian experts also covered
the same area which the Canadian ex-
perts covered?

Shri K. D. Malaviya: The Russian
experts had nothing  to do with  the
acro-magnetic survey, although, in a
general survey, every expert is expect-
ed to assess the results of acrial ex-
ploration for oil resources.

Shri Boovaraghasamy : Muy | know
whether there is any dilference in ex-
penditure of the Russian experts and
the Canadian experts in surveying the
oilficlds?

Shri K. D. Malaviya: There is no
analogy between the two.

MAaARrINE LAUNCH ACCIDENT

*1809. Shri S. C. Samanta : Will the
Minister of Home Affairs be pleased
to state :

(a) whether a  fatal fire  accident
took place in a marine luunch belong-
ing to the Andaman Administration:

(b) if so. how. muny persons died
and what is the condition of the
launch ;

(¢) whether it is a fact that a las-
car who died of the accident had re-
fused to start the engine owing to
some defect in it ; and
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(d) the details of the accident?

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) Yes.

(b) One lascar died of fire burns.
Damage caused to the launch is not
very extensive and she is now in good
running order.

(c) No.
(d) A statement is placed on the

Table of the House. [Se¢e Appendix
X, annexure No. 61.]

Shri S. C. Samanta: May I know
whether the launches working at
ports and other places in the Anda-
mans are being examined by techni-
cal persons before they start?l'

Shri Datar : 1 presume that they arc
examined.

Shri S. C. Samanta : May 1 know
whether in this case it was examined
before the accident took place?

Shri Datar : It must have been exa-
mined; but, I cannot tell the exact
date when it was examined.

_ Shri B. S. Murthy : What compensa-
tion was paid to the dependants of
the lascar who died in the accident?

Shri Datar: A compensation of
Rs. 2,400 has been sanctioned.

Shri S, C. Samanta: May | know
whether the little boy who died be-
longed to the mainland or to the An-
damans?

Shri Datar: I should like to have
notice.

SanskrIT CoOMMISSION

*1810. Shri B. S. Murthy : Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No. 620 on the 12th March.
1956 and state :

(a) the number of persons to con-
stitute the Sanskrit Commission ;

(b) whether non-officials are also tw
be included in this Commission and
if so, their qualifications ; and

(¢) whether any date is. fixed for
the submission of the report ?
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The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) to (c). The proposal for the
appointment of a Sanskrit Commis-
sion is still under consideration.

Shri B, S. Murthy: May [ know
whether any non-official well-known
Sanskrit scholars will be asked to co-
operate in this project?

Dr. M. M. Das: The details of the
Commission regarding the total num-
ber of members, the personnel. the
terms of reference _etc.,, are being
worked out.

Shri Boovaraghasamy : What is the
importance of this Sanskrit language
for which the Central Government
scems to give rather more prefer-
ence ?

Dr. M. M. Das: Sanskrit is the
mother of almost all the languages of
India and it is the mother of Indian
culture.

Shri Boovaraghasamy: No! No!
There are Tamil and other languages
also. Tamil is the most important lan-
guage of India.

Mr. Speaker: Let us not enter into
a discussion.

Shri B. S. Muorthy: May I know
when exactly the whole thing will be
finalised?

Dr. M. M. Das: It is difficult to say
the exact time when the Commission
will be appointed; but. we expect that
it will be done shortly.

LoaN To NEPAL

*1811. Shri Bhagwat Jha Azad:
Will the Minister of Finance be pleas-
ed to state :

(a) whether the Government of
India are proposing to advance a
loan to Nepal to implement her First
Five Year Plan; and

(b) if so. the amount of such loan?

The Deputy Minister of Finaoce
(Shri B. R. Bhagat) : (a) and (b). The
assistance to be provided by the Gov-
ernment of India to the Nepal Gov-
ernment for the implementation of
her First Five Year Plan is under con-
sideration in consultation with that
Government.
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Shri Bhagwat Jha Azad: May |
know whether the Goverment of
Nepal had asked for any such help;
and. if so. what is that help?

Shri B. R. Bhagat: They have not
mentioned any specific schemes under
their first Five Year Plan for our help.
But we are studying their first Five
Year Plan and, after studying, we will
take a decision in consultation with
them about the schemes in which we

can help.

Shri Bhagwat Jha Azad : Have they
asked for any specific amount besides
technical help?

Shri B, R. Bhagat : They have not
asked for any specific amount.

Shri C. D. Pande: In view of the
large sums of aid from U.S.A. and
the US.S.R. to Nepal, does Govern-
ment not consider that our aid will
be neither politically cffective nor
economically sound?

Shri B. R. Bhagat : We do not think
so because whatever aid may be com-
ing from the U.S.A. and the U.SS.R.
will be in the form of economic assist-
ancc. But, both Nepal, and US.A,
have conceded that as regards techni-
cal personnel and other matters. it is
the Indian personnel that will suita-
bly run the schemes.

Shri Keshavaiengar: Have the
Nepal Government - finalised therr
first Five Year Plan; and. if so, what
is the estimate of that Plan?

Shri B. R. Bhagat : The first Five
Year Plan drawn up by the Nepal
Government is estimated to cost Rs.
21-63 crores.

Shri Kasliwal: May I know whe-
ther Government have any definite in-
formation as to whether any other
country has offered aid for the imple-
mentation of this Five Year Plan?

Shri B. R. Bhagat: So far as we
know, the U.S. Government have
offered to help them in the implemen-
tation of their first Five Year Plan.

Shri N. B. Chondhury : May I know
whether. under the Colombo Plan,
any country can offer help indepen-
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dently to any other country without
consultation in the Colombo Plan
Conference ?

Bhagat : Under the

Shri

Cnlombo Plan Conference, the Con-
sultative Committee brings out the
annual report. But. so far as the im-
plementation or economic assistance
under the Plan is concerned, it is by
bilateral agreements between the
countries concerned. the donor coun-
try and the recipient country.

FOREIGN MISSIONARIES

*1813. Pandit D. N. Tiwary : Will
the Minister of Home Affairs be pleus-
ed to state :

(a) whether the system of special
endorsements designed for the mis-
sionaries coming to India is applic-
able only to the missionaries coming
fro‘;n the Commonwealth countries ;
an

(b) if so, the reasons for not ap-
plying it to the missionaries coming
from countries outside the Common-
wealth?

The Minister in the Ministry of
Home Afairs (Shri Datar): (a) Yes.

(b) As forcigners they arc required
to obtain visas.

Pandit D. N. Tiwary: Since when
has this system of endorsecment been
introduced?

Shri Datar : This system of special
endorsement for the Commonwcalth
countries was introduced from July
1955.

Pandit D. N. Tiwary : May | know
how many missionaries have come
out to India from Commonwealth
countries from that date?

Shri Datar : The figures would be
ascertained after one year is over.

Shri B. S. Morthy: May | know
whether there are any reports with
Government as to the inconveniénce
caused becausc of the new system
of endorsement; and, if so, what steps
are being taken to remove the in-
convenience?
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Shri Datar: In fact, there are no
inconveniences associated with spe-
cial endorsements, They are very
simple in nature.

NATIONAL SAMPLE SURVEY

*1814. Shri Keshavaiengar: Will
the Minister of Finance be pleased to
state thc progress made so far in the
tenth round of the National Sample
Survey Programmec in the State of
Mysore?

The Deputy Minister of Finance
(Shri B. R. Bhagat): Out of a total
number of 156 samples allotted to the
State of Mysore for the tenth round
of the National Sample Survey Pro-
gramme, the survey work has been
completed in 93 samples in the Statc
upto the end of March 1956.

Shri Keshavaiengar: May we know
the agency through which this survey
is made—Central or State—and the
cost of the survey and in what pro-
portion the State and the Centre
bear it?

Shri B. R. B t : This is conduct-
ed under the technical direction of
the Indian Statistical Institute. The
field operations are carried out by the
National Sample Survey, an agency of
the Central Gowvt.

CeENTRAL ExcISE DEPARTMENT

PuniaB

*1815. Sardar Akarpuri: Will the
Minister of Finance be pleased to state
the names of the places in the Pun-
jab, where residential accommodation
for the stafl of the Central Excise De-
partment will be constructed?

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
Residential  accommodation for the
stafl of the Central Excisc Department
in Punjab is proposed to be cons-
tructed in Ambala, Ludhiana, Jullun-
dur and Amritsar.

30 APRIL 1956

Oral Ansivers 3038

Shri A. C. Guba: This is only for
the Central Excise and none of the
accommodation mentioned here is
concerned with land customs. The
Pathankot road would come under
land customs. for which there are
separate proposals.

Shri Bhagwat Jha Azad: What is
the approximate amount that is pro-
posed to be spent for construction
of these quarters at the three places?

-Shri A. C. Guha : 1 have not got the
figure, because it is rather too early
to say the amount that would be
necessary ; but, the total number of
residential houses would be 105.
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Korar GoLp MINES

*1820. Shri Gadi Gowd :
Will the Minister of Natural Resources
and Scientific Research bc pleased to
state :

(a) whether the Government of
India have finully agreed to Mysore
Government’s decision to nationalise
the Kolar Gold Mines;

(b) if so. the estimated total
amount of compensation to be paid
by the State Government to the com--
nany ; and

(c) the annual income from these
mines?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) and (b).
The matter is still under considera-
tion and thc proposals of the Mysore
Government arc awaited.

(c) A statement giving the informa-
tion regarding gross annual profits
from these mines for the years 1950 to
1953 is laid on the Table of the
House. [Se¢ Appendix X, annexure
No. 62.]

Shri Gadilingana Gowd : It is seen
from the statement laid on the Table
that the gross profit of the Company
for 1950-51. which was Rs. 174 lakhs
has gone down to Rs. 47 lakhs a
year. 1 want to know what action
Government is taking or going to take
for taking over this mine us early as
possible.

Shri K. D. Malaviya: The Mysore
Government have under their consi-
deration certain proposals  which
might lead to greater profit to them,
and that is why negotiations are going
on between the Kolar Gold Mines
people and the Mysore Government.

Shri Gadilingana Gowd: May I
know the estimated compensation that
is likely to be paid to the Company?

Shri K. D. Malaviya: It is prema-
ture for me to say anything about
it because the matter is still under
consideration and under negotiation
with the parties concerned.
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Shri C. R. Narasimham : Since there
has been a conference between the
Union Ministers and the Mysore Gov-
ernment on this subject, is it in the
knowledge of the Union Ministry
whether the Mysore Government pro-
pose to work the mines, if nationa-
lised. more intensively so as not
to suffer from the diminishing gross
protits which we see in the statement
or do the Mysore Government hope
to strike richer mines adjacent to the
present mines?

Shri K. D. Malaviya: They have
got a very ambitious programme to
pursue, and something can be said
about it only when the present nego-
tiations are over.

Shri Basappa : May I know whether
there was any discussion between the
Chief Minister and other Ministers of
the Mysore Government with the
Ministry here about the amount of
compensation claimed by the Gold
Mines and whether any compensa-
tion has been offered by the Mysore
Government?

Shri K. D. Malaviya: I have already
said something on that subject.

Shri Thimmaish: May [ know
whether., after nationalisation, the
Government propose to continue the
present management, and if Govern-
ment proposec to do so. under what
terms and conditions the present
management will be allowed to con-
tinue ?
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Shri K. D. Malaviya: So far as the
first part is concerned, as far as I
am aware, the proposal of the Mysore
Government is to take the co-opera-
tion of the foreign workers of the
Kolar Gold Mines as far as is consis-
tent with their policy. So far as the
second part is concerned, it is pre-
mature,

Shri M. S. Gurupadaswamy : s it
not a fact that the question of nation-
alisation is pending since a long
time though the Government of
Mysore is demanding the immediate
nationalisation of Kolar Gold Mines,
and that it has been pending for a
long time because the Central Gov-
ernment is rather non-co-operative in
this matter?

Shri K. D. Malaviya: The Central
Government is not non-co-operative.

INTEGRATION OF BANKS

*1821. Shri S. S. More: Will the
Minister of Finance be pleased to
state:

(a) whether there is a proposal to
integrate banks other than those re-
commended by the All India Rural
Credit Survey Committee with the
State Bank of India;

(b) if so, the names of such banks ;
and

(c) the nature of the proposal?

The Minister of Revenue and De-
fence Expenditure (Shri A, C, Guha):
(a) The recommendation of the All
India Rural Credit Survey Committee
was that 10 major State-associated
banks named in Section 1 of Chapter
34 of the Report should be taken over
and that the suitability for integration
of smaller State-associated banks loca-
ted in the areas of the former Indian
States should be examined by the Re-
serve Bank of India and the Govern-
ment of India. As already stated in
this House, this recommendation 1s
still under consideration and no deci-
sions have been taken so far. There
is no proposal to integrate any bank
outside those referred to in the re-
commendation,
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(b) and (c). Do not arise.

Shri S. S. More : May I know what
time the Government will require for
giving effect to the recommendations
of the Survey Committee?

Shri A. C. Guha : I think it will be

done very shortly ; we expect to in-
troduce a Bill shortly.
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I may inform the hon. Member that
the Kashi Nagri Pracharini Sabha did
not submit to the Government of
India a scheme for the preparation
and publication of Hindi encyclo-
paedia in two volumes, but they sub-
mitted a scheme for the preparation
and publication of Hindi encyclo-
paedia in 30 volumes.

Dr. Ram Subhag Singh: May 1
know whether the Government have
asked for a scheme for the prepara-
tion of this encyclopaedia from the
Kashi Nagri Pracharini Sabha. and
if that Sabha have not submitted any
scheme, whether the Government are
having any other schemc for having
the encyclopaedia prepared?

Dr. M. M. Das: | have said that
the Kashi Nagri Pracharini Sabha
submitted a scheme for the prepara-
tion of the encyclopaedia in 30 volu-
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mes. That particular scheme of the
Sabha was considered by the Govern-
ment of India and it was considered
too ambitious and too untimely. So,
the Government appointed an expert
<committee, which has prepared ano-
ther modest scheme of having Hindi
encyclopaedia in ten volumes of 500
pages each.

Dr. Ram Subhag Singh: May |
know the names of the members of
this committee appointed by the Gov-
ernment which is going to prepare the
encyclopaedia in ten volumes of 500
whether the names are the same as
those that had been asked to prepare
and finalise’ the technical and legal
terminology ?

Dr. M. M. Das: An agrecment has
been reached with the Nagri Pracha-
rini Sabha by which the responsibility
for the preparation of the encyclo-
paedia has been entrusted on the
Sabha.

Shri M. L. Dwivedi : He is asking
about the expert committee person-
nel and the reply has not been given.

Dr. M. M. Das: There are ten
names ; if you will permit me, I can
read out the names.

Mr. Speaker: Hon. Members want
the names.

Dr. Ram Subhag Singh: The Gov-
ernment appointed the committee
long ago, and so far no technical
terms have been prepared, as far as 1
krmow. If the Parliamentary Secre-
tary is aware that some words have
been prepared, I would like to know
how many words have been prepared.
May I also know who are the persons
who have been charged with the work
of preparing those words?

Dr. M. M. Das: I think there is
some confusion here. It is a case of
preparation and publication of Hindi
encyclopaedia of the type of the Bri-
tish encyclopacdia. There is another
committee for the preparation of
scientific terminology These are two
different things. One is encyclopae-
dia and another is preparation of ter-
minology.
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Dr. Ram Subhag Siagh: I want to
know the progress of work which has
s0 far been made and also the names
of the persons who have been en-
trusted with the task of preparing the
two sets of technical terminology.

Dr. M. M. Das: The original ques-
tion refers to encyclopaedia only.

Mr. Speaker: The hon. Member
will kindly see that his question refers
to Hindi encyclopaedia in two volu-
mes. So he may put a separate ques-
tion on this subject and then it will
be answered.

Shri Sarangadhar Das: Repeating
the first question put by Dr. Ram
Subhag Singh, may 1 know the names
of the members of the committee that
is now entrusted with the work of pre-
paration of the encyclopaedia in ten
volumes?

Dr. M. M., Das : | have said that an
agreement has been reached with the
Kashi Nagri Pracharini Sabha into
whose hands this work has been en-
trusted.

Mr. Speaker: He wants to know
the names of the ten members who

-have been entrusted with this task.

Dr. M. M. Das : The committec was
appointed to prepare a scheme. The
scheme has been prepared and the
work is to be entrusted to the Kashi
Nagri Pracharini Sabha. The namecs
are as follows : Shri Humayun Kabir
(Chairman), Shri Indra Vidyavachas-
pati, Shri Hazari Prasad Dwivedi,
Dr. D. S. Kothari. Prof. Nilakantha
Sastri. Dr. Babu Ram Saksena, Dr.
Raj Bali Pandey, Dr. Siddheshwar
Varma, Shri M. P. Periaswamy-
thooran and Shri V. P. Agnihotri.
...... (Secretary).

Shri U. M. Trivedi: May I know if
the Government will take steps to in-
clude in this list members from Rajas-
than and Madhya Bharat who speak
better Hindi than the Hindi spoken
by the people of U. P. and Bihar?
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Dr. M. M. Das: Govérnment does
not agree with the view that people
of certain regions of Hindi-speaking
arcas are speaking better Hindi than
others. 1 do not know the particu-
lar States from which these persons,
who arc members of the committee,
come.
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Dr. M. M. Das: The question of
terminology does not at all come in
this question.

Shri T. S. A. Chettiar: The work
has been entrusted to the Kashi Nagri
Prucharini Sabha. A committee con-
sisting of people belonging to various
parts of the country has been ap-
pointed. What is the connection bet-
ween this and the Sabha which is
doing the work?

Dr. M. M. Das : An Advisory Board
has been appointed to supervise the
work which will be done by the
Sabha.

Shri Sadhan Gupta: May 1 know
if any attempt has been made by the
Government to encourage the prepa-
ration of similar encyclopaedia in
other regional languages also?

Dr. M. M. Das: | think the State
Governments will do that work.

ALL INDIA ECONOMIC SERVICE

*1823. Shri Bogawat: Will the Mi-
nistcr of Home Affairs be pleased to
state :

(a) whether the formation of the

All India Economic Service is under
consideration of Government : and

(b) if so. when it is expected to be
finalised?
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The Minister in the Ministry of
" Home Affairs (Shri Datar): (a) No.

(b) Does not arise.

Shri Bogawat : Is it not a fact that
hundreds of non-gazetted officers
were to be included? In the draft
of the First Plan it was mentioned
that there would be such an Econo-
mic Service. Why has it been dropped
now ?

Shri Datar: I am not at present
aware of the terms in which it was re-
ferred to in the First Plan. But 1 may
inform the hon. Member that the
State Governments are not in favour
of the constitution of such a service.

Shri Bogawat: May I know the
reason why the State Governments
are not in favour of this? Is it not
necessary to have this in the interest
of the country?

Shri Datar : It may- be theoretically
advisable. But after all, we have to
depend upon the desire of the State
Governments because it is an All
India Service which concerns all the
State Governments.

Shri Bogawat : What is the desire
of this Government?

Shri Datar: | may inform the hon.
Member that, so far as the Central
Government is concerned, there is a
proposal before the Government for
the constitution of a Central Statis-
tical and Economic Advisory Service.

Shri Shree Narayan Das: May 1|
know whether this question will- be
referred to the committee which is
going to be appointed for the reorga-
nisation of the services of the Gov-
ernment?

Shri Datar : It is a reorganisation of
the services which are already in exis-
tence whereas this is an entirely new
service.

Shri Velayudhan : May I know whe-
ther the States have got their own
statistical organisation and also whe-
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ther the Central Statistical Organisa-
tion in Calcutta has got anything to
do with the statistics of thc States?

Shri Datar: So far.as the States’
work is concerned, it is entircly done
by their own officers.

Shri B.S. Murthy : What are the
rcasons of thc various State Govern-
ments for their not agreeing to have
this sort of cconomic surveys ? May 1
know if the Central Government is
satisfied with the reasons of the State
Governments?

Shri Datar: This is not an econo-
mic survey but economic Service.
The State Governments think that
they can carry on their work without
having an All India Service.

BYE-ELECTIONS

*1824. Shri Kamath : Will the Min-
ister of Law be pleased to state :

(a) whether it is a fact that the bye-
clections to the Bombay Legislative
Asscmbly have been postponed ; and

{b) if so, the reasons therefor?
The Minister of Law and Minority

Affairs (Shri Biswas) : (a) Yes. in six
constituencics.

(b) the dates fixed for the elections
in these constituencies coincided with

the Ramzan fast. The number of
Muslim voters in thesc areas being
considerable, the Election Commis-

sion considered it expedient to post-
pone the elections to give an oppor-
tunity to the maximum number of
voters to participate in the bye-elec-
tions.

Shri Kamath : While I fully appre-
ciate the importance of Ramzan in
the life of my Muslim compatriots, is
the Minister in a position to assure
the House that Government pledged
as it is to the secular ideal which con-
notes no discrimination against an in-
dividual or a group on grounds of re-
ligion only, will accord to the same
consideration to religious fast and si-
milar solemn observances of other re-
ligious communities like Hindu, Sikh,

30 APRIL 1956

Oral Answers 3048

Christian, Jain, Parsi and Buddhist,
when elections take place?

Shri Biswas : Government does not
come into the picture at all. The
matter is in the hands of the Election
Commission which is the authority to-
decide these questions. 1 am  quite
surc that. if a contingency like the
one contemplated by my hon. friend.
arises, the Election Commission will
show the same consideration to the
members of other religious communi-
tics.

Shri * Kamath : In this particular
case in Bombay where bye-elections
were -postponed in six constituencies
-—polling was postponed, I believe—
was any representation received from
any Muslim organisation as such. or,
did the Election Commission take
this action suo motu, on its own?

Shri Biswas: There was a letter
from the State Government drawing
the attention of the Election Commis-
sion to this matter. Elections were
scheduled to be held in 28 constituen-
cies. The Election Commission went
into the matter. Having regard to the
proportion of the different communi-
ties in different areas, it thought that
the elections should be postponed only
in these six constituencies and not in
others.

Shri Kamath : Is the Minister in a
position to assure the House that the
elections in these constituencies were
postponed not because the ruling
party was not contesting the election
but rcally because Ramzan interven-
ed. If it was postponed only due to
Ramzan, why was it not postponed mr
other constituencies as well?

Mr. Speaker : He gave the answer.

Shri Kamath : Can the Minister tell
us whether the Muslims form a majo-
rity in these six constituencies ?

Shri Biswas : In these constituencies
in which the dates of the -clections
were postponed the number of Mus-
lims preponderated. It is not so.im:
the other constituencies. Their cases
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were also considered by the Election
Commission and it felt that it was
aot necessary to postpone the dates
of clections there.

Shri S. S. More : Is it not a fact that,
though the polling dates were post-
poned, the same candidates had been
returned, as there was no contest in
all these constituencies?

Shri Biswas: Will it put an end to
all these questions if 1 say that elec-
tions in all these six constituencies
had been completed and new mem-
bers had been elected? .

Shri Sarangadhar Das: In view of
the fact that the Union of India is
wedded to secularism, is it consistent
with that secularism that election
should be interfered with by the re-
qQuirements of a Fmicular religious
community or of all the religious
communities ?

Shri Biswas : 1 do not quite appre-
ciate the force of this question. 1 have
not been able to follow what the hon.
Member wanted to know.

Shri Sarangadhar Das: In view of
the fact that we have a secular Statc
and are wedded to the principles of
a sccular State, is it proper on the
part of the Government or the Elec-
tion Commission to allow religious
principles of a particular community
or all the communities to interfere
with the procedure of elections.

Shri Biswas : Sir: we are actually
carried away by words. The word
*discrimination’ is very fascinating and
therefore it is always possile to throw
that out as an argument against any
action which may be taken. There is
no question of any religion. There is
no question of discrimination. Noth-
ing of that kind is there. If the Elec-
tion Commissioner is informed about
@ certain set of facts and if he consi-
ders that by reason of those facts
it is necessary to postpone the dates
for completion of elections, he will do
so. If there is no such reason madc
out, he will not take any action. This
is a simple matter. There is no ques-
tion of discrimination and no ques-
tion of this religion or that religion
<oming in.
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Dr. M. M. Das: Considering the
present situation, Sir, this question
does not arise. | may cxplain to the
hon. Member that the scheme pre-
pared by the Government of India in
the Ministry of Education involved
an expenditure of about Rs. 1617
lakhs. When the scheme was sent to
the Planning Commission. the Plan-
ning Commission was of the opinion
that in view of the more pressing de-
mands it may be desirable to make
only a beginning in this direction. The
Planning Commission also suggested
that in order to have trained person-
nel to carry out the proposed survey
work it was necessary to strengthen
the research departments of the uni-
versities and the proposal of provid-
ing Rs. 25 lakhs for the purpose at
this stage would be adequate. They
also suggested that the question of
taking up the survey may be consi-
dered at the end of the Second Five
Year Plan period.
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Dr. M. M. Das: We have received
the suggestion of the Planning Com-
mission only a short time ago and
they are being considered by the
Government.

ADMINISTRATIVE VIGILANCE DiIvisioN

*1827. Pandit D. N. Tiwary: Will
the Minister of Home Affairs be pleas-
ed to state :

(a) how far the Administrative
Vigilance Division has been success-
ful in toning up the administra-
tive macihnery and putting down
corruption and nepotismn in the vari-
ous Ministries ;

(b) whether the Vigilance Officers
in the Ministries report the cases of
corruption and nepotism to the Direc-
tor of Administrative Vigilance Divi-
sion ; and

(c) the number of cases of corrup-
tion and nepotism detected so far by
this Division ?

The Minister in the Ministry of
Home Affairs (a) to (c). A report on
the work done by the Administrative
Vigilance Division for the period
ending 31st March 1956 will be laid
before Parliament shortly.

Pandit D. N. Tiwary : May I know
how many cases were reported to the
Vigilance Division and what steps
were taken in those cases?

Shri Datar : That itself will be clear

from the report which will be present-.

ed within the course of about three
or four weeks.

Pandit D. N, Tiwary : May I know
whether the Minister is in a position
to say as to which Ministry attracted
the attention of this Vigilance Division
most?

Shri Datar: Vigilance Officers have
been appointed in all the Ministries
and they are giving their best atten-
tion to the work there.
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Paadit D. N. Tiwary : May I know
what is the connection between this
Vigilance Division and the Vigilance
Officers in the Ministries?

Shri Datar: The connection is like
this. There is a Director appointed
so far as the general vigilance work -
in all the departments is concerned.
To each of the Ministries a Vigilance
Officer of the rank of a Deputy Secre-
tary is appointed. He works in co-
ordination with the Secretary of the
Ministry concerned.

Shri Jangde: Is it not a fact that
this officer cannot refer a case to the
SPE or other branches connected
with vigilance work without the prior
sanction of the Secretary of the
Ministry concerned, and, if so, may
1 know whether it will not be justified -
that this officer should work directly
under the Home Ministry without the
interfecrence of the different Mims-
tries?

Shri Datar: That is the very object
of speeding up of the proposals for
prosecution, and the new system has
been working well in this respect.

Shri Velayudhan : May I know whe-
ther the officers of the rank of Deputy
Secretaries, who are in charge of this
vigilance in various Ministries, are
also doing some executive or admi-
nistrative work in their Ministries?

‘Shri Datar : That depends on the ex-
tent of work that is there so far as
vigilan®e as such is concerned. If,
for example, the work is not much
they naturally carry on other dutics.

Shri Kamath: Are these Vigilance
Officers authorised or empowered to
take cognisance of allegations or com-,
plaints of corruption which might un-
fortunately be made against Minis-
ters and Secrctaries and, If they are
not so empowered, may I know who
takes cognisance of such complaints
against Ministers and Secretaries?

Shri Datar : Whenever there are al-
legations against Ministers the Gov-
ernment would take cognisance of
them. So far as officers in general
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are concerned. the Vigilance Officer
does go into the -allegations and get
them duly examined by the SPE in
all cases.

GOVERNMENT SeEcuriTY PRESS

*1828, Sardar Akarpuri: Will the
Minister of Finance be pleased to
State :

(a) whether  any  complaint  has
been received by Government to the
effect that during 1955 a large num-
ber of currency notes have been sto-
len from the Indian Security Press ;

(b) if so. th¢ number and value of
<urrency notes stolen; and

(c) the action taken by Govern-
'ment in this connection?

The Minister of Revenuc and De-
fence Expenditure (Shri A. C. Guha):
(a) und (b). Only onc case of theft
was reported during 1955. One num-
bered shect of forty ten-rupec notes
was stolen from the Currency Note
Press in  February, 1955. 7 noles
‘which formed part of this sheet have
so far been discovered in circulation
and confiscated by the Police.

(¢) One worker of the  Currency
Note Press was arrested in this con-
nection and the case is still pending
in the Court of the Resident Magis-
trate. First Class, Nasik Road. The
Reserve Bank was immediately infor-
med of the missing note numfgers and
the Bank in  its turn informed ull
the Officers of its Issuc Department.
all Treasuries and the State Bank of
India of the numbers of the missing
notes.  All  possible precautionary
mecasures have been taken to inten-
sify the Sccurity arrangements in the
Press.
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Shri A. C. Guha: The case was
detected in February, 1955, Imme-
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diately the case has been reported
and handed over to the Police. It is
now for the court to decide the case
BACKWARD

CLassts  COMMISSION'S

REPORT

*1829. Shri Gidwani: Will the Mi-
nister of Home Affairs be pleased to
state :

(a) when will the report of the
Backward Classes Commission be
released : and '

(b) what arc the reasons for the

delay in releasing the same?

The Minister in the Ministry of
Home Affairs (Shri Datar): (1) As
carly as possible.

(b) The recommendations of the
Commission are still under considera-
tion in consultation with the State
Governments.

Shri Gidwani : When was the report
signed ?

Shri Datar: 1 have informed the
House already that it was signed in
March. 1955.

Shri Gidwani: Is it a fact that cor-
tain particulars of the report have al-
ready appeared in the Press?

Shri Datar: They are. cither  sur-
miscs or so-called intelligent anticipu-
tions. :

Shri Jangde : May 1 know what are
the reasons for including or excluding
certain castes in the present Schedu-
led Castes Order that is going to be
discussed in this House? May 1 also
know. when these cases have been in-
cluded or excluded in this Bill, what
is the reason why the rcport of the
Backwarded Classes Commission 1¢
not placed before this House ?

Shri Datar: So far as thc new Bill
which has already been introduced is
concerned. it is based mainly on the
recommendations of the Backward
Classes Commission and the Govern-
ment are considering as to when this
report should be published. The de-
sirc of the Government is to publish
it as early as possiblc.
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Shri Thimmaish : May 1 w whe-
ther the State Governments have re-

turned this report with their opinions
and, may 1 also know whether any
time-limit was fixed within which the
opinions of the State Governments
have to be sent to the Central Gov-
ernment?

Shri Datar: | have answered this
very supplementary question on u for-
mer ion, namcly. inasmuch as
the rccommendations were so  many
and they covered a very large number
of subjects, no time-limit could be

laccd. But | may inform the hon.

ember that till now we have received
the comments from 18 State Govern-
ments and the comments of 9 Govern-
ments ar¢ awaited.

Shri N. M. Lingam: May | know
what the consideration of the recom-
mendations has to do with the publi-
cation of the report as such? Doces the
Government. in cvery case, wait till
the recommendations are accepted be-
forc the report is published?

Shri Datar: The answer has been
furnished by the provisions of article
340 of the Constitution. It has been
stuted very clearly in article 340 that
the report has to be presented to the
Parliament along  with 4 memoran-
dum explaining what action the Gov-
ernment have taken.

Shri B, S. Murthy : May | know
whether the report of the Backward
Classes Commission  will be  made
available to thc Members of Parlia-
ment. in full, before the Order on the
subject is discussed on the floor of
this House?

Shri Datar: 1 said that the Govern-
ment are considering that very objec-
tive.

Shri Jangde : The hon. Minister just
nowsaid that the replies from seven
States are still awaited. Thercfore, on
what basis are certain castes and
classes included in. and certain castes
and classes excluded from. the Sche-
fuled Castes and Scheduled Tribes
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Order, without consulting the aine
States and without. getting the reply
from the nine States?

Shri Datar: So far as this matter is
concerned, it was subsequently sub-
mitted to the Backward Classes Com-
mission. It was not the main work.
Thercfore. when we received the lists
from the Backward Classes Commis-
sion. we took action to consult the
State Governments immediately. That
is the rcason why after the State Gov-
ernments’ opinions were received our
Bill has been finalised.

Shri Vallatharas : May | know whe-
ther the report is unanimous one. or
whether there has been any dissent-
ing note by thc Members and
whether the Chairman  himself  has
given a dissenting note, and if so,
whether there are any complications
arising out of the difference of opinion
among so many Members?  May |
also know whether such a  state of
affairs has placed the Central Govern-
ment in a fix and in an inexplicable
position, by rcason of which o delay
of more thun a year has been caused
and there is further scope for delay of
another year?

Shri Datar: | cannot accept the in-
sinuations contained in this question.
1 would request the hon, Members 10
wait for a few days. when the whole
matter will be cleared. because, the
report along with the minutes of dis-
scot and aM the materials will in due
course be pluced before the House.
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Shri Joachim Alva: Is Government
aware that gold smuggling in India
has reached a very dangerous propor-
tion? An international racket which
started from Arabia and Persian Gulf,
goes to the Goa border, and then it
is clubbed with leading businessmen
along with the Chilean diplomats and
now it goes with the ltalians. May I
ask whether the Finance Ministry is
receiving any assistance from our
Missions abroad in the shape of in-
telligence and also whether they send
out any suggestions to us so that we
can counteract this menace?

Shri A. C. Guha: I do not think
gold smuggling in recent times has
gone up considerably. The hon.
Member has said that it has reached
some dangerous proportions or some
thing like that. | do not think that
is quite correct. With the strict super-
vision over the Goa frontier, we feel
that gold smuggling has considerably
gone down. We know that gold smug-
gling was being done not only in re-
cent times but ?or years. from the Per-
sian Gulf Coast and the Arabian
Coast. As to the latter part of his
fuestion, namely. about the Indian
Embassies giving us information. 1
have no information with me at pre-
sent.

CENTRAL UNIVERSITIES

*1832. Sardar Akarpuri: Will the
Minister of Education be pleased to
state :
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(a) ghether the Reviewing Com-
mittee appointed to go into the finan-
ces of the Central Universities has
submitted its report ; and

(k) +f 50, its recommendations?

The Parliamentary to the
Minister of Education (Dr. M. M.
Das: (a) No, Sir.

(b) Does not arise.
[ ]
NATIONAL COLLEGE OF PHYSICAL
EDUCATION

*1833. Shri Gidwani: Will the Mi-
nister of Education be pleased to
state :

(a) when the proposed National
College of Physical Education will be
started ;

(b) where it will be located ; and

(c) whether it will be managed by
Government or an independent orga-
nization will be set up for the pur-

pose?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) The matter is still under
negotiation with the Planning Com-
mission. N is proposed to take steps
for the establishment of the College
as soon as possible.

(b) Bhopal.

* (¢) By an autonomous Board of
Governors.

Shri Gidwani: What will be the
overall non-recurring expenditure, and
what will be the yearly expenditure on
account of this scheme?

Dr. M. M. Das: For the whole of
the five years of the Plan period, an
amount of Rs. 150 lakhs—Rs. 80
lakhs non-recurring and Rs. 70 lakhs
recurring—have been recommended
to be spent.

Shri Gidwani : How many students
are to be admitted?

Dr. M. M. Das: All these details
have not yet been worked out.
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Shri Jaipal Singh: What are the
special reasons that have impelled
the Government to choose Bhopal as
the place for the location of this Na-
tional College of Physical Education?

Dr. M. M. Das: The Government of
India wrote to the different State Gov-
crnments asking whether they can
help us wih 60 acres of suitable land
for the purpose of establishing this
college.  With the exception of Mani-
pur. Tripura and Himachal Pradesh,
we recieved offers from almost all the
Statc Governments. The Central Ad-
visory Board of Physical Educzation
and Recreation. at their meeting. con-
sidered all these offers and expressed
themselves in favour of the establish-
ment of the College at Delhi, Bhopal
or Shivpuri (Madhya Bharat), in order
of preference. It has been found very
difficult to get a suitable sitc in Delhi,
and so. the next choice is Bhopal.

Shri Chattopadhyaya : May I know
whether the syllabi for the courses of
study in this College h been work-
cd out in detail and, if"so, by whom,
und will the Government of India lay
a4 copy of the syllabi on the Table of
the House? '

Dr. M. M. Das: It is too premature
to ask as well as to answer this ques-
tion.

Shri V. P. Nayar: The Parliamen-
tury Sccretary said that a College
would be established as early as pos-
sible. May | know whether this Col-
lege will have only courses of study
in general physical education or whe-
ther the College will impart instruc-
tion for specialised studies such as
games with soft balls, and hard balls,
athletics. gymnastics, aquatic sports,
wrestling elc.

Dr. M. M. Das: I have said that it
is under negotiation with the Plan-
ning Commission. So. it may be said
that the final decision has not - yet
been-taken. Unless we get the appro-
val of he Planning Commission, final
decision cannot be taken.

Shri V. P. Nayar: The Parliamen-
tary Secretary says that the matter is

2—102 L. S. '
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4
under discussion with the Planning
Commission. May 1 know whether
this College will confine itself only to
general physical education or, in view
of the backwardness of India in the
various items of sports and games.
whether this College will also impart
specialised instructions in specialised
courses in the various kinds of games
and sports? What is the view of the
Government of India in this matter?

Dr. M. M. Das: The hon. Member
knows that any scheme involving a
huge expenditure cannot be taken up
by the Government of India without
the sanction of the Planning Commis-

sion.

Shri B. S. Murthy : May I know
whether the extremes of climate have
been taken into consideration before
deciding that the College should be
situated in Bhopal?

Dr. M. M. Das : Every possible con-
sideration has becn taken into ac-

count.

Shri Vallatharas: In view of the
fact that this type of education is
highly essential for the progress of this
nation in the future, will the Govern-
ment consider that at least in each of
the five zones, as proposed under the
States reorganisation scheme. one col-
lcge will be instituted, so that we cun
have five colleges in the whole of
India simultaneously. instead of one
Collcge at Bhopal?

Dr. M. M. Das: The suggestion of
the hon. Member will be looked into.

Shri Jaipal Singh: The Parliamen-
tary Secretary said that it was a ques-
tion of a “huge expenditure”. and that
therefore, the sanction had to be ob-
tained from the Planning Commission
with its blessings. May 1 know, rough-
ly. what is the huge expenditure?
What is the amount that has been

asked for?

Dr. M. M. Das : I have already said
that the total expenditure during the
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second Five Yeur Plan period is Rs.
150 lakhs--Rs. 80 lakhs. non-recur-
ring, and Rs. 70 lakhs, recurring.

Shri Gadgil : What is the exact con-
stitutional relationship between the
Planning Commission and the Cabi-
net. | understood the Parliamentary
Secretary to say that nothing can be
undertaken unless it is sanctioned by
Planning Commission. [ understand
that the position of the Planning
Commission is that of a consultant
that the ultimate sanction rests with
the Cabinet.

Dr. M. M. Das: This question may
be appropriately put cither 10 the
Finance Minister or the Planning
Minister and not to the Education
Minister,

Shri V. P. Nayar : The hon. Parlia-
mentary Secretary has said that a huge
expenditure will be involved. May 1
know whether in calculating the ex-
penditure. Government have taken
into considcration the number of stu-
dents who can bec accommodated in
this college and if so. what is that
number?

Dr. M. M. Das: The proposal is
still under the consideration of the
Government. Only the site has been
selected and it is too early to work
out all these details.

Shri V. P. Nayar: How did you
then work ‘out the total figures?

WRITTEN ANSWERS TO
QUESTIONS

HINDI SHIKSHA SAMITI

*1805. Shri Krishnacharya Joshi:
Will the Minister of Education be
pleased to state :

(a) whether Hindi Shiksha Samiti
has appointed two sub-committees to
prepare a list of 2,000 Basic Hindi
words for use in Hindi Readers and
500 Basic words of Hindi which will
constitute the minimum standard of
Jditeracy in Hindi: and
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(b) if so, the progress made by
these two sub-committees in this
work?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das) : (a) Yes, Sir.

|

(b) The two Sub-Commilttees, after
examining the comments received on
the tentative lists from the members
of the Hindi Shiksha Samiti and the
State Governments etc.. have laid
down certain guiding principles for
the finalisation of those lists. The
lists thus prepared will be placed be-
fare the Sub-Committcc concerned
shortly.

BALANCE OF PAYMLNTS

*1812. Mulla Abdullabhai: Will
the Minister of Finance be pleased- to
state :

(a) the names of the countries with

which the Bﬁnce of payment was
favourable to India in 1954-55; and

(b). the amount of thc invisible
carnings of India from (i) shipping
and (i) insurance?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) In 1954-55.
India had a favourable balance of
payments with the following major
countries ;

Argentina
Australia
Canada
Ceylon

China
Holland
Malaya

New Zealand
Pakistan
U.S.A.

(b) During 1954-55, India’s net
invisible earnings from (i) transporta-
tion including shipping amounted to
Rs. 23-4 crores and (i) from insu-
rance. Rs. 14 crores.
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Epucatip UNEMPLOYED IN ANDHRA

*1818. Dr. Rama Rao: Will the
Minister of Education be pleased to
state :

(a) the amount of financial assis-
tance sanctioned and given to the
Government of Andhra during 1955-
56 for the relief of educated unem-
ployment : and

(b) the number of persons benefit-
ed by this scheme?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das) : (a) Rs. 421,200 were sanction-
ed to the State Government during
1955-56.

(b) 1.053 teachers that were ap-
pointed by the State Government dur-
ing 1954-55 will continue to receive
the benefit during 1955-36. Another
999 teachers were allotted to the State
Government during 1955-56 but the
State Government have not yet re-
ported how many out of this number
have ben appointtd by them during
that year.

COMMONWEALTH OFFICERS’ CONFER-
ENCE

*1819. Siri Punmeose: Will the
Ministeér of Fimamee be pleased to state
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the composition of the delegation sent
to the U. K. to attend the Common-
wealth  Officers’ Conference on
balance of puyment position of Ster-
ling Arca countries during 19557

The Deputy Minister of Finance
(Shri B. R. Bhagat) : The Indian dele-
gation to the Commonwealth Offi-
cials Conference on the balance of
payments position of the Sterling
Area, in December 1955, was compos-
ed of the following : —

1. Shri L. K. Jha, LCS.. Joint
Secretary, Ministry of Commerce and
Industry.

2. Shri T. Swaminathan. 1.C.S.
Minister (Economic). High Commus-
sion of India., London.

3. Dr. T. G. Menon, First Secretary
(Commercial), High Commission of
India, London.

4. Shri S. S. N. Kuo, Section
Officer. Ministry of Finance.

Hooker's FLORA OF BRITISH INDIA

*1825. Shri Krishnacharya Joshi:
Will the Minister of Natural Resources
and Scientific Research bc plcased to
state whether revision of Hooker's
Flora of British India is con-
templated ?

The Minister of Natural Resources
(Shri K. D. Malaviya) : Yes, Sir. The
Botanical Survey of India propose to
take up this work during the Second
Five Year Plan period.
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Councrt. FOR RuURAL

HIGHER EDUCATION

NATIONAL

1563 J Shri Ram Krishan :
. 1 Shri Madiah Gowda :

Will the Minister of Education bc
pleased to state the steps taken so far.
for the implementation of the deci-
sions and recommendations of the
National Counci! for Rural Higher
Education as announced in the first
week of April?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das) : The proceedings of the Council
have not so far been finalised. Action
will be taken as soon as they are
finally approved. Rs. 15 lakhs were.
however, sanctioned in favour of the
following 10 institutions for develop-
ment into Rural Institutes even be-
fore the Council met.

. Visva Bharati, Sriniketan.
2. Jamia Millia, Delhi.

3. Gandhigram, Madurai.

4. Vidya Bhavan, Udaipur.

S. Sarvodaya Muhavidyalaya, Tur-
ki (Muzaffarpur).

6. Shivaji Lok Vidyapceth, Amra-
vati.

7. Ramakrishna Mission

laya. Coimbatore.
8. Lok Bharati. Sanosora.
9. Balwant Rajput College, Agra.
10. Mouni Vidyapeeth. Gargoti.

Vidya-

EpucaTiONAL. FACILITIES FOR ScCHE-
DULED CASTES

1564. Shri Ram Krishan : Will the
Minister of Education be pleased to
state :
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(a) whether scheme of educational
facilities for Scheduled Tribes and
Scheduled Castes during the Second
Five Year Plan has been finalised:
and

(b) if so, the details thcreof?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das) :- (a) No, Sir.

(b) Does not arise.

COTTAGL INDUSTRIES IN ANDAMANS

1565. Shri Ram Krishan : Will the
Minister of Home Affairs be pleased
to state :

(a) whether the scheme for the
development of cottage industries in
Andaman and Nicobar Islunds has
been finalised ;

(b) if so. the name of main indus-
trics to be developed ;

(c) the total amount to be incurred;
and

(d) the main features thereof?

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) to (d).
Under the Second Five Year Plan of
Andamans. it is proposed to develop
cottage industries in the Andaman
and Nicobar Islands and for that pur-
pose a provision of Rs. 5 lakhs has
been proposed to be made in the Plan.
Details of the scheme have not yet
been finalised.

EMPLOYEES OF TRIPURA STATE

1566. Shri Biren Dutt: Will the
Minister of Home Aflairs be pleased
to state :

(a) the number of employees of
Tripura State who are temporary .

(b) the number of permanent em-
ployees ; and

(c) when the temporary employces
will be made permanent?

The Minister in the Ministry of
Home Aflairs (Shri Datar) : (a) to (c).
The required information is being col-
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lected and will be laid on the Table
of the House when received.

LANDLESS PEASANTS IN TRIPURA

1567. Shri Biren Dutt: Will the
Minister of Home Afiairs be pleased

1o state :

(a) the number of petitions which
have been received by the Govern-
ment of Tripura from landless pea-
sants ;

(b) the number of landless people
who have received aid in the form of
grant of khas lands without ‘nazarana’
in Tripura during 1955-56?

The Minigter in the Ministry of
Home Affairs (Shri Datar) : (a) and
(b). The required information is
being collected und will be laid on the
Table of the Lok Sabha in due
coursc.

CENTRAL  SECRETARIAT GRADE |V

SERVIUE

1568. Shri K. P. Tripathi: Will the
Minister of Home Affairs be pleased
to state :

(a) the appointing, punishing and
appellate authorities in respect of the
Grade IV of the Central Secretariat
Service ;

(b) whether any powers by the
appointing authority have been dele-
gated to lower authority : and

(c) if so, what are those powers?

The * Minister in the Ministry of
Home Affairs (Shri Datar): (a) to (c).
The information is given in the state-
ment attached. [See Appendix X,
annexure No. 63.]

KIDNAPPED CHILDREN

1569. Chaudhuri Muhammed Shaf-
fee: Will the Minister of Home

Afiairs be plcased to state :

~ (a) the number of the children
kidnapped in part “C" States. State-
wise in India, from 1st January. 1956
to 31st March 1956; and

30 APRIL 1956

Written Answers 3068
(b) the number of such children
who were recovered? .

The Minister in the Ministry of
Home Afairs (Shri Datar): (a) and
(b). A statement containing the re-
quired information is placed on the
Table of the House. [Se¢ Appendix X.
annexure No. 64.]

MINES  AND
GEOLOGY

1570. Shrimati Ila Palchoudhury :
Will the Minister of Natural Resour-
ces and Scientific Research be pleased
to state :

SCHOOLS OF APPLIED

(a) the number of Schools of Mines
and Appliecd Geology in India at
present ;

(b) the places of their location ;

(c) the number of students who
sought admission to these schools for
the current term ; and

(d) whether any student has been
refused admission ; and

(e) if so, the reasons therefor?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) and (b),
There is only onc School of Mines
and Applicd Geology and this is loca-
ted at Dhanbad.

(©) to (c). 1,006 applications were
reccived for 1955-56 but only 695
appeared for the entrance test. 63 can-
didates were  successful  and  were
offered admission but only 43 actual-
ly joined. No students who were
successful in the cntrance test were
refused admission,

NATIONAL RESEARCH FriLowswurs

1571. Shri Velsyudhan : Will the
Minister of Edocation be pleased to
state”:

(a) the number of persons awarded
the National Rescarch Fellowships in
1955 ;

(b) the total amouht that was sct
apart for this during 1955 and

(c) the amount that has bcen used
out of it?
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The Parliamentary Secretary to the
Minister - of Education (Dr. M. M.
Das) : (a) Seven.

(b) A total provision of Rs. 12
lakhs was available for Research
Scholarships and Research Fellow-
ships during 1955.

(c) A sum of Rs. 19,239-3-0 was
utilized for the Fellowships.

Excisk DUTY ON MATCHES

1572, Shri Veeraswamy : Will the
Minister of Finance be pleased to
state ¢

(a) the amount of excise duty col-
lected from the match making facto-
rics in the Madras State during 1955-
56 and

(b) the manner in which this
amount compares with that collected
during 1954-557

The Minister of Revenue and De-
fence Expenditure (Shri A, C. Guha):
(1) and (b). The amount of excise
duty collected from the Match facto-
rics in the Madras State during 1955-
56 was Rs. 5,07.84.000 ; the amount
realised during  1954-55  was Rs.
4.67.97.000.

O1. PROSPECTING

1573. Shri Bishwa Nath Roy: Will
the Minister of Natural Resources and
Scientific Research be pleased to state
whether  Government  propose  to
undertake oil prospecting in the Tarai
arcas of Uttar Pradesh and Bihar
under the Scecond Five Year Plan?

The Minister of Natural Resources
(Shri K. D. Malaviya) : Yes. Sir. Pros-
pecting for oil in the Ganga Valley
in the U.P. and Bihar is on the pro-
gramme of the Oil and Natural Gas
Directorate in the Second Five Year
Plan.

MUSICIANS OF ANDHRA
1574, Shri S. V. L. Narasimham :

Will the Minister of Education be
pleased to state :
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(a) the number of applications re-
ceived from the musicians of Andhra
State for financial assistance during
1955-56 ;

(b) the number and names of thosc
who were given grants ;

(c) the conditions to be satisfied for
grants ;

(d) the machinery employed to
assure the fulfilment of those condi-
tions ;

(e) the period for which the grant
is given ;

(f) the proportion which each State

bears to the other having regard to
the number of applications received?

The Parliamentary to the
Minister of Education (Dr. M. M.
Das) : (a) Four.

(b) None.

(c) Artistic eminencc and indigent
circumstances.

(d) Decisions arc made by a Com-
mittee of 3 Cabinet Ministers, after
obtaining expert advice.

(e) One year at a time.

(f) Grants are not given State-wise.

MIGRATION OF MUSLIMS

1575, Shri M. L. Agrawal : Will the
Minister of Home Affairs be pleased
to state :

(a) the number of Indian Muslims,
year-wise and State-wise from 1953 to
1955 who migrated from India to
West Pakistan but afterwards applied
for permission for permanent re-settle-
ment in India:

(b) the number of such persons
whose applications for permanent re-
scttlement in India were granted ;

(c) the categories of such appli-
cants: and

(d) the conditions that have to be
fulfilled for the grant of such permis-
sion?
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The Minister in the Ministry of
Home Afiairs (Shri Datar) : (a)to (d).
The information is being collected
and will be laid on the Table of the
House in due course.

SURPLUS LANDS

1577. Shri G. P. Sinha: Will the
Minister of Defence be pleased to
state :

(a) how many acres of surplus ac-
quired land of Bihta, Bikram and
Hathwa airfields in Bihar respective-
ly has been reconveyed to the owners
concerned and when ;

(b how many acres of surplus
acquired land is still held on charge
of Lands and Hirings/Military Lands
and Cantts. Directorates; and

(c) when reconveyance of all the
surplus land is expected to be affect-
ed?

The Deputy Minister of Defence
(Sardar Majithia) :
&) (1) Bhita airfield
year 1054-55.

99183 acres in the
year 1950,

(iii) Hathwa airficld 284802 acres in the
year 193]

673-99  acres,ear-
marked for DGCA
{500° 00 acres) and
Governinent of
Bihar (173-99 acres)

(i) Bikram airfreld

(b) (i) Bhita airfield

(1) Bikran: aivfeeld
Nil.
(iii). Hatlioa airfield )

(¢) Reconveyance of surplus ac-
quired lands has been completed.
Any arca becoming surplus  after
mceting the final requirements of
D.G.C.A. and Bihar Government will
be reconveyed to the original owners,
if they are willing to accept it.

MILITARY [LANDS AND 'CJ\NTUNMENTS
DIRECTORATE

1578, Shri G. P. Sinha: Will the
Minister of Defence be pleased to
state :
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(a) the number of officiating De-
puty Directors of the Military Lands
and Cantonments Directorate who
have been confirmed by the Depart-
mental Promotion Committee and
ho:‘v many more are to be considered:
an

(b) when the next mecting of the
Departmental Promotion Committee
is expected to take place?

The Minister of Defence Organisa-
tions (Shri Tyagi) : (a) Three officiat-
ing Deputy Directors have recently
becen approved for  confirmation by
the Departmental Promotion Com-
mittee. There is no other permanent
vacancy in the grade against which
officiating Deputy Directors can be
considered for confirmation at. pre-
scnt.

(b) The Committee met only re-
cently and will not meet again until
there is enough business for it to deal
with.

SCHOLARSHIPS FOR SCHEDULED CASTES

1579. Dr. Satyawadi : Will the Mi-
nister of Education be pleased to state
whether it is a fact that only First
Class Scheduled Caste Students are
now eligible for the inland Scholar-
ships for post-matric studies in India?

The -Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): No, Sir. Second and . Third
Class students belonging to Scheduled
Custes and Scheduled Tribes. satisfy-
ing certain conditions regarding their
parents/guardian’s income ctc. are
also cligible for scholarships.

PracTiCAl. TRAINING STIPENDS
SCHEME

1580. Dr. Satyawadi: Will the
Minister of Education be pleased to
state the number of students belong-
ing to the Scheduled Castes, Schedu-
led Tribes and other backward classes
getting training in different Industrial
concerns at present under the Practi-
cal Training Stipends Scheme?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das) : Complete information is not
readily available.
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GRANTS TO MADRAS STATE FOR SCHE-
DULED CASTES

1581. Shri Balkrishnan : Will the
Minister of Finance be pleased to
statc whether Madras Government
has made any request for financial
assistance for the construction of
houses for Scheduled Castes in the
cyclone-affected areas?

The Deputy Minister of Finance
(Shri B. R. Bhagat) : No, Sir.

CENTRAL SECRETARIAT CLERICAL
SERVICE

1582. Shri Radha Raman : Will the

Minister of Home Affairs be pleased
10 state :

(a) whether it is a fact that some
quota of the permanent vacancies of
the Clerical Service. Grade 1. has been
reserved for the displaced perman:znt
Government Servants. Scheduled Cas-
tes and Scheduled Tribes ; and

(b) if so. the reasons why the per-
manent 111 Division Clerks have been
ignored?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) The
prescribed quota of 124 per cent of
availuble vacancics arc reserved for
Scheduled Castes and 5 per cent
for Scheduled Tribes, subject to avail-
ubility of suitable personnel. In the
casc of permanent displaced Govern-
mcent servants eligible for appoint-
ment to the Grade, the question of re-
servation of vacancies would arise
only if they cannot be absorbed in
adequate proportion to their numbers
on the basis of seniority alone when
compared to other eligible candidates.
The need for such reservation may
not. however, arisc as most of the chi-
gible permanent displaced Govern-
ment servants are likely to be absorb-
<d in the initial constitution of the
Grade.

(b) There was no Upper Division in
the Sccretariat before 1st May 1954,
The 111 Division Clerks had no claim
for promotion to posts of Assistants
although during the war appointments
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were made to the grade of Assistants
from this sourcc purely as a tempo-
rary measure. In the Attached Offi-
ces not more than 207, of the perma-
nent 111 Division Clerks were promo-
ted to the [1/Upper Division. Undcr
the Clerical Service Scheme, howcver.
provision has been made for a por-
tion of the maintenance vacancies in
Grade | being made available to per-
manent Lower Division Clerks: selec-
tion for promotion being madc on
basis of merit with due regard to
seniority.

GRANTS-IN-AID FOR SCHEDULBD
CasTES COLONIES

1583. Shri P. L. Kureel: Will th:
Minister of Home Affairs be pleased
to state the total amount of grants-in-
aid sanctioned by the Central Govern-
ment for the Scheduled Castes colo-
nies in Delhi during the last three
vears?

The Minister in the Ministry of
Home Afiairs (Shri Datar): A state-
ment showing the Central grant sanc-
tioncd to the State of Delhi during
the years 1953-54 to 1955-56 for thc
welfare of Scheduled Castes is placed
on the Table of the House. [S«
Appendix X, annexure No. 65.] It
is. however, not known what amounts
of these grants were carmarked and
spent by the State Government on the
Scheduled Castes Colonies in Delhi.

IrON ORE

Shri Sanganna:
A0 Shri Shivananjappa :

Will the Minister of Natural Re-
sources and Scientific Research be
pleased to state :

(a) whether it is a fact that vast
mines of iron ore have been found in
Sukinda area of Cuttack District.
Orissa as a result of Geological Sur-
vey ;

(b) whether certain forcign coun-
trics have been given licence to work
them out .

(c) if so, their names ; and
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o{id) the terms and conditions there-

The Minister of Natural Resources
(Shri K. D. Malaviya) : (a) Substantial
quantities of iron ore exist at Sukinda.

(b) to (d). No licence has been
given to any foreign countries or
forcign nationals to work the deposit.

GRANTS TO THE PUNJAB UNIVERSITY

ISES{ Sardar Igbal Singh :
* '\ Sardar Akarpuri :

Will the Minister of Edocation be
pleased to state the amount of grants-
in-aid given by the Centre to the Pun-
jab University annually during the
last three yecars?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das) : Information is being collected
and will be laid on the Table of the
Lok Sabha in due course.

Punias ARMED POLICE

Sardar Igbal Singh :
1506.-{ Sardar Akarpuri ;

Will the Minister of Home Affairs
be pleascd to state :

(a) whether it is a fact that the

Government of Punjab have asked for
a loan to re-orgamisc and construct
barracks etc. for the Punjab Armed
Policc Force :

(b) if so. the amount of the loan
asked for; and

(c) the decision of the Central Gov-
crnment in the matter?

'The Minister in the Ministry of
Home Afiairs (Shri Datar) : (a) Yes.

(b) Rs. 39.93,212.

(c) The Government of India will
advance as a loan an amount equal
1o the sum the State Government will
itself spend on police housing during
the financial year 1956-57, subject to
a ceiling which is still to be decided.
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CONTRAVENTION OF PasspoORT RuLLs

1587 Sardar Igbal Singh :
* | Sardar Akarpuri:

Will the Minister of Home Afiairs
be pleascd to state the number of
Pakistani Nationals who have bueen
fined and sentenced to imprisonment
during 1954 and 1955 in the Punjub
State for contravening the passport
rules?

The Minister in the Ministry of
Home Affairs (Shri Datar) : The infor-
mation” is being collected and will be
laid on the Table of the House in
due course.

NATIONAL SAMPLE SURVEY

" Sardar Igbal Singh :
1588. { Sardar Akarpuri :

will the Minister of Finance be
pleased 10 state :

(a) the number of villages selected
in the Punjab for the.tenth round of
the National Sample Survey Pro-
gramme : and

(b) when the syrvey is likely 1o
begin?
The Deputy Minister of Finance

(Shri B, R. Bhagat) : (a) A total num-
ber of 266 villages has been selected

in the Punjab for the tenth round of
the National Sample Survey Pro-
gramme. _

(b) The survey work for the tenth
round commenced from the last week
of December 1955.

DaCOITIES IN TRIPURA

1589. Shri Biren Dutt: Will the
Minister of Home Affairs be pleased to
state :

(a) whether  ducoitics have ptgcn
committed in the border arcas of Tr-
pura during 1955-56 .

(b) the number of cases in which
inter-State are suspected to be linked.
and
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(c) the measures proposed by Gov-
ernment to check such dacoities in the
border arcas? .

The Minister in the Ministry of
Home Affairs (Shri Datar): (2) Yes.
(b) 16.

(c) (i) Police outposts have been
set up in border areas for patrol and
vigilance.

(i) Village Defence parties have
been organised to assist the police in
the prevention and detection of crimes.

Apvisory Counci.s TRIPURA

1590. Shri Biren Dutt: Will the
Minister of Home Affairs be pleased to
statc :

(a) the amount spent so far on the
Adwisory Council of - Tripura State
Administration ; and

(b) the hecads under which the
amount has been so spent?

The Minister in the Ministry of
Home Afiairs (Shri Datar): (a) The
Advisory Council of Tripura State
was  constituted.  with  effect  from
the 14th April, 1953, From that date
till the end of 3Ist March. 1956, the
total expenditure incurred on the Ad-
visory Council of Tripura amounts to
Rs. 1.89.247.

(b) The expenditure involved is de-
bitable to. - :

Major Head- 25 General Adminis-
tration :

A1) -Pay of Officers (Pay of Ad-
VISOrs,- -

A.1(3)--Allowance. Honoraria etc.

A.1(4) Other Charges.

under Account [I1 of the Area De-
mand of Tripura State.

Fo k-SonGgs

1591. Shri Madiah Gowda: Will
the Minister of Education be pleased
to state :

(a) whether any steps have been
taken to collect and publish folk-
songs as an aid to social education :
and
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(b) if so, the amount expendad
for that purposc during the last three
financial ycars?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das) : (a) No.

(b) Docs not arise.

INpIAN ADuLT EDUCATION ASSOCIA-
TION

1592, Shri Madiah Gowda: Will the
Minister of Education be pleased to-

sate :

(a) the amount of tinancial assist-
ancc given to the Indian Adult Edu-
cation Association to run national
seminars, every year, during the last
three years : and

(b) whether the reports of these
seminars are taken note by Govern-
ment?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) 1953-54. Rs. 3,000; 1954-55.
Rs. 3,000, 1955-56. Rs. 5.000.

(b) Yes, Sir.

MINERALS IN RAJASTHAN

1593. Shri Bheekha Bhai: Will the
Minister of Natural Resources and
Scientific Research be plcased to state :

(a) whether Government are aware
of the existence of rich mineral re-
sources of beryl. platinum, iron and
gold ores in South East part of Rajas-
than :

(b) whether any geological
has been undertaken : and

survey

(c) if so. with what results?

The Minister of Natural Resounrces
(Shri K. D. Malaviya) : (a) Occurren-
ces of Beryl and iron ore are known
in the South Eastern part of Raijas-
than but the existence of platinum and
gold ore in the area is ot known.

(b) Yes, Sir.



3079 H'ritten Answers

_(€) New deposits of beryl have been
discovered and the production has

been stepped up.

Iron :Rich pockets of iron orc ~

occur  between Raipuria  (25°5:
74°36") and Gangrar (25"3" : 74°537)
in Mewar.

Hematite-schists are developed in
the hornblendic schists (altered tuffs)
at the base of the Aravalli near Thana
(24°13" : 73°52"). The ore body form
a prominent ridge half a mile long.

Iron ore is also known to occur at
Umer (25°41" : 75°30°). Khenia
(25°10° : 75°25’), Datunda (25°27 :
75"30°). Loharpura (25°28" : 75°40)
and other places in Bundi State.
These ore bodies consist of limonite
and hematite.

It is not desirable to furnish de-
tails of the beryl deposits or produc-
tion.

Porry CULTIVATION

1594. Shri Ram Dass: Will the
Minister of Finance be pleased to
state :

(a) the names of the Sates in which
Poppy cultivation is permitted ; and

(b) the conditions which govern the
grant of licence for this cultivation?

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
(@) Poppy is cultivated in the States
of Uttar Pradesh, Madhya Bharat,
Rajasthan and Jammu and Kashmir
for production of opium, and on a
limited scale in the States of Punjab
and Pepsu and in two districts of the
Uttar Pradesh. viz.,, Dehra-Dun and
Tehri-Garhwal, for production of
poppy heads and seeds.

(b) The information has bcen laid
on the Table of the House. [Sec
Appendix X. annexure No. 66.]

JHUMIA REHABILITATION

1595. Shri Dasaratha Deb : Will the
Minister of Home Affairs be pleased to
state whether Government are con-
sidering the question of reservation of
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Amarpur Division for rehabilitation
of Jhumia Tribals?

The Minister in the Ministry of
Home Afigirs (Shri Datar) : No. Sir.
But Government intend to reclaim
mechanically a large area of land in
Amarpur Sub-division for the pur-
pose of settlemcnt of tribal pecople as
well as refugees from East Pakistan.

KOLAR GoLD MINE AREAS SURVEY

1596. Shri T. B. Vittal Rao: Will
the Minister of Natural Resources and
Scientific Research be pleased to state :

(a) whether it is'a fact that the
Geological Survey of India has under-
taken survey of a 50 square miles
area containing high gold-bearing
schists around thc Kolar Gold Mines;

(b) if so. the findings thereof . and

(c) if the survey is still in progress
when it is likely to conclude?

The Minister of Natural Resources
(Shri K. D. Malaviya) : (a) Yes, Sir.

(b) It is prematurc to place before
the Housc the results of the investi-
gation that is being carried out as the
work is in progress.

(¢) The completion of field work
and mapping in the arca will occupy
about 2 to 3 years more.

GRANTS TO STATES

1597, Shri Gadilingana Gowd : Will
the Minister of Finance be pleased to
statc the amount of money given by
way of grants-in-aid or subsidy to the
following State Governments from
1949 to 1955 ;

(i) Andhra ;

(ii) Mysore : and

(iii) Hyderabad?

The Deputy Minister of Finaace
(Shri B. R. Bhagat) : The information

is being collected and will be laid on
Table of the House.
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HisTorRY OF FREEDOM MOVEMIENT

1598. Shri H. N. Mukerjee: Will
the Minister of Education be pleased
to state :

(a) whether it is a fact that the
Boagd of Editors (now defunct) of the
history of our national movement col-
lected a very large volume of mate-

rials for purposcs of other project :
and
(b) whether Government contem-

plate setting wp of a specialised library
‘where such materials would be avail-
able for use by scholars?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das) : (a) The Board collected a great
deal of material required.

(b) The guestion of making the
material, available for use by research
scholars and others will arise only
after the History of Freedom Move-
ment has been published.
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INTERNATIONAL GEOPHYSICAL YEBAR

1600. Shri S. v, Ramaswamy : Will
the Minister of Natural Resources and
‘Scientific Research be pleased to refer
to the reply given to part (d) of Star-
red Question No. 1423 on the l4th
April, 1956 and state :

30 APRIL 1956

Written Answers 3082

(a) the names of the scientific insti-
tutions of India which are participat-
ing .-

(b) under whose auspices they are
participating ;

(c) what will be the subjects for
discussion . and

(d) where these 30 stations are pro-
posed to be located?

The Minister of Natural Resources
(Shri K. D. Malaviya) : (a) to (d). A
statement giving the required infor-
maltion is attached. [See Appendix X.
annexure No. 67.]

NATURAL Gas

1601. Shri B. S. Murthy : Will the
Minister of Natural Resources and
Scientific Research be pleased to
state :

(a) whether survey has been com-
pleted in Andhra and Telengana to
locate natural gas :

(b) if so, the results thercof ; and

(c) the agency through which sur-
vey was conducted?

The Minister of Natural Resources
(Shri K. D. Mlllﬂyl) (a) to (c). The
known occurrénces of natural gas in
the Godavari delta region (only two
or three arc known) have been exa-
mined by the Geological Survey of
India, but they are considered to have
originated from decaying vegetation
in recent alluvium, not connected with
any petroleum—bearing strata.

NICKEL

1602. Shri B. S. Murthy : Will the
Minister of Natural Resources and
Scientific Research be pleased to state
the total estimated quantity of nickel
available at present in  Andhra and
Telanguna?,

The Minister of Natural Resources
(Shri K.'D. Malaviya) : No occurrence
has so far been reported.
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PrRoOMOTION OF Basic aAND  SocClAL
. EDUCATION -

1603. Shri B. S. Murthy : Will the

Minister of Education be pleased to
state :

{u) the amount of grants given to
the Andhra State during 1955-56 and
1956-57 so far to promotg basic and
social education ;

(b) the amount spent during 1955-
56: and :

(¢) whether all the schemes for
which money was granted. were put
into force?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das) :

(a) 19%55-56 Re. 4,23, 804
1956-57 Nil.
by and (¢). Tnlormation is not available,

MapRAS ENGINEERING COLLEGE

1604, Shri S. V. Ramaswamy : Will
the Minister of Education be pleased
1o siate

(a) whether there is a proposal to
take over the Madras Engineering
College ; and

(b) if so. the
position thereof?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (1) A suggestion . was made
sometime back that the Engineering
College. Guindy. Madras, might be
taken over by the Central Govern-
ment and developed into the propo-
sed Higher Technological Institute for
the Southern Region.

(b) No decision has yet been taken.

MEeTtcaLFE House

1605. Shri K. P. Tripathi : Will the
Minister of Home Afiairs be pleased
to refer to the reply to parts (g) and
(h) of the Unstarred Question No.
696 on the 13th September. 1953 and
state :
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_(a) whether there were other allega-
tions against the then Administrative
Officer-cum-Accountant ; and

(b) There were other allegations
genenquired into  and whether the
official was asked to explain the al-
legations and if so with what result?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) and

(b). There were other allcgations
generally of personal nature, but on
enquiry it was found that there had
been no irregularity worth taking
notice of.

1.AS. TRAINING SCcHoOL

1606. Shri K. P. Tripathi : Will the
Minister of Home Affairs be pleased
to refer to the reply given to the Un-
sturred Question No. 696 on the 16th:
Scptember. 1953 and state :

(a) whether the present rent for the
Metcalfe Housc suites placed at the
disposol of the 1.A.S. Training School
exclusive of the electric and water
charges is thc same as the previous
rent in which were included the elec-
tric and water charges ;

(b) whether the previous rent for
some of the suites is reduced to nil
or minus something if the electric and
water charges now shown separately

naturc and preseAT” —are deducted from the inclusive rent

or lump sum charges in which the
electric and water charges were n-
cluded :

(c) how the electric and water
charges were fixed and realised pre-
viously from thosc Government ser-
vants who were given the suites free
of rent ;

(d) whether the incumbents of the
post of Administrative Officer of the
Indian Administrative Service Train-
ing Schools were given rent free suites
for their compulsory residence on the
School premises : and

(e) if so, the actual electric and
water charges that were due from
cach of the incumbents of the post
during the period from 1st March,
1947 to 29th February, 1952. the
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amounts that were actually realised

and what was the mode of payment?

The Minister in the Ministry of
Home Aftairs (Shri Datar): (a) Yes,
but the previous rent did not
include any charge on account of
clectricity and water consumption. 1t
was decided to make recovery for
water and electricity charges from the
staff concerned only with effect from
the 1st April, 1953

(b) Does not arise in view of the
reply to part (a).

(c) Attention is invited to the re-
ply to part (a).

As stated therein water and electri-
city charges were not previously re-
covered from officers  occupying the
suites (including those given rent-
free accommodation) up to the 31st
March, 1953. Recovery of  such
charges commenced only from the 1st
April, 1953.

(d) Yes.
(¢) Does not arise in view of the
reply to part (c).
Excise DuTty

1607, Shri Debendra Nath Sarma :
Will the Minister of Finance be pleas-
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ed to state the total amount earned
by the Government of India from tea,
jute and petrol in 1953-54, 1954-55
and 1955-56 in various ways such as
excise, cess and export duties?

The Minister of Revenue and Der
fence Expenditure (Shri A. C. Guha):
The total revenue realised by the Gov-
crnment of *India from tea, jute and
petrol on account of Customs/Central
Excise duties and cess is an under : —

(Figure: in thousand rupecs)

Commaodity 1953-5¢ 1954-55  1955-56 .
(up to Feh,,56)

*Tea 13,69,06 22,89,25 19,1354
*sJutc 10,3468  7,6543  3,9533
*##Petrol 30,07,80  130,18,81 29,57,19

*Includ :¢ export duty, cxcise duty and cess.

**Includes export duty and cess on raw jute
and jute manufacturers for 195455 : in 1953-54
and 1955-56 there was no export of raw jute.

##¢[ncludcs import and cxcise duty on
‘Motor Spirit’, which termYincludes petrol.
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LOK SABHA
Monday, 30th April, 1956

The Lok Sabha met at Half Past Ten
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-3]1 AM.
PAPERS LAID ON THE TABLE

DECLARATIONS OF EXEMPTION UNDER
REGISTRATION OF FOREIGNERS ACT

The Minister in the Ministry of Home
Affairs (Shri Datar): 1 beg to lay on the
Table a copy of each of the following
Declarations of Exemption under the
proviso to section 6 of the Registration
of Foreigners Act, 1939, namely:

(1) 1470/55-F. 1., dated the Ist
December, 1955 (1 Declaration).

(2) 1/72/55-F. 1, dated the 3rd
December, 1955 (1 Declaration).

(3) 1/82/55-F. 1., dated the 28th
December, 1955 (1 Declaration).

(4) 1/84/55-F. 1., dated the 30th
Decembre, 1955 (3 Declarations).

(5) 171/56-F. 1., dated the 9th
January, 1956 (10 Declarations).

(6) 1/2/56-F. 1, dated the 20th
January, 1956 (2 Declarations).

(7) 1/5/56-F. 1., dated the 25th
January, 1956 (4 Declarations).

(8) 1/14/56-F. I., dated the 18th
February, 1956 (1 Declaration).

[Placed in Library. See No. 5-143/56]

PRESIDENT'S ASSENT TO BILL

Secretary: Sir, I have to inform the
House that the Finance Bill, 1956,
which was passed by the Houses of Par-
liament during the current Session was
assented to by the President on the 27th
April, 1956.
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MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the Sec-
retary of Rajya Sabha:

“In accordance with the provi-
sions of sub-rule (6) of rule 162 of
the Rules of Procedure and Conduct
of Business in the Rajya Sabha, I
am directed to return herewith the
Travancore-Cochin  Appropriation
(Vote on Account) Bill, 1956, which
was passed by the Lok Sabha at
its sitting held on the 29th March,
1956, and transmitted to the Rajya
Sabha for its recommendations on
the 16th April, 1956, and to state
that the Rajya Sabha at its sitting
held on the 27th April, 1956, re-
commended that the following
;ﬂ'llendmﬂt be made in the said

ill

That at page 1, after clause 3, the
following new clause be inserted, namely:

“Repeal of 4. The Travancore-Cochin
Ordinance Appropriation (Vote oo
4 of 1956. Account) Ordina nce, 1956,

is hereby repealed,”

TRAVANCORE-COCHIN APPRO-
PRIATION (VO;I"IE.J?N ACCOUNT)

: Sir, I lay on the Table of
the House the Travancore-Cochin Ap-
propriation (Vote on Account) Bill, 1956,
which has been returned by Rajya Sabha
with the recommendation that the
amendment, which has been read out,
be made.

ESTIMATES COMMITTEE
TWENTY-SIXTH REPORT
&t @Yo oite agen : (Mifgerars) s
g, & W AAWE ® AR A R
whafa (veew gfafa) o el feid
d FATE |
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RETRENCHMENT IN ORDNANCE
FACTORIES

Shri Nambiar (Mayuram): Under Rule
216, 1 beg to call the attention of the
Minister of Defence to the followin
matter of urgent public importance a
I request that he may make a statement
thereon:

“The situation arising out of the
large-scale retrenchment of civilian
employees in Ordnance Factories
and the impending strike on amn
all-India scale.”

The Minister of Defence (Dr. Katju) :
As a result of a continuous fall in de-
mand for service stores for over two

ears, a large number of workers have
geen rendered surplus in the Ordnance
Factories. With a view to avoiding large
scale retrenchment, the Government em-
barked on a policy of manufacturing in
these factories goods for civilian con-
sumption. About 8,000 workers are
now employed on this civil trade work.
The value of such work has gone up
from Rs. 54 lakhs in 1953 to Rs. 3-5
crores in 1955. Further expansion of
civil trade work is not possible, because
the Ordnance Factories are not primari-
ly designed for the production of civilian
goods. Even after the absorption of
about 8,000 men in this civil trade work,
a large number of surplus employees
have remained on idle-time payment in
these factories. The average number of
idle workers in manufacturing units is
undesirable for many reasons. It affects
economic and efficient production, and
increases costs. It leads also to

line and discontent. A stage has, there-
fore, been reached where it is no longer
in the interests of the tax-payer or the
State to continue to retain in service this
surplos personnel.

In addition to the surplus l
in the Ordnance Factores,
about 2500 employzes in other Mmu
installations, such as Ordnance Depots,
Technical Development Establishments,
etc, who also have become surplus to

uirements, The main reason for this
is that the decrease in the work-load of
the Ordnance Factories has resulted in a
corresponding _decrease in the work

which is done in the Ordnance Depots,
Technical Development Establishments,
etc, A subsidiary reason is that comba-
tants have become available to lace
those civilians who had been emp
during war-time in lien of combatants.
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With a view to limiting this blem
of surpluses, a ban was im on the
recruitment of semi-skilled and unskill-
ed workers about two years ago. But,
30 long as there appeared to be a
bility of increasing the work-load by
undertaking civil trade work, etc., no re-
trenchment was effected. The present
position is that the number of surplus
employees in each factory has been as-
sessed after a very careful examination of
the workload including the possibilities

expansion of Defence orders.
The total number of surpluses
in each factory have been

communicated to the Works Com-
mittees, which consist of equal numbers
of representatives of the management
and labour; and there have been discus-
sions with the Works Committees. An
enquiry has been made to ascertain
which surplus employees would be will-
ing to revert to lower grades, if neces-
sary. Also it has been decided in res-
pect of the factory labour that when a
worker is retrenched, he will be given,
in order to mitigate the hardship caused
to him, certain travel concessions. He
will also be given Contributory Provi-
dent Fund in addition to the Retrench-
ment Compensation under Section 25F
of the Industrial Disputes (Amendment)
Act, which comes to 15 days' average
pay for every completed year of service.

I need hardly say that Government
are most anxious to see that as far as
ible no worker, who can somehow
retained in service, is thrown out of
employment. In respect of every surplus
worker, efforts are first made to accom-
modate him in any vacancy which may
exist either in the same installation or
in any other defence installation. Efforts
are also being made to see whether any
alternative appointment can be found for
him in any other Central Government
undertaking existing or being set up. We
have recently taken a decision that skill-
ed workers will not be retrenched at
all. It may also be stated that a fairly
large reserve of workers will be retained
even after any retrenchment that may
take place, to provide for any unfore-
seen expansion of the workload of the
factories. The Government have also ac-
cepted a suggestion made by the All
India Defence Employm Federation and
have appointed a Liaison Officer, spe-
cially for the purpose of finding out
ways and means of securing alternative
employment for as many of the surplus
employees as possible. This officer will
maintain close personal contacts with
the employing Ministries on the one hand
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and the industrial installations of the

Defence Ministry on the other. He will

also keep in touch with the All India

Defence Employees Federation.

1 may mention here that Government
have been keeping the All India Defence
Employees ederation informed of
these developments and have held
discussions with the representatives
of the Federation with a view
to finding a satisfactory solution to
this difficult problem. Every attempt

been made to explain to the Federa-
tion why this retrenchment of a large
number of workers has become abso-
lutely unavoidable.

Initially, it had been considered that
the retrenchment of the surplus workers
should be done at the end of the last
financial year, ie., at the end of last
March. But in order that a further effort
may be made to locate alternative ap-
pointments for as many surplus workers
as possible, the retrenchment had been
toslponed. The recently appointed

iaison Officer will be given time to con-
tact the employing Ministries, in order
to ensure that the number of persoms
who must after all be unavoidably re-
trenched may be reduced as much as
possible. This interval, I hope, will prove
useful in obtaining offers of alternative
employment from other Central Govern-

ment undertakings for at least a fair
number of the surplus  employees.
But those persons for whom such

employment cannot even then be found
will, I am afraid, have to be retrenched,
as they cannot be retained in service as
idle labour indefinitely. But even after
their retrenchment, efforts will continue
to be made to find re-employment for
them as early as possible. In this con-
nection, there is however one point I
should like to make clear. If any surplus
worker to whom an alternative appoint-
ment is offered does not accept it, he
will be retrenched forthwith. Obviously
Government cannot agree to pay idle-
time wages to a surplus worker who
has been offered an alternative employ-
ment and has refused to take it.

In conclusion, may I add that we are
fully alive to the importance of this
problem and have endeavoured to do
the best we can to help the surplus
labour whose services are no Tonger re-
quired.

Shri Nambiar : May I seek a clarifica-
tion ? What further steps have Govern-
ment taken to avoid retrenchment and
the strike, notice of which has been
served on the Government by the Def-
ence Employees’ Federation?
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Dr. Katin: So far as I know, no
notices of retrenchment have been
served so far anywhere.

Shri Nambiar: 1 refer to the strike
potice served on the Government by the
Federation to start on May 2lst.

Dr. Katju: 1 do not think; I would ask
my hon. friend to put any specific ques-
tion if he wants.

Some Hon. Members rose—

Mr, Speaker: No questions on a state-
ment.

/S‘TATEMENT ON INDUSTRIAL

POLICY OF GOVERNMENT

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): Sir, I beg leave to place be-
fore the House a Resolution of the Gov-
ernment of India in rq;;ahrgt to mdmh'l:il
policy. 1 understand c?cs
lhi];qliesolul.ion will be available to the
Members of the House through the Lok
Sabha Secretariat.

The Government of India set out in
their resolution dated the 6th April,
1948, the policy which they Froposed
to pursue in the industrial field. The
Resolution emphasised the importance
to the economy of securing a continuous
increase in production and its equitable
distribution, and pointed out that the
State must play a progressively active
role in the development of industries. It
laid down that besides arms and am-
munition, atomic energy and railway
transport, which would be the monopoly
of the Central Government, the State
would be exclusively responsible for the
establishment of new undertakings in
six basic industries—except where, In
the national interest, the State itself
found it necessary to secure the co-opera-
tion of private enterprise. The rest of the
industrial field was left open to private
enterprise though it was made clear that
the State would also progressively parti-
cipate in this field.

2. Eight years have passed since this
declaration on industrial policy. These
eight years have witnessed many im-
portant changes and developments in
India. The Constitution of India has been
enacted, guaranteeing certain Fundamen-
tal RiFﬁts and enunciatin%‘ Directive
Principles of State Policy. Planning has

on an organised basis,
the first Five Year Plan has recently
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been completed. Parliament has accept-
ed the socialist pattern of society as the
objective of social and economic policy.
These important developments necessi-
tate a fresh statement of industrial
policy, more particularly as the Second
Five Year Plan will soon be placed be-
fore the country. This policy must be
governed by the principles laid down in
the Constitution, the objective of socia-
lism, and the experience gained during
these years.

3. The Constitution of India, in its
preamble has declared that it aims at
securing for all its citizens—

“JUSTICE, Social, economic and
political;

LIBERTY of marl:ﬁlht, expression,
belief, faith and worship;

EQUALITY of status and of oppor-
tunity; and to promote among them all

FRATERNITY assuring the dignity of
the individual and the unity of the
Nation.”

In its Directive Principles of State
Policy, it is stated that—

“The State shall strive to pro-
mote the welfare of the le by
securing and protecting as effective-
ly as it may a social order in which
justice—social, economic and poli-
tical—shall inform all the institu-
tions of the national life”.

Further that—
“The State shall, in particular,
direct its policy towards securing—
(a) that the citizens, men apd
women equally, have the right to

an adequate means of li 4

(b) that the ownership and control
of the material resources of the
community are so distributed as
best to subserve the common good;

(c) that the operation of the eco-
nomic system does not result in
the concentration of wealth and
means of production to the common
detriment;

(d) that there is equal pay for
equal work for both men and
women;

(¢) that the health and strength
of workers, men and women, and
the tender age of children are not
abused and that citizens are not
forced by economic necessity to
enter avocations unsuited to their
age or strength;
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(f) that childhood and youth are
protected against exploitation and
against moral and material abandon-
ment.”

4. These basic anad general principles
were given a more precise direction
when Parliament accepted in December,
1954, the socialist pattern of society as
the objective of social and economic
policy. Industrial policy, as other
policies, must therefore be governed by
these principles and directions.

5. In order to realise this objective,
it is essential to accelerate the rate of
economic growth and to speed up indus-
trialisation and, in Amrticu.lar, to develop
heavy industries and machine making in-
dustries, to expand the public sector, and
to build up a large and growing co-opera-
tive sector. These provide the economic
foundations for increasing opportunities
for gainful employment and improving
living standards and working conditions
for the mass of the people. Equally, it
is urgent, to reduce disparities in income
and wealth which exist today, to prevent
private monopolies and the concentra-
tion of economic power in different fields
in the hands of small numbers of indivi-
duals. Accordingly, the State will progres-
sively assume a predominant and direct
responsibility for setting up new indus-
trial undertakings and for developing
transport facilities. It will also undertake
State trading on an increasing scale. At
the same time, as an agency for plan-
ned national development, in the con-
text of the country’s expanding economy,
the private sector will have the oppor-
tunity to develop and expand. The prin-
ciple of co-operation should be applied
wherever possible and a steadily increas-
ing proportion of the activities of the
private sector developed along co-opera-
tive lines.

6. The adoption of the socialist pattern
of society as the national objective, as
well as the need for planned and rapid
development, require that all industries
of basic and strategic importance, or
in the nature of public utility services,
should be in the public sector. Other in-
dustries which are essential and require
investment on a scale which only the
State, in present circumstances, could
provide, have also to be in the public
sector. The State has therefore to assume
direct res; ibility for the future dev
lopment of industries over a wider area.
Ng:{lheﬁm. there are Hmfg:s facl?u
which make it necessary at stage
the State to define the field in which it

?
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will undertake sole rcsgonsibi.lity for
further development, and to make a
selection of industries in the develop-
ment of which it will play a dominant
role. After considering all aspects of the
problem, in consultation with the Plan-
ning Commission, the Government of
India have decided to classify industries
into three categories, having regard to
the part which the State would p'lauy in
each of them. These categories will in-
evitably overlap to some extent and too
great a rigidity might defeat the pi

in view. But the basic principles and ob-
jectives have always to be kept in view
and the general directions hereafter re-
ferred to followed. It should also be re-
membered that it is always n to the
State to undertake any type of industrial
productioh. .

7. In the first category will be indus-
tries the future development of which
will be the exclusive responsibility of
the State. The second category will con-
sist of industries, which will be progres-
sively State-owned and in which the
State will therefore generally take the
initiative in establishing new undertak-
ings, but in which private enterprise will
also be expected to supplement the effort
of the State. The third category will in-
clude all the remaining industries, and
their future development will, in general,
be left to the initiative and enterprise of
the private sector.

8. Industries in the first category have
been listed in Schedule A of this Reso-
lution. All new units in these industries,
save where their establishment in the
private sector has already been approv-
ed will be set up only by the State. This
does not preclude the expansion of the
existing privately owned units, or the
possibility of the State securing the co-
operation of private enterprise in the
establishment of new units when the na-
tional interests so require, Railways and
-air transport, arms and ammunition and
atomic energy will, however, be deve-
loped as Central Government monopo-
lies. Whenever co-operation with private
enterprise is necessary, the State will
ensure, either through majority partici-
pation in the capital or otherwise, that it
has the requisite powers to guide the
policy and control the operations of the
undertaking.

9. Industries in the second category

will be those listed in Schedule B. With a
view to accelerating their future deve-
lopment, the State will increasingly es-
tablish new undertakings in these in-
dustries. At the same time private enter-
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prise will also have the opportunity to
develop in this field, either on its own
or with State participation.

10. All the remaining industries will
fall in the third category, and it is expect-
ed that their development will be under-
taken ordinarily through the initiative
and enterprise of the private sector,
though it will be open to the State to
start any industry even in this category.
It will be the policy of the State to faci-
litate and encourage the development of
these industries in the private sector, in
accordance with the programmes formu-
lated in successive Five Year Plans, by
ensuring the ﬂ:evelopmem of l:ransport,
power and other services, and a
priate fiscal and other measure‘;. ;Ee
State will continue to foster institutions
to provide financial aid to these indus-
tries, and special assistance will be given
to enterprises organised on co-operative
lines for industrial and agricultural pur-
poses. In suitable cases, the State may
also grant financial assistance to the pri-
vate sector. Such assistance, especially
when the amount involved is substantial,
will preferably be in the form of parti-
cipation in equity capital, though it may
also be in part in the form of debenture
capital.

11. Industrial undertakings in the pri-
vate sector have necessarily to fit into
the framework of the social and eco-
nomic policy of the State and will be
subject to control and regulation in terms
of the Industries (Development and Re-
gulation) Act and other relevant legis-
lation. The Government of India, how-
ever, recognise that it would, in general,
be desirable to allow such undertakings
to develop with as much freedom as pos-
sible, consistent with the targets and ob-
jectives of the national plan. When there
exist in the same industry both privately
and publicy owned units, it would con-
tinue to be the policy of the State to
give fair and non-discriminatory treat-
ment to both of them.

12. The division of industries into se-
parate categories does not imply that
they are being placed in water-tight com-
partments. Inevitably, there will not only
be an area of overlapping but also a
great deal of dovetailing between indus-
tries in the private and the public sec-
tors. It will g; open to the State to start
any industry not included in Schedule A
and Schedule B when the needs of plan-
ning so require or there are other import-
ant reasons for it. In appropriate cases,
privately owned units may be permitted
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to produce an item falling within Sche-
dule A for meeting their own require-
ments or as by-products. There will be
ordinarily no bar to small privately own-
ed units undertaking production, such as
the making of launches and other light-
craft, generation of power for local
needs and small scale mining. Further,
heavy industries in the public sector may
obtain some of their requirements of
lighter components from the private see-
tor, while the private sector in turn
would rely for many of its needs on the
public sector. The same principle would
apply with even greater force to the re-
lationship between large scale and small
scale industries.

13. The Government of India would,
in this context, stress the role of cottage
and village and small scale industries in
the development of the national eco-
nomy. In relation to some of the prob-
lems that need urgent solutions, they
offer some distinct advantages. They pro-
vide immediate large scale employment;
they offer a method of ensuring a more
equitable distribution of the national in-
come and they facilitate an -effective
mobilisation of resources of capital and
skill which might ot ise remain un-
utilised. Some of the problems that un-
planned urbanisation tends to create
will be avoided by the establishment of
small centres of industrial production all
over the country.

14. The State has been following a
policy of supporting cottage and village
and small scale industries by restricting
the volume of production in the large
scale sector, by differential taxation, or
by direct subsidies. While such measures
will continue to be taken, whenever nec-
essary, the aim of the State policy will
be to ensure that the decentralised sec-
tor acquires sufficient vitality to be self-
supporting and its development is inte-
grated with that of large scale industry.
The State will, therefore, concentrate on
measures designed to improve the com-
petitive strength of the small scale pro-
ducer. For this it is essential that the
technique of production should be cons-
tantly improved and modernised, the
pace of transformation being regulated so
as to avoid, as far as possible, technolo-
gical unemployment. Lack of technical
and financial assistance, of suitable work-
ing accommodation and inadequacy of
facilities for repairs and maintenance are
~among the serious handicaps of small
scalé producers. A start has been made
with the establishment of industrial es-
tates and rural community workshops to
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make good these deficiencies. The ex-
tension of rural electrification and the
availability of power at prices which the
workers can afford will also be of consi-
derable help. Many of the activities relat-
ing to small scale production will be
greatly helped by the organisation of
industrial co-operatives. Such co-opera-
tives should be encouraged in every way
and the State should give constant atten-
tion to the development of cottage and
village and small scalé industry.

15. In order that industrialisation may
benefit the economy of the country as a
whole, it is important that disparities in
levels of development between different
regions should be progressively reduced.
The lack of industries in different parts
of the country is very often determined
by factors such as the availability of the
necessary raw materials or other natural
resources. A concentration of industries
in certain areas has also due to
the ready availability of power, water
supply and transport facilities which
have been developed there. It is one of
the aims of national planning to ensure
that these facilities are steadily made
available to areas which are at present
lagging behind industrially or where there
is greater need for providing opportuni-
ties for employment, provided loca-
tion is otherwise suitable. Only by secur-
ing a balanced and co-ordinated develop-
ment of the industrial and the agricul-
tural economy in each region, can the
entire country attain higher standards of
Tiving.

16. This programme of industrial deve-
lopment will make large demands on the
country’s resources of technical and
managerial personnel. To meet these
rapidly growing needs for the expansion
of the public sector and for the develop-
ment of village and small scale indus-
tries, r managerial and technical
cadres in the public setvices are being es-
tablished. Steps are also being taken to
meet shortages at supervisory levels,
to organise a renliceshigoachema of
training on a large scale both in public
and in private enterprises, and to extend
training facilities in business management
in universities and other institutions.

17. It is necessary that proper ameni-
ties and incentives shoultf be provided
for all those engaged in industry. The
living and working condition of workers
should be improved and their standard
of efficiency raised. The maintenance of
industrial peace is one of the prime re-
quisites of imdustrial In a so-
cialist democracy labour is a pariner in
the common task of development and
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should participate in it with en-
thusiasm. Some laws pgoverning in-
dustrial relations have been enacted
and a broad common approach
has developed with the growing
recognition of the obligations of both
management and labour. should be
joint consultation and workers and tech-
nicians should, wherever possible, be-
associated progressively in management.
Enterprises in the public sector have to
set an example in this respect.

18. With the growing participation of
the State in industry and trade, the man-
ner in which these activities should be
conducted and managed assumes consi-
derable importance. Speedy decisions and
a willingness to assume responsibility
are essential if these enterprises are to
succeed. For this, wherever possible,
there should be decentralisation of autho-
rity and their management should be
along business lines. It is to be expected
that public enterprises will augment the
revenues of the State and provide re-
sources for further development in fresh
fields. But such enterprises may some-
times incur losses. Public enterprises
have to be judged by their total results
and in their working they should have
the largest possible measure of free-
dom.

19. The Industrial Policy Resolution
of 1948 dealt with a number of other
subjects which have since been covered
by suitable legislation or by authoritative
statements of policy. The division of res-
ponsibility between the Central Govern-
ment and the State Governments in re-
gard to indusiries has been set out in the
Industries (Development and Regulation)
Act. The Prime Minister, in his -state-
ment in Parliament on the 6th April
1949, has enunciated the policy of the
State in regard to foreign capital. It is,
therefore, not necessary to deal with
these subjects in this resolution.

20. The Government of India trust
that this restatement of their Industrial
Policy will receive the support of all
sections of the people and promote the
rapid industrialisation of the country.

SCHEDULE A
1. Arms and ammunition and allied
items of defence equipment.
2. Atomic energy.
3. Iron and steel

4, Heavy castings and forgings of iron
and steel.
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5. Heavy plant and machinery re-
quired for iron and steel uction, for
mining, for machine tool manufacture
and for such other basic industries as
may be specified by the Central Govern-
ment.

6. Heavy electrical t including
large hydraulic and slea:ghtlllubinu.

7. Coal and lignite.

8. Mineral oils.

9. Mining of iron ore, managanese
ore, chrome ore, gypsum, sulphur, gold
and diamond.

10. Mining and processing of copper,
lead, zinc, ton, molybdenum and wolf-
ram.

11. Minerals specified in the Schedule
to the Atomic Energy (Control of Pro-
duction and Use) Order, 1953.

12. Aircraft.

13.. Air transport.

14. Railway transport.

15. Shipbuilding.

16. Telephones and telephone cables,
telegraph and wireless apparatus (exclud-
ing radio receiving sets).

17. Generation and distribution of
electricity.

SCHEDULE B

1. All other minerals except “minor
minerals” as defined in Section 3 of the
Minerals Concession Rules, 1949,

2. Aluminium and other non-ferrous
metals not included in Schedule ‘A’.

3. Machine tools.

4, Ferro alloys and tool steels.

5. Basic and intermediate products
required by chemical industries such as
the manufacture of drugs, dyestuffs and
plastics.

6. Antibiotics and other essential
drugs.

7. Fertilizers.

8. Synthetic rubber.

9. Carbonisation of coal.

10. Chemical pulp.
11. Road transport.
12. Sea transport.

Shri Sadhan Gupta: (Calcutta South-
East): May I make a suggestion?

Shri Jawaharlal Nehru: 1 have not
read out the schedules, because we are
distributing all these papers to every
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hon. Member, and he can consider it
more carefully then.

Shri Sadhan Gupta: Since we are
shortly to have a debate on planning, and
this policy statement is obviously going
to loom large in the debate, and since
it will also have to be considered in the
light of the previous statement on
industrial policy and the i
statement on foreign capital, may
| t that all these statements
may circulated to wus, because
many of us were not here in 1948 or
1949, and we do not have the advan-
tage of having these copies ready with
us ?

Shri Jawaharlal Nehru: I have already
stated that the resolution that I have just
read out is immediately available to all
Members of the House. As for the
vious statements, there are two mention-
ed here, the industrial policy resolution
of 1948 and the statement I made in
April 1949 about foreign capital. I sup-
pose the Lok Sabha Secretariat could
make them available too to Members.

Mr. Speaker : | shall make the copies
of the other statements available to hon.
Members sufficiently in time, and imme-
diately after the House rises or even
earlier; hon. Members may go to the
Notice Office and take copies of this
statement which are available there.

&
BUSINESS OF THE HOUSE
HALF-AN-HOUR DISCUSSION

Mr. Speaker: The House will now take
up further consideration . . .

Shri Bansal (Jhajjar-Rewari): Before
you take up the next item, with your
permission, I want to refer to the Order
Paper of today wherein item No. 6

says that a half-an-hour discussion will -

be allowed at 5-30 p.M. on cement.

I beg to submit that the subject-mat-
ter of the discussion is a very important
one, on which more than one or two
members may like to speak. As the sub-
ject is really very important, and covers
the production of cement,-the distribu-
tion of cement and the price policy, may
I suggest that some more time may be
given to this ?

There is another point on which I
would like to seek your clarification. The
other day, the Deputy-Speaker was good
enough to read out the rule and point
out that when a half-an-hour discussion
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is allowed, the Member who raises the
discussion has his say, and then the
Minister replies. Now, this takes up all
the time, and none of the other Members
can participate. In fact, the ruling of
the Deputy-Speaker was that if any time
is left over, and if any other Member
wants to speak, he can only speak after
the reply of the Minister, and the other
Members, if at all, can only put ques-
tions.

May I suggest that in your goodness,
you may waive this rule, as far as this
discussion is concerned, and allow some
other Members also to speak, so that the
Minister can speak at the end of the
debate ?

=it waam fag @ (e s 7=a)
w0 F W 0F w2 AT
Tifgd |

Mr. Speaker: Hon. Members are aware
that a half-an-hour discussion arises out
of answers given to certain specific ques-
tions. The Member who has tabled the
question starts with a statement; then,
other Members who have given notice
of their intention to participate in the
discussion are given five minutes each.
In advance, it is ascertained how long
the Minister will take for his reply. So,
what the Deputy-Speaker meant was that
the person who raises the discussion will
have some time, and ultimately the
Minister will answer; in between, if there
is any time left, after ascertaining what
time is available or necessary for both
the Member who raises the discussion
and the Minister, that time is allotted
to the other Members.

So far as the suggestion made by Shri
Bansal is concerned, it is always open
to any hon. Member, in view of any
important matter arising in the House,
to ask for a discussion for one hour,
one and a half hours, or even two hours.
So far as this discussion is concerned, it
is confined particulraly to the answers
that have been given on specific ques-
tions on which some more supplemen-
taries might have been asked but could
not be asked owing to want of time. I
would therefore allow this discussion to
stand as it is on the Order Paper and
restrict it to half an hour. If any hon.
Member wants to seek any particular
clarification, he may give notice in ad-
vance saying that he wants to icipate,
and I shall allow him up to five minutes,
of course, subject to sufficient time being
made available both to the questioner
and also to the Minister. If any hon.
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Member wants to raise any other debate,
he may give me due notice, and I shall
consider, time permitting, whether that
matter may be allowed.

I do not know whether the House will
be prepared to sit after 5-30 p.M. today
and go on beyond even 6 P.M. when
the half-an-hour discussion will come
to a close. I do not know whether with-
out previous notice hon. Members will
be prepared to sit beyond 6 p.M.

Shri Nambiar (Mayuram): We are pre-
pared to sit upto 6-30 P.M.

Shri S. S . More (Sholapur): Does the
hon. Member speak for the whole
House ?

Shri U. M. Trivedi (Chitoor): We are
not prepared.

"Mr. Speaker: Further, there is no
precedent for a half-an-hour discussion
being extended beyond half an hour.
Therefore, if the House feels it necessary,
and I am also satisfied that there is a
large demand on the part of the Mem-
bers of the House, 1 shall try to give
sufficient notice in advance, and fix up
a separate occassion for that.

Shri Kamath (Hoshangabad): You
‘were pleased some time ago to extend
the time in the case of the discussion
on the jaundice epidemic in Delhi.
That was carried over to the next day,
as a matter of fact.

Mr. Speaker: But the House is not
unanimous in this matter, even apart
from that.

Shri V. P. Nayar (Chirayinkil): I
would submit that if it is possible to

find one hour during any of these days, . -

this discussion itself can be taken up
during that period. I find that several
hon. Members are very much interested
in a discussion of greater length. In half
an hour, I submit, justice cannot be
done to this subject. I gave notice of a
‘half-an-hour discussion, only because
that was one possible way of raising the
«question in the House.

Mr. : I shall consider later on
whether it should be half an hour or
one hour. | shall consult also the Minis-
ter, and if it is ible, I shall to
extend the time, if the House is willi
But as I find, at present, the House
is not willing. If it 1s willing to sit for
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half an hour more, I shall consider the
question of extending it from half an
hour to one hour.

MANIPUR STATE HILL PEOPLES
(ADMINISTRATION) REGULATION
(AMENDMENT) BILL

Mr. Speaker: The House will now take
up further consideration of the follow-
ing motion moved by Shri Datar on the
15th March, 1956, namely:

‘That* this House recommends to
Rajya Sabha that leave be granted
to withdraw the Bill to amend the
Manipur State Hill Peoples (Ad-
ministration) Regulation, 1947, for
the purpose of making provision for
elected village authorities and for
matters connected therewith, which
was passed by Rajya Sabha on the
21st September, 1954, and laid on
the Table of this House on the
23rd September, 1954."

The Minister in the Ministry of Home
Affairs (Shri Datar): When this matter
was taken up last time, a number of hon.
Members wanted clarification as to whet-
her the Bill that is sought to be with-
drawn should be amended. I have consi-
dered all the circumstances, and 1 find
that so far as this Bill is concerned, it is
more or less of a limited nature, in the
sense that it deals only with the intro-
duction of an elective element, so far as
the constitution of village authorities is
concerned. In the present case, what
Government propose is this. After this
Bill was passed by the Rajya Sabha,
certain factors have happened, namely
that in the Manipur State, the Codes of
Civil and Criminal Procedure have been
introduced. We have got a hierarchy
courts, civil and criminal. But Govern-
ment consider that there should also be
a systematic attempt at keeping the vil-
lage courts. Under the Regulation of
1947, all the village authorities were
ipso facto entitled to carry on their work,
and there were certain criminal powers
vested in them. There were also certain
outmoded provisions therein, as for
example, ordeal in some cases. It was
considered that we had outlived all those
times and, therefore, a new Bill would be
better.

+ This motion_was iubscquently amended by the Speaker ovide Part 11 Debates, dated

11-5-1956, Cols.—2657-58.
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Under the new Bill, which will be in-
troduced immediately, the purpose is to
have full provisions made for the pur-
pose of having elected village authorities.
Secondly, village courts will be establish-
ed and powers will be given in respect
of civil and criminal matters so far as
they are concerned. It has been provid-
ed that the village courts will be concur-
rent with the various courts that are es-
tablished under the Codes of Civil and
Criminal Procedure. It is considered that
those village courts should continue in
Manipur, especially in the hill areas.
For that purpose, comprehensive pro-
visions had to be made and, therefore,
in view of the new situation arising after
the Bill was passed by the Rajya Sabha,

it was found that that Bill of
a limited nature ought to be withdrawn
and a new compre ive Bill, dealing

not only with the village authorities but
also with the village courts in a more
specific and organised manper should be
introduced in this hon. House. We are
advised that inasmuch as that Bill has
been passed by the Rajya Sabha, that
Bill has got to go to the Rajya Sabha,
and we have got to seek the permission
of the Rajya Sabha to withdraw the Bill.
In accordance with this advice, I desire
that this House should recommend to
the Rajya Sabha that leave be granted to
withdraw the Bill to amend the Manipur
State Hill Peoples (Administration) Re-
gulation 1947, for the purpose of mak-
ing provision for elected village autho-
rities and for matters connected there-
with, which was passed by Rajya Sabha
on the 21st September 1954 and laid on
the Table of this House on the 23rd Sep-
tember 1954,

Shri S. S. More (Sholapur) rose—

Mr. Speaker: Let me first place the
motion before the House,

Shri S. S. More : T would like to raise
certain questions regarding the validity
of the motion before you place it before
the House, if you will permit me.

Mr. Speaker: Let me formally place
the motion before the House and then I
will hear any objection that he has.

Shri 8. S. More: I abide by your deci-
sion, but my submission is that this
motion, by itself, is not admissible. So I
want to raise the point before it is placed
before the House.

I have tried to study the rules of
procedure, particularly rules of proce-
dure regarding Bills which originate in
the other House, and after having studi-

ed those rules, I find it difficult to find
out any particular rule under which
such a motion can be moved.

The other House has passed that mea-
sure. Once the other House passes a
measure, it sends it back to this House,.
and then this House is in possession of
that measure. How can we make a re--
quest to the other House to grant per-
mission to withdraw a measure which
has already left its hands, has
reached us and is now in possession of
this House ? Therefore, I would request
the Hon. Minister, before I make a de-
finite assertion, to point out the relevant
provision under which he is moving
such a motion, which appears to be a
rather queer motion.

Shri L. Jogeswar Singh (Inner Mani-
pur) rose—

Mr. : Does the hon. Member-
want to speak on this point ?

Shri L. Jogeswar Singh: I want to say

something on the Bill.

Mr. Speaker: I have my own doubts
about one matter. This House is not seiz-
ed of this matter. Under the rules, when.
a Bill originates in the Rajya Sabha, is
passed by it and is transmitted to this.
House, the Bill shall, as soon as may
be, laid on the Table. This was done in.
1954 or so. Rule 152 says:

“At any time after the Bill has
been so laid on the Table, any
Minister in the case of a Govern-
ment Bill, or, in any other case,
any member may give notice of his
intention to move that the Bill be
taken into consideration”.

Has that been given ?

Shri Datar: That is normally done.
That. is not done in this case.

Mr. Speaker: It is only 1aid on the-
Table of the House. The House is seized
of the matter only when a motion for
consideration is moved. At that stage,
it may be said that we have comsidered
this matter and in view of some
other Bill pending, we are advised’
that we should send it back to-
the Rajya Sabha to withdraw it
I am coming to the point whether with-
drawal is possible or not. But as a pre-
liminary, that must be done because
this House does not seem to have juris-
diction over this; it is seized of this anly
when a formal motion that the Bill be-
taken into consideration is moved. Then:
he may say that in view of the fact that
another Bill is being introduced in this:
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House, this may be withdrawn. Has the
other Bill been introduced ?

Shri Datar: No, it has not been intro-
duced.

Mr. Speaker: It may be stated that in
view of the prospect of introducing an-
other Bill—a more comprehensive one—
this Bill may be withdrawn by the other
House. The hon. Minister may answer
both these points.

Shri Datar: Yes. So far as the first
point is concerned, I am submitting that
as soon as a Bill having been passed by
the Rajya Sabha has been laid on the
Table of the House, this House has
been seized of the matter. Therefore, the
House might not only be called upon to
consider the Bill but also to consider the
Bill in another aspect, by way of request-
ing the other House to withdraw the Bill.

Shri Kamath : Under which rule?

Shri Datar: So far as the technical
issue is concerned, your suggestion ap-
pears to be that only when I move for
consideration of the Bill can I move for
withdrawal.

Mr. Speaker: Then alone will the
House be seized of this matter. After
that, a motion may be moved for with-
drawal. 1 have my doubts regarding the
point that the mere placing of the
Bill on the Table of the House dispenses
with the need to introduce it here, be-
cause it is introduced there. Not that it
stands in the way. The hon. Minister
may even orally move it. 1 will try to
waive notice so far as consideration is
concerned. But the substantive point,
whether we can do it or not, remains.
1 feel that a motion for consideration
might be pecessary, however short the
notice may be. I will hear the hon.
Minister of Legal Affairs also on this.

Shri U. M. Trivedi (Chittor) : May I
make a suggestion ? This Bill is not in-
troduced in this House. The new Bill
that has to be introduced in the
House can be introduced, without
making any further effort to reach the
consideration . Then he can move
for withdrawal of the Bill in that House.
};’e can take up consideration of the new

ill.

Shri Datar : This House has been seiz-
ed of the Bill. Therefore, while there is
one Bill before this House for consi-

deration, it is immaterial when the mo-
tion that it be taken into consideration
is moved. The question is whether I
can introduce another Bill without this
motion. If there is no objection, I shall
introduced the other Bill.

Mr. Speaker : 1 think so.

The Minister of Legal Affairs (Shri
Pataskar): The position is not exactly
clear. The procedure is that whenever
a Bill originates in the other House and
has been d by that House it can
only be taken up here after it is trans-
mitted to us. So the most important
stage is the transmission. Under rule 151,
there is provision for what is to be done
when a Bill originating in the Rajya
Sabha has been passed by it and is trans-
mitted to this House. Our rule says what
will be done, what will be the motion,
how it will be laid on the Table of the
House.

Mr. Speaker: What is the effect of
transmission ?

Shri Pataskar: When the Bill is trans-
mitted to this House, are we not in
charge of that Bill? Or is it merely a
mechanical process ? That is the point.

Shri Datar: Does the hon. Minister of
Legal Affairs say that we are in charge
of the Bill and that I can move for with-
drawal of the Bill 7

Shri Pataskar: Yes.
Shri Datar: Then I have no objection.

Mr. Speaker: If 1 have doubts, I will
ask the hon. Minister. I was also think-
ing aloud. We shall settle this matter.
It consists of two portions: If this House
is regularly seized of this matter, whether
we can send it back to the other House 7
As soon as a Bill is passed in one House
and is transmitted to the other House,
after being passed by the House, the
question may arise whether that House
has still got jurisdiction until we send
it back to that House? The Minister in
the Ministry of Home Affairs. Shri
Datar, has stated that once the Bill is
laid on the Table of this House and has
passed the gates of that House, it is only
this House that has got jurisdiction. Un-
doubtedly, after having sent the Bill
away, that House may have no juris-
diction unless it is requested by this
House to withdraw it or we send it back
to that House.

1 was considering whether by merely
sending the Bill to this House, this House
is clothed with jurisdiction, though that
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House might have lost it, and whether
a further step has to be taken by moving
a formal motion for consideration. At
that stage, you may send it back to the
other House. 1 feel that once a House
has passed a Bill and has sent it to the
other House, it has no jurisdiction, with-
out the concurrence of the other House,
to withdraw that Bill or to pursue the
matter. That House has no jurisdiction
now. Only this House has fot jurisdic-
tion. Now, that it has been placed on the
Table of the House, it has been intro-
duced and we have no right to reject it.
Tt only requires somebody to take it;
otherwise, it will lie dormant.

So far as the second stage, that is the
taking into consideration, is concerned,
it may be plausilde to argue that even
without a formal motion for considera-
tion, any other motion may be made in
this House and, accordingly, this motion
has been made. Only after this motion
has been passed by this House, that
House will have jurisdiction.

There seems to be no force in Shri
‘More's argument. The other House loses
jurisdiction and it is this House that has

ot it. The only point for consideration
is whether this house is in seising of the
Bill. 1 feel that the placing of the Bill
on the Table of this House is introduc-
tion and, before consideration, any mo-
tion of this kind that it may be sent
back to the other House for withdrawal
may properly be made.

If Shri More has got anything further
10 say, I will hear him.

Shri S. S. More: | think the proper
motion under the Rules ought to be a
motion under Rule 149, the ‘Removal
of .a Bill from the Register of Bills’. I
speak subject to correction.

Under Rule 147, the member in charge
of a Bill may at any stage of the Bill
move for leave to withdraw the Bill.
“This is with reference to a Bill which is
introduced in this House; and such a
motion for withdrawal can be made at
any stage of the Bill. Assuming for the
sake of argument that the Rules of the
other House are similar to our Rules—I
plead ignorance of those Rules—once a
Bill is transmitted to this House, it comes
to be a Bill on the Register of Bills of
this House, and becomes a pending Bill
in this House., If you see Explanation
(iii) to clause (2) of Rule 149, you will
find that a Bill originating in the Rajya
‘Sabha and transmitted to this House
and laid on the Table of this House

under Rule 151 or Rule 159, is also a
Bill pending in this House. Therefore, it
is a pending Bill in this House and if,
for some reasons, the Government do
not want to proceed with that Bill, then,
the proper motion which they can make
in this House is not a motion requesting
the other House to grant permission to
withdraw the Bill, because it is none of
the business of this House to make a re-
quest to that House in this respect, but,
since we are possessed of this matter,
we can treat it as a Bill pending before
this House, a Bill in the Register of Bills
of this House, and proceed for the re-
moval of the Bill from the Register of
Bills, though it is a Bill originating in
the other House. .

Mr. Speaker: But it can be done only
after rejection of any of those motions
mentioned in sub-clause (i) to (v) of
rule 149; but, there is no such motion.

Shri S. S. More: | quite appreciate
what you say. Rules 151 to 166 are
supposed to be exhaustive and also the
Rules in Chapter XXIX. If we scrutinise
all these rules, we do not find a single
Rule which does contemplate a motion
of this kind. Therefore, in the case of
Bills originating in the other House and
transmitted to this House, certain mo-
tions alone can be made. You will be
pleased to remember a ruling that you
gave under Rule 135, These rules are
categorically binding on us and we can-
not go beyond those Rules. Therefore, if
there is no specific Rule under which we
can sponsor such a motion, then you will
have to concede that there is some defect
and this is not the way in which we can
get over that defect—by making a re-
quest to that House. There is no legal
coverage for this by the Rules. So, we
shall be making a motion which may be
infructuous. We will have to apply our
mind and see whether such a sending
back is permissible under their own
Rules. If it is not, it will be difficult.
This is rather uncovered ground and,
therefore, we will have to apply our
minds to it.

Shri Kamath : On a point of clarifica-
tion which House exercises jurisdiction
over a hill during the interregnum bet-
ween the moment of transmission of the
Bill by the other House and the time of
making a motion in this House for the
consideration thereof ?

Mr. Speaker: That is what we are con-
sidering. There are two views. As soon
as it leaves the other House, it loses all
jurisdiction. The only point is whether
from the moment that it leaves the other
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House and it is placed on the Table of
this House this House has got jurisdic-
tion or whether it is only after a motion
for consideration is made here that this
House bas jurisdiction.

From what Shri More read, it seems
to_be clear that a Bill originating in the
Rajya Sabha and transmitted to this
House and laid on the Table of this
House, under rule 151 and 152, must be
deemed to be a Bill pending in this
House. There is no more doubt about
that. Whenever a Bill is pending before
the House, if it is a Bill originating in
this House, then under Rule 147, the
member in charge may move for leave to
withdraw it. But, if the Bill originated in
the other House and has been sent here
for concurrence or discussion, all that
we can do is to throw out the Bill, or
agree with the Bill or make some amend-
ments. We can do various things. Falling
short of doing that, here, we can say,
‘you withdraw it yourself’. Wherever
we have got no specific rules and the
needs of the situation require that, I
think, we can utilise the residuary
powers.

“All matters not specifically pro-
wided in these rules and all ques-
tions relating to the detailed work-
ing of these rules shall be regulated
in such manner as the Speaker may
from time to time direct.”

Then, there is another reason why they
want to withdraw it. A more compre-
hensive Bill is to be introduced. I think
it has been circulated to Members.

Shri S. 5. More: No, Sir.

Mr. Spuku'lhaw:seenaco yoflt.
I understand, it is %

the Publications Counter I under
stand it has always been the rule,
that whenever notice of Bill to be intro-
duced is given, it is available there.
Copies of it will be available to Members
to look into and, if necessary, even at
the introduction stage to comment upon
it. .

The one relates only to the village au-
thority being elected. That is the Bill
that is pnng by the Rajya Sabha. Under
the Manipur Regulation Act, we want
that the village authorities, who are no-
minated till now, must be elected. This
later one is more comprehensive and
also amends and consolidates the entire
Bill. Under those circumstances, it is
better to send away that Bill and take
seizure of this Bill. I am only consider-

ing the matter for the purpose of excer-
cising my discretion under rule 401. I
see that mno specific rule has
been framed here for the pur-
pose. Under rule 401, whenever
a Bill originates from the other House
and after it has been finally sent to this
House, this House can make in suitable
circumstances, subject to the permission
of the Speaker, a motion as can be made
by a mover of a Bill for withdrawal
under rule 147. Inasmuch as that Bill
originated in that House, an equally
identical motion cannot be moved here
and so a motion can be moved request-
ing that House to withdraw the Bill.

Shri §. S. More: Will you also lay
down that under some emetgency when
the Speaker is invoked to use his powers
under rule 401, there should be a specific
request by the person who wants it?
Otherwise, at the spur of the moment,
to draw on the emergency power of the
Speaker will be unfair to the Speaker
himself.

Shri Datar: I make that specific re-
quest to you, Sir.

Shri U. M. Trivedi : That resi-
duary power of the Speaker ought to
be exercised only in the absence of
such rule in the House of Commons.
there is a provision in the House of
Commons Rules about this very specific
issue, then that will be the rule govern-
ing this.

Mr. Speaker : It is not a privilege; it is
a general practice. 1 am aﬁo a bit of a
lawyer.

Shri Kamath: Not a bit, Sir, but a
big lawyer.

Mr. Speaker: Let us proceed. Have
hon. Members got anything substantial
to say on this ? Nothing. 1 shall now
put the motion to the House.

The question is:

“That* this House recommends to
Rajya Sabha that leave be granted
to withdraw the Bill to amend the
Manipur State Hill Peoples (Admi-
npistration) Regulation, 1947, for the

of making provision for
elected village authorities and for
matters connected therewith, which
was passed by Ra] a Sabha on the
21st September, 1954, and laid on
the Table of this House on the 23rd
September, 1954."

The motion was adopted.

* This motion was Subsequently amended by the Speaker Fide Part II Debates dated

11-5-1956, Gols. 2657-58
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MANIPUR (VILLAGE AUTHORITIES
IN HILL AREAS) BILL*

The Minister in the Ministry of Home
Affairs (Shri Datar): 1 beg to move for
leave to.....

Shri Nambiar (Mayuram): Under
your ruling, should he not say “on be-
half of so and so” ?

Mr. Speaker: It is not necessary, be-
cause any Minister can rise on behalf
of another Minister. It is only for the
sake of record that those words are
noted. 1 shall see that a correct record
of this is kept.

Shri Datar: On behalf of Shri Govind
Ballabh Pant, 1 beg to move for leave
to introduce a Bill to consolidate and
amend the law relating to the constitu-
tion and functions of Village Authori-
ties in the Hill Areas of the State of
Manipur.

Mr. Speaker: I am reminded now that
my ruling was that whenever a Minister
other than the Minister belonging to the
Ministry concerned moves it, those
words are necessary. For instance, what
has the Minister of Agriculture to do
with the Ministry of Home Affairs ? But
if the Minister belongs to the same
Ministry, he need not use those words
“on behalf of so and so”.

Shri Kamath (Hoshangabad): Then
all this need not go on record; you may
strike off the first few words.

Mr. Speaker: It will go on record.
The question is:

“That leave be granted to intro-
duce a Bill to consolidate and
amend the law relating to the consti-
tution and functions of Village Au-
thorities in the Hill Areas of the
State of Manipur.”

The motion was adopted.
Shri Datar: I introduce the Bill.

HINDU SUCCESSION BILL
M. Speaker: The House will now take
up further consideration of the follow-
ing motion moved by Shri Pataskar on
the 12th December, 1955, namely:

“That the Bill to amend and
codify the law re]atinimtolintem
succession among Hindus, as passed
by Rajya Sabha, be taken into con-
sideration.”

The time allotted is 35 hours and the
time so far taken is 53 minutes. So
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there is a balance of 34 hours and 7
minutes. It appears that the other day
when the Deputy-Speaker was here,
there was a suggestion regarding the time
that might be allotted for the various
stages of the Bill. I have gone through
the various clauses and the amendments
that have been tabled. In view of what
has been said from time to time regard-
ing the general consideration, I think the
clause by clause stage may require more
time and, as such, I would suggest that
20 hours may be allotted for the clauses,
10 hours for the general consideration
and 5 hours for the third reading stage.
If per chance we are not able to deal
with the clauses within the time allotted
for that stage, some more time from the
third reading stage may be availed of
for the clause by clause consideration. If
the House agrees with this, I will en-
force this allotment.

Shri Kamath (Hoshangabad): Under
the Business Advisory Committee's Re-
port, which was accepted by the House,
the Speaker is empowered to extend the
time beyond 35 hours, if considered
necessary. This is an important mea-
sure.

Shri AMekar (North Satara): I think
that two hours will be sufficient for the
third reading stage and 13 hours may

"be allotted for general discussion stage.

The Minister of Legal Affairs (Shri
Pataskar) : 1 would suggest 10 hours for
general discussion, 20 hours for the
clauses and 5 hours for the third read-
ing. I think the matter has been discuss-
ed several times, but, of course, it is a
Bill which does contain important clauses
and-so 1 would like more attention to be
paid to the clauses. The third reading
stage is only a sort of a general discus-
s1on.

An Hon. Member : We may go up to
40 hours (Interruption).

Mr. Speaker : Let us strike something
between 10 and 15 hours, let us have
13 hours for the general discussion. If
we take more time on the clauses, we
shall try, if necessary, to extend it;
otherwise we shall conclude within the
time allotted. Let us put it as 13 hours
for general discussion. After all, we
have to say the same thing over again,
the same thing which we have been say-
ing all along.

« Shri Altekar: When the clause by
clause consideration is over, there is very
little of importance in the third read-
ing, because if any important suggestions

# Published in the Gazette of India Extraordinary, Part II, Section 2, dated 30-4-56, pp. (309-329)
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dre to be made, they will be made only
at the general discussion stage.
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BEH 9 &1 gF a! 9 | 95w fawr &
gar faar gar ar:

“Provided that, if the deceased
had left him surviving a female rela-
tive specified in class I of the
Schedule™.

FEH 95 gg wuraw fear oo

“Or a male relative specified in
that class who claims through
female relative.”

TH SR FY FH F FW IAN OATHET
(fardramama ) @i st wavasaar 7@ 9

Explanation—for the purpose of
the proviso to this section, the in-
terest of every one of his undivided
male descendants in the copar-
cenary property, and the female
relative shall be entitled to have her
share in the coparcenary property
co;ndpulad and allotted to her ac-
cordingly.

1 P,

3
¥
A

N TSI 39T A gwr § TEA X
Frwar g & it would lead to
hardship and injustice and will
make unsafe the title of a copar-
cenary even after the partition,

I W A9 foaf fradere
T
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Any Hindu may dispose of by will
or other testamentary disposition
any property, which is capable of
being so disposed of by him, in ac-
cordance with the provisions of the
Indian Succession Act, 1925, or
any other law for the time being in
force and applicable to Hindus.

Explanation—~— Notwithstandin
anything contained in section
the interest of a male Hindu in a
Mitakshara coparcenary property
shall be deemed to be property
capable of being dis of by
him within the meaning of this
section.”

S E P
334%4]
331
2.7
a‘i’ﬁ’
ﬁi 3
1153741

g*’a‘
1

ok
13
CEN

4
e
3
£

34

i§
7
5
4
4



30 APFIL 1956 Hindu Succession Bill 6724

Hindy Succession Bill

6723

~p EPTEESEEIEEE EEEEFELgRE EFEERTTELE Mm@
mwmaw m.mwwmm m Mm m mmm ,_m ﬁm m mmmmmmmm
_mm Y e EEg oy Wm.mm m m mwmew A Y o .m,m“m
fEee ww,qﬁmﬁm b mﬁﬁxw R%?W sifeeiEg
e — " o™i d }Qm ol i
i %mm@wﬁz 1 mmm i wﬂmmmmmﬁ mwmmw
wEE § 27 &
,wm,m_w £EE mmmvﬂmmmmmmw m Er .mﬁ?m.m mammmmﬁmwmgm
C - £ EEEER ,m.. ,m,m. mmwﬁ
1] mmﬁ%ﬁ? 5 a SRR
orE mmmmfﬁmm- L m,m.,m,w{m £ m i ,m mmm
\%”Wmaﬁﬂ M “W&. m me,mﬁlm‘m .m
; g Pk A mm-m FEEk e mm.w .m
Mmmmmmmmmm 15 mewmmmﬁmmw%mmmw@w W,Wm%m&
WWMW@WWWHWMW&@W Wmmwmmﬁwmmm‘ﬁnﬁmmmshﬁwmﬂmm\.$ﬁﬂ



30 APRIL 1956 Hindu Succession Bill 6726

Hindu Succession Bill

6725

e au

| EEEE mmmm
: T A U B
ma”mw.mmmmmmmmmm.m"ﬁm mwmmm mwmm mmm mmmm
,mm_mm. w?mmum.mm .m.mm,mw EEEREE w e mmmm £%

*EEEE: 4444,
iz babt ST imﬁmmwm

mwwwg £ mmmmm@ﬁmm%ma m«am«mﬁmw R awwmmm cEE
EEE ﬁmemme@ﬁwmm EETEcaetl mwﬁm@mmmﬁmm“

d e G L

mmm Wmem maﬁm mwﬁm 121 ﬁmwm
gm@mm”wmm : i W

..Wﬁ ‘ % ﬂm.._lqrmm. QW.W.E ,W A udloct
mam% fei mmmmﬁmm rri, D Ity
“Seel. mmmwmmama mm@mm@m“ﬂam 43 i ﬁmmgmmmm
mmmmmﬁmm\ \m.wm;hww.mmm\ﬁaqﬁwmm.w‘m.?“ﬂ mmmmm Whﬁ“mMWﬂ



ECTIYT

ﬂ»g%ﬂ%g é%

éj,’ﬂ gﬂ ﬁ:g
s 3

4 g,ﬂ’ad’g’i

135743

.
A%
b
i

132
443
%a ¥

I W} Fgax f@|@ o &t
geafa & 1 oW &, 9T 341 A F 7Y T
faerar | SHFY greTa wUE g AT )
IOFT g9UT - AT @2 o7 fmiw @
qTAT § | WY € Wey  gU ar AP W
ST F9H & | 9€ FET FEr @l qg @
sarEfFEa FTodR rme gra g e
&2 IEFT HIT J@A AT ALY | T HTE AGHY
fawar g7 agoe & oA foar & =2
I W & Y o9 g% IEE Ay rT Afaw
Ed & 99 999 qF T ST A2 T §
dff ared wras swET  IEWT  ae
faar w¢t € 1 afe aofe & ga@T

1 ST AT IEET 59 HSATEET HT /AT

Shri K. P. Gounder (Erode): I am glad
to see that there is going to be a codifi-
ed law of succession. Till now, when-
ever any question of the law of succes-
sion arose we have had to go to the an-
cient smritis. Thére were various com-
mentaries upon them, and they were not
always uniform. They were not also easi-
ly available. Again, there were these two
schools of thought—Dayabhaga and
Mitakshara. The commentators like Yag-
navalkya and Manu were not always de-
finite. They did not make any distinction
between moral obligation and legal obli-
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gation. This led to great uncertainty in
the enforcement of the law.
Moreover, recently there is a tendency
or desire in the community for making
some change in the Hindu law. We want
to make some provision for females and
to give them some share in the family
property. In these circumstances, it be-
came absolutely necessary that there
should be a codified law. I therefore
welcome - this measure that has now

* been introduced.

I would like to make one or two sug-
gestions as regards the improvement of
the Bill. I want to tell the House how it
could be improved. Take the case of
the coparcenary property. There are
arguments either in tavour of retaining
the coparcenary property or for abo-
lishing it. You cannot have coparcenary
property and yet, at the same time, pro-
vide for survivorship. The two things are
absolutely inconsistent, but what the
law now provides is to allot a portion of
the property for survivorship, and for
the rest there will be succession. The
fundamental principle of coparcenary
property is that there should be survi-
vorship. Clause 6 of the Bill establishes
survivorship, but then it makes a proviso
saying that in certain cases there should
be a succession.

Take the ordinary case of a father
leaving a son and two daughters. As
soon as the father dies, what happens ?
If the father leaves a widow, a son and
two daughters, then the property is divi-
ded into four parts. The widow gets one
share, and the two daughters get two
shares, so that for three-fourth of the
property there is succession and for the
one-fourth there will be survivorship.
As far as the son’s share is concerned,
there will be survivorship. But as far as
the other shares—the three shares—are
concerned, there will be succession.
Again, under clause 32, we say that there
will also be testamentary disposition. For
the coparceners, we give testamentary
disposition as well as succession, to a
major portion of the property, Then
there is very little in favour of the co-
parcener. Considering these aspects, the
Government might have taken these
strong views so as to abolish the Mitak-
shara joint family altogether. Perhaps
there may be very good arguments in its
favour. But retaining the coparcenary
property and still giving a right of suc-
cession to the major portion of the pro-
perty, and also having a testamentary dis-
position of the property, this will take
away all that is left in the Mitakshara
joint family property.
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Moreover, there is no provision for
asc!ehrtamms ;he rights ;nd obligati
at the time of partition. Suppose you re-
tain the coparcenary and give r?ght of
succession also for the members. Are we

ing to do that in respect of the joint
amily property ? There may be so many
obligations and there may be so many
liabilities. Unless you split away the
family property, you cannot have both.
Therefore, having coparcenary Smpcrty
as regards certain portions and gving
the right of succession to certain other
parts of the property is absolutely in-
consistent with the fundamental notions
of a joint Hindu family.

I will take another case. Under the
explanation, it is said that whenever we
consider succession, we also consider the
son's share. This will be taking away the
whole of the property. Look at what it
leads to. Suppose there is a father, a son
and two daughters. The son’s share is
half the property. He can do anything
with half the property. He can sell it
away, or do anything with it. As soon
as the father dies, the son and the two
daughters divide the property. Originally
the son was entitled to half share; but
now, his share is reduced to one-third
by the death of the father. I do not
know how far this is consistent with the
provisions in the Constitution. Let me
make myself clear. At present, if a
father dies leaving a son and two daugh-
ters, the son’s share is half and he can
do anything he likes with his share after
the father's death. But now, according
to this Bill, his share is reduced to one-
third, because he has to share the pro-
perty with his two sisters. This will cer-
tainiy upset the son. His right to half the
property is there by birth under the
Hindu Law: it is not given to him by
this Bill. If another man dies—although
he is the father—how can this man’s
share be reduced ? That is beyond my
comprehension. We want to provide for
joint families and also provide for sur-
vivorship at the same time. The trouble
arises because we want to satisfy both
the parties.

I will now deal with the order of
succession to property. As has been re-
ferred to by the previous speaker, we
give rights to various people, but the
father and mother are reduced to a much
lower position. Under the old Hindu Law,
after the son and daughter, father and
mother came in. But now according to
this Bill, father and mother come in after
providing for son’s daughters, daughter’s
daughters, son of a predeceased son etc.
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All these people come in before the
father and mother. 1 think even the
Hindu Law Committee, when they made
their recommendations, gave a very high
place to the father and mother. I do not
know why father and mother are exclud-
ed by such people as the son of a pre-
deceased son or the daughter of a pre-
deceased son. The fundamental basis of
our Hindu notions is that the father and
mother should be given a high place.

Another inconsistency is that the cog-
nates come after the agnates. 1 do not
know on what principle it is based. If,
as | understand it to be, the basis of
the Bill, the underlying principle of the
Bill, is to give equal riggls to men and
women, what is there to distinguish bet-
ween agnates and cognates ? In the Bill,
agnates come in before cognates.

_ Mr. Speaker: Is it not so even accord-
ing to the present law ?

Shri K. P. Gounder: The old Hindu
Law was based on the principle that
always the male was to be given the pre-
ference. Now, the fundamental basis is
to abolish the distinction between male
and female. If that is so, why should
there be any distinction between cog-
nates and agnates ?

Shri Pataskar: Even under this Bill,
the rights are not exactly equal.

Shri K. P. Gounder: I only say that
if the Bill is based on the principle of
equality of sexes, you should not make
a distinction between agnates and cog-
nates. Why should the predeceased son’s ™
daughter be given preference over the
father and mother? 1 fail to see the
gri::%iple on which the whole thing is

ased.

In Class II of the Schedule daughter’s
son’s son is excluded by son’s daughter’s
daughter. 1 do not know how she comes
in before the daughter's son's son. There
must be some principle on which
these things must be based. The old
Hindu Law was based on some princi-
ple. Whether it is old law or new law,
it' must be based on some principle.
Under the new Bill, unless you get by
heart the order of succession, you cannot
say who comes after whom.

There are some other inconsisten-
cies in the Bill which must be removed.

The Bill does not clearly say
whether in agnates and cognates,
females also come in. Under the

old Hindu Law, only males are given
the right of succession. I do not know
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%ehredqsifhehasbkelenactualarhom. T agg @ atan & f o amiE
ere is no use making it ambiguous. ‘fﬁﬁ.
There has been some hasty drafting in s e (stfaey ) & o o ﬁ
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There is a proviso to clause = -
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in certain cases. But in the order of suc- e — Thi
cession, you have included not only the gf“ This shall not apply

daughter, but also the son’s daughter and
son’s son’s daughter. Certainly, it is better
to include son's daughter and son’s son’s
daughter also here. Instead of that, you
sal)lvl merely “daughter”. This is a statute
which will be strictly construed by the
courts. Therefore, there must be much
more clear drafting than what is found
here. I have got so many other amend-
ments, but I do not want to weary the
House with them. 1 have mentioned
about 10 or 12 cases, and 1 will r t

(i) any joint family property or
any interest therein which devolves
by survivorship on the surviving
members of a coparcenary in ac-
cordance with the law for the time
being in force relating to devolution
of property by survivorship among
Hindus;

(ii) any property succession te
which is regulated by the Indian

the hon. Minister to give his sympathetic
consideration to them.

There is one provision in the Bill,
which 1 heartily welcome. That is the
provision which gives the right of absolute
property to the females. In the past this
has been a great source of litigation. Be-
cause it was considered that females
could not carefully manage -their pro-
perty, thev were given only limited
ownership. Under this Bill, absolute right
of property has been given to the females
and I welcome this modification.

| am entirely in agreement with the
usefulness of the Bill and subject to
what 1 have said. I support the motion
that has been moved.

o fem sV IR AT &[lrrr!) : oA
efrT ared, deT g 6 & s A
% & faw g7 € € ¥ st oy ()

Su ion Act, 1925....etc.

(iii) any property succession to
which is regulated by the Madras
Marumakkattayam Act, 1932 etc.

You will be pleased to see that the
share of the daughter was also one half.
Now, this Bill, as it has now emerged
is totallv different from the Bill as it
was originally presented to the House.

When the Joint Committee report was
made, some Members took exception
to it. You will be pleased to find that
one Member took specific exceptions.
On page 29 of the report, the objection
is stated in these words in the eleventh
minute of dissent, by one of the Mem-
bers of the Rajya Sabha.

“The Bill as it was circulated for
eliciting public opinion contained
the following main provisions i—
1,23,
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Further on, it is stated:

“The public opinion as has been
received by the Law Ministry on
the whole, supports the measure
as had been placed before it. The
Joint Committee, appointed to con-
sider the Bill, has completely chang-
ed the Bill in all the three above-
mentioned aspects inasmuch as it
has now made the Bill applicable
to joint co-parcenary properties,
-even though to the limited extent of
the intercst of a father and his sons
in such property. The Committee
has also extended the application
of the Bill to those governed by
the South Indizn Act. ie. Maru-
makkattayam, Aliyasantana, Nam-
budri and the Cochin Acts. The
Joint Committee has considered it
reasonable to increase the share of
the daughter from a half to a full
share, that, is to say equivalent to
- that of the son.”

The name of the Member is Sham
‘Sunder Narain Tankha.

Mr. Speaker: What is the object of
<anvassing it? The ruling has already
‘been given on that motion.

Pandit Thakur Das Bhargava: That
‘motion is finished. I am raising a point
.05 order. The point of order is not finish-
ed.

Mr. Speaker: What is the point of
worder ?

Pandit Thakur Das Bhargava: The
point of order is this. According to the
ruling of the Speaker as it was given at
the time when the motion for reference
to Select Committee was considered and
you had permitted that you were pleased
1o observe that it is very difficult to say
whether the scope could be widened.

When the hon. Minister was pmceednoi’ﬁr.
T raised the point that the scope d
mot be extended by any Select Committee.
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The question is whether we can now
consider the Bill as its scope has been
substantially extended. It has gone totally
outside the scope. The point of order
is whether we can go on. You have to
give your ruling. On pages 506 and
507 of May's Parliamentary Practice, a
number of rulings have been given in
which the Government took up this atti-
tude. As soon as they found that the Bill
was a changed one, they withdrew the Bill
and brought in another. I can understand
that. This Bill has come up in an ex-
tended form. The only course is to with-
draw this Bill and bring in another and
proceed with that. You cannot proceed
with this Bill. That is the point of order.
If you require, Sir, I shall read out all
the cases. They are 20 in number. In
the rulings that have been given, this

rinciple is an accepted one. If you like,

ir, you may take your own time to give
a ruling and 1 shall proceed. But, the
point s there. It <annot extend the
scope of the Bill. It is not a question re-
lating to this Bill alone. This question
is of constitutional importance. I would
beg of you to give your ruling. The
point is there. You have got to consider
this point. The Bill has emerged in a
form in which it was not brought in this
House, it was not sent to the country.
You can imagine, when the Bill came,
its operation was confined fo new mi-
takshara family properties. Ultima-
tely, as it has emerged, it just proceeds
on the basis that joint mitakshara family
properties is included therein. It is quite
clear that the country was not aware that
such a Bill was coming up. The people
could not make their representations to
the Government or to the Joint Com-
mittee or anywhere else. They were al-
ways under the impression that the Bill,
as a matter of fact, did not relate to this
kind of property. Moreover, so far as
the other laws are concerned, the Maru-
makkattayam and Aliyasantana Acts, it
was said that these properties will not be
included. Now, all these have been in-
cluded. Even the trumpeted uniformity
is not to be found in the Bill.

Mr. Speaker: Your point is that the
original Bill was altered in the Joint
Committee without any specific instruc-
tion to that effect.

Pandit Thakur Das Bhargava: The
simple point is this. The Bill as it was
presented to the House, as it was sent
to the country, and the Bill which has
now come before the House are en-
tirely different. The scopé could not be
extended without your permission or the
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[Pandit Thakur Das Bhargava]

permission of the House. It is not as if
this point was not taken. I raised an ob-
jection and you were pleased to

your opinion. After that, the Joint -
mittee could not extend the scope of the
Bill. Nor can the other House extend the
scope of the Bill. With your permission
or with the permission of the House, the
scope could be extended. That has not
been done. My humble submission is
that the Bill as such cannot be proceed-
ed with. This point has to be gone into.
1 do not want to take the time of the
House by stressing the point further.

Shri S. V. L. Narasimham (Guntur):
The question before the House, which
the hon. Member Pandit Thakur Das
Bhargava has raised is whether the Joint
Committee had gone beyond its 3
If that is to be answered in the -
mative, this objection holds. If it does
not hold, we can proceed with the dis-
cussion. We know that the Bill, as it was
presented to the House, in fact, except-
ed certain properties from the operation
of the Bill. It is also true that the share
of the daughter was fixed at a half of
that of the son. The question naturally
arises whether the Joint Committee has
got the power to scrutinise every part of
the Bill and make recommendations. Sup-
pose the Bill as it was sent to the Joint
Committee contained a clause that cer-
tain properties are excepted from the
operation of the Bill. Is it not com-
pe‘ent for the Joint Committee, if it so
considers, to direct to go on exception
shall not be allowed to go on
the statute book? Whether the Joint
Committee has got the power to suggest
amendments to the Bill as it was pre-
sented to it or not is the question. If the
Joint Committee has got the power to
suggest an amendment to that particular
Bill, then, it cannot be said that it is not
within the competence of the Joint Com-
mittee. The position may have been dif-
ferent if there were no clause about
properties. Suppose, certain categories
are mentioned. Is it not open to the
Joint Committee to add some more pro-
perties ? Is it not open to the Joint Com-
mittee to suggest that a particular clause
in the original Bill should be altered al-
together ? When the Joint Committee,
after due consideration of the entire
picture came to the conclision that it is
not proper that this property shall be
excepted from the operation of the Act,
naturally, they have to go a step further
and suggest the inclusion of & pro-
perties. Under the circumstances, 1 would
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respectfully submit that the Joint Com-
mittee practically exercised its discretion
consistent with the jurisdiction that has.
been conferred upon it. As such, it can.
never be suggested that it has gone be-
yond jurisdiction. I would submit that
the point of order has absolutely no subs-
tance.

Pandit C. N. Malviya: (Raisen): Sir,
the question is whether the Joint Com-
mittee has widened the scope of the Bill
and whether the Bill as presented to the
House is different from the original Bill.
So far as the scope of the Bill is con--
cerned, my submission is that the scope
of the Bill was to give right of succes-
sion to women. Formerly, there were no
rights of succession. This right of
succession was given and there are
other provisions pertaining to the de-
tails as to how succession takes place.
This distinction has to be made. If this.

. distinction is made, it will be seen that

the scope of the Bill is to give the right
of succession to women and not the de-
tails. Therefore, the Joint Committee
was entitled to amend the Bill. The Joint
Committee has not changed the scope.
This restriction has to be borne in mind.
I think there is no ground for the point
of order. The Bill is quite all right. We-
can proceed with it

Shri Bogawat (Ahmednagar South):
We find from the very speech that the
Minister of Legal Affairs made on lst
October, 1955, that he said the follow--
ing:

“When the Bill was first introduc-
ed in this House, in clause 5 of
the Bill it was mentioned that the
Bill would not apply to the joint
family properties or any interest
therein which devolved by survi-
vorship on the surviving members
of the coparcenary.”

It was specifically mentioned in the
Bill and it was the understanding of
the whole House that this was not to be-
made applicable to the coparcenary pro-
perty, and such a Bill was referred to:
the Joint Commitiee. The Joint Com-
mittee did not possess the power and had’
no right to decide upon a question which
was not referred to it. This is an indirect
way, a far-fetched way, a dangerous
method, not to include and give the right
to the Joint Committee and then bring
out a decision and put it before the:
Rajya Sabha and enforce it upon the:
vested rights of the coparceners. This is
defeating justice. This is a point of law
which the Joint Committee had no right
to decide as this question was not refer—
red to them. This Bill is ultra vires,
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Shrimati Jayashri (Bombay suburban):
Imspﬂhngonthepmmofordcr I
entirely agree with Pandit C. N. Mal-
viya. When the Hindu Code Bill was
introduced in the House it was thought
that this Succession Bill and the Marriage
Bill should be brought in parts. We all
know that the first part, namely the
Marriage Bill, was passed in this House
and the remaining part, the Suacesmon
Bill was introduced. In the original Bill
which the Rau Committee had drafted,
we all know that succession was accord-
ing to the Dayabhaga and not Mitak-
shara. It was afterwards inserted in the
Bill, and many of the Members in this
House opposed this saying that the origi-
nal draft was changed. then when
it was sent to the Joint Committee, the
Law Minister also had said that he would
see that justice was done.

The idea of bringing the Succession
Bill was to remove the disabilities of
women. The Law Minister had said that
by having this clause 5, injustice would
be continued. We wantod to do away

with this and unless this clause
was changed, we could not gi

a share to the daughters.

was the idea in sending the

Bill 10 the Joint Committee, to remove
the clause and make a change accordi
to the present draft. So, 1 agree wit
Pandit C. N. Malviya when he said
that the original Bill was not according
to the draft which was meam
to be passed by this House, I would re-
quest the Law Minister to explain that
the Joint Committee was entitled to make
the change that it has made.

Pandit K. C. Sharma (Meerut Distt.
—South): My respectful submission is
that the fundamental idea underlying the
Bill was that social legislation should be
in conformity with the principle laid
down in the Constitution. The funda-
mental principle in the Constitution is
that there should be no disability what-
soever on account of sex in any sphere
of life. Inheritance of property makes a
large difference to the development of a
person in such a way that it is a distinct
disability in lhc h and development
of a person, in relation to certain
other persons, on account of sex, that
person is differentiated. Therefore, this
Bill was t in so that the law of
inheritance might be in conformity with
the Constitution of the land.

The second point was 'tl:.at the evolu-
tionary ~process is moving towards
uniformity of laws to ensure uni-
formity of the structure of society as a
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. preceding factor in unifying world gov-

ernmental structure. That is, the legisla-
tive. process, precedent to the political
process, should be ensured.

These two were the underlying prmcn-

ples of this Bill When the B
brought, it was thought that ‘I.he pmt
family system was of very long standing.
and was working satisfactorily, and any
interference with it would bring in cer-
tain disturbing factors. The Joint Com-
mittee in its wisdom thought that there
should be uniformity with regard to suc-
cession to property, whether governed by
the Dayabhaga law or the Mitakshara
law. It is a quantitative extension
sion, not a qualitative extention. There-
fore, the Joint Committee was within its
power to extend the scope of the pro-
I];erty with regard to inheritance, and
not exceeded the power given to it.

The rulings that my friend has refer-
red refer to qualitative differences, that
is something which was not
underlying principle of the Bill, but
there is much scope of development, of
extension. | beg to submit that gualita-
tively the shape of the Bill has not alter-
ed, and therefore it was within the right
and the scope of the Joint Committee to
have extended the application of the Bill
to the Joint Hindu family or the Mitak-
shara system of law.

Then, this Bill has been passed and.
accepted by the Rajya Sabha and mow
it comes here for conforming to the
anup]e accepted by one House. There-
ore. this question does not arise at

S‘hri Bogawat: It is binding.

Pandit K. C. Sharma: Not binding.

Shri Sadhan ta (Calcutta South-
East): Regarding the scope of the Bill
and the competance of the Joint Com-
mittee to make the amendments, I sub-
mit what we are concerned with is the-
objects of the Bill. Such amendments as.
are ancillary to those objects can be
made by the Joint Committee. I submit
that the object of the Bill was to confer
the right of succession on women. At
present women have no right of succes-
sion when other preferential male heirs
are there. Now, obviously the Bill want-
ed to make an exception. To what ex-
tent the exception should proceed would
be a matter of detail, not a matter of
pnnctp]e It proposed that the succession
would be to the extent of half the pro-
perty and would not apply to joint family
property, nor to Marumakkattayam and
other properties. In accordance with the-

-
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volume of opinion that was voiced in
this House and the other House during
the debate on the reference to the Joint
-Committee, the Joint Committee found
that the right of succession that should
be given to women should be absolutely
equal to that enjoyed by men, and made
that provision. In order to make that
provision, obviously application to the
joint family property had to be brought
in and the application of Marumakkatta-
yam law had to be omitted because
Marumakkattayam, I think gives a pre-
ference to women as against men. If
“you restrict its a]:;_p].i.cation to properties
other than joint family properties, then
women are deprived of a considerable
part of their right to succession. There-
fore, I submit that as those were matters
of detail, the Joint Committee was com-
‘petent to make those amendments. Now
whatever the competence of the Joint
Committee may be, the Bill has been
passed by the Rajya Sabha and has been
sent on 1o us. Are we entitled in this
House to question the competence
-of the Rajya Sabha to pass this
Bill n this form and to overrule the
Rajya Sabha and say, this Bill should not
have been passed in this form, it was not
-competent for the Rajya Sabha to bave
. this Bill in this form, so we are
not going to consider it, and we cannot
consider it ? I think that would be both
illegal and improper.

These are my submissions on the point
-of order.

Shri C. C. Shah (Gohilwad—Sorath) :
Whatever may be one’s views regarding
the wisdom or otherwise of extending the
-provisions of this Bill to joint family
property, my submission is that there
can be no doubt that the Joint Com-
mittee was within its competence in ex-
tending the provisions to joint family
property. From the very title of the Bill
we find that it is a Bill which is meant
to amend and codify the law relating to
intestate succession amongst Hindus,
which means all laws relating to succes-
sion amongst Hindus.

Clause 5 of the Bill as introduced ex-
.cluded joint family property from the
-operation of the Bill. All that the Joint
Committee has done is to omit the
exclusion which was made, so that
expressly joint family property was
brought within the purview of the
Bill. The Bill as introduced said
that it should be excluded. Then,
‘the volume of opinion in the House
:and the joint Committee thought
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that that exclusion should be omitied
Whatever may be the wisdom of doing
so—I am not arguing on the merits; my
hon. friend Pandit Thakur Das Bhargava
is perfeclli within his rights and is entitl-
ed to say that the Bill has radically alter-
ed as it has come from the Joint Com-
mittee, and that the extension which has
been made is of a very great and radical
character, but—technically speaking, so
far as the competence of the Joint Com-
mittee was concerned, I submit that it
was within the competence of the Joint
Committee.

As regards the last argument that
merely because it has been passed by the
Rajya Sabha, therefore, we are not en-
titled to raise the point here, 1 submit
that there is no substance in that point
of view. The Rajya Sabha may have pass-
ed the Bill or may not have passed it, a
point of order may have been raised
there or may not have been raised there,
but it is perfectly open to us to raise
that point of order here, if it is wvalid.
But 1 submit that that is not valid.

Shri Pataskar: First of all, I have to
say that this point should be considered,
apart from likes or dislikes re-

ding certain matters contained in the

ill. The simple facts are as follows.
As the title of the Bill goes, this is a
Bill which is meant to amend and codify
the law relating to intestate succession
amongst Hindus. That is the scope of the
Bill. Clause 5 of the Bill as introduced
fid down that its provisions shall not
apply to any joint Family property and
to certain other properties governed by
certain  specific laws. I fail to under-
stand how it would not be open to a
Joint Committee to consider the matter
further and say that the Bill should aq?t:y
to them or should not apgly to them. The
original provision was that it should not
apply. Now, was it not open to the Joint
mmittee to consider this provision
along with other provisions—as they are
entitled to consider—and then come to
a different conclusion altogether 7 How
can it be argued that such a thing
could not come within the scope of the
Bill ? The scope of the Bill is not clause
5 only. The scope of the Bill is to amend
and codify the law relating to intestate
succession amongst Hindus,

Pandit Thakur Das Bhargava: Clause
5 of the original Bill did only apply to
non-Mitakshara properties.

Shri Pataskar: My hon. friend may not
be able tgtgatp it. I would request him
and the r Members not to concen-
trate on this point as to whether they
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like a particular provision or not. The
point here is simple enough to under-
stand. This is a Bill which is meant to
amend and codify the law relating to in-
testate succession amongst Hindus. When
specifically it is provided in the Bill
that it should not apply to joint family
properties, I think it would be open to
the Joint Committee to consider the mat-
ter and come to the conclusion that it
should apply. What is there to prevent
them from coming to such a conclusion,
either in May's Parliamentary Practice
or anything else ? I really am unable to
understand. Apart from that, I should
like to draw your attention to another
very important fact, namely that this has
got a precedent of its own. For instance,
when the original Hindu Code Bill was
introduced in this House, it contained
clause 1 to the following effect, as you,
Sir, would probably be aware:

“Act not to apply to any property
of a Hindu governed by the Maru-
makkattayam, Aliyasantana or
Nambudri law of inheritance.”

It ran almost exactly like the provi-
sion in clause 5 of the original Bill. That
Bill was referred to a Select Committee,
of which, you, Sir, were a distinguished
member. At that time, you and all the
other members of the Select Committee
thought that it was open to the Select
Committee to consider whether the Bill
should or should not apply to those pro-
perties, and then you came to the conclu-
sion that it should apply. And your con-
clusion was what was contained in clause
94, You had stated:

“We have omitted by a majority
the excepticn in respect of succes-
sion to the property of a Hindu
governed by the Marumakkattayam,
the Aliyasantana or the Nambudri
law of inheritance, because in our
opinion, when uniformity is aimed
at, there is no reason why an excep-
tion should be made in respect of
persons governed by these systems
of law.”

Pandit Thakur Das Bhargava: May [
know whether this point was taken up at
that time, and any decision given on it
;r. that time ? There is nothing of that

ind.

Mr. Speaker: If necessary, I shall ask
the hon. Member later on. Now, the
Minister may be allowed to proceed.

Shri Pataskar: My point is that even
that Select Committee—of course, what-
ever was passed ultimately is a different
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matter—thought that it was within its
scope to come to the conclusion that not-
withstanding the fact that the original
Biil had said that it shall not apply to
Aliyasantana properties and so on, it
shall apply to them also. So far as these
facts are concerned, they are beyond
doubt. As a matter of fact, when the
Select Committee made their report, they
had introduced this in clause 94, and
they had omitted the exclusion. I believe
that in the same way, it was perfectly
open to the Joini Committee in this case
to have done a similar thing in regard
to this Bill.

The original Bill had said that it shall
not apply to joint family properties.
Then, the Bill was referred to a Joint
Com:rdttee. and the Joint Committee
were entitled to consider whether or not
it shall apply. I cannot understand how
it could be argued by any stretch of
imagination that it was beyond the scope
of the Joint Committee to have made a
provision of the present nature, and that
the Joint Committee had done something
which they were not authorised or war-
ranted to do.

There are some other special factors
which have also to be taken into account.
This Bill was introduced in the Rajya
Sabha. The Rajya Sabha made a recom-
mendation for the appointment of a
Joint Committee. Then, a Joint Com-
mitee. of both the Houses was appointed,
and that Joint Committee by a majority
came to certain conclusions, and they
made their recommendations. Those re-
commendations were naturally taken
in the other House in which the Bill had
originated. [ am not talking here on the
merits and demerits and the rivalries of
the claims and their inferiority or
superiority.

When the report of the Joint Com-
mittee had come up for consideration in
the other House, one of the hon. Mem-
bers there—as some hon. Member have
done here—raised just the very objection
that has been raised here. And the Chair-
man of the other House, as he was au-
thorised to rule, ruled that that point of
view was not proper, and that the Joint
Committee were entitled to make such a
recommendation. It is after that, that the
Bill has come to this House.

Shri V. G. Deshpande: No such ruling
was given.

Shri Pataskar: I have already argued
on the merits. Even on the riety of
it, I would say that when we have ap-
pointed a Joint Committee of both the
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[Shri Pataskar] .
Houses, a stage has been reached now,
and a ruling has already been given on
this matter—I do not question your
.authority to give a different ruling....

Shri U. M. Trivedi (Chittor): There
was no ruling given.

Shri Pataskar: The point of order was
raised, and it was disallowed.

Mr. Speaker: I do not remember that
portion.

Shri Pataskar: That was in the other
House. 1 am not referring to the old
thing now. I am referring to what hap-
pened in the other House.

Pandit Thakur Das Bhargava: About
the point raised in the Rajya Sabha, we
do not know. Here, you were pleased to
declare that the qugstion whetheritis...

Mr. Speaker: We are concerned now
with the point of order raised in this
House.

Shri Pataskar: If Members have a
little more patience with me, they will
realise the significance of what I am
going to say. I have already argued on
the merits. at I am pointing out now
is on the propriety of the whole thing.
I am enn'l:led to argue on that I:mm.!u$
also.

Shri Bhagwat Jha Azad (Purnea cum
Santal Paraganas): We are having
patience with you for so many years.

Mr. Speaker: Order, order. Let the
Minister go on.
Shri Pataskar: After all, I have been

here in Government only for about a
year and a half.

Shri Bhagwat Jha Azad: I mean, your
Government.

2 P.M.

Shri Pataskar : So I believed that so far
as that House is concerned, this point
was raised there and it was decided, and
there is no case for reopening it unless
for every strong reasons you uphold the
1I>oiut of order. That is a different matter;

do not question the authority of the
Chair. But T am interested in pointi
out what has happened there. ﬂ shm.gﬁ
think that this is a very simple matter
and if considered dispassionately, it
should be acceptable, apart from what
some Members might ask whether it was
or was not open to the Joint Committee
to make the change.
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Pandit Thakur Das Bhargava: Could it
be applied to Mussalmans though it was
only meant for Hindus. Now they have
included people governed by the Maru-
makkattayam, Aliyasantana and Nam-
budri law though the bill specifically
said it will not apply to them.

Shri Pataskar: 1 am surprised at the
argument of the hon. Member because
this Bill is meant to amend and codify
the law relating to intestate succession of
Hindus. This is how people lose their
balance.

Shri V. G. Deshpande: May I know
from the hon. Minister of Legal Affairs
what was the ruling given last time when
that change was made by the Joint Com-
mittee ? Was that point raised by any-
body ?

Pandit Thakur Das Bhargava: No.

Shri V. G. Deshpande: Was any ruling
given ?

Pandit Thakur Das Bhargava: Never.

Shri Pataskar: Unfortunately, I do not
remember. He knows it much better.

Mr. Speaker: After the hon. Minister
has spoken, I could not allow another
hon. Member to raise the point. If he
was here, earlier, I would have heard
him. Anyhow, I have heard sufficiently.

A point of order has been raised in
this House that the Bill, as it has emerg-
ed from the Joint Committee, is subs-
tantially different from the Bill that was
originally introduced or, at any rate, at
the time of the motion for concurrence
to join the Joint Committee before this
House, particularly with respect to joint
family property. It is contended that
though it is an intestate succession Bill,

the classification of is of
material importance am; thmr?;re, it al-
ters the nature of the Bill itself. It is not
contended by anyone here that it is not
within the %urisdiction of the Joint Com-
mittee to alter the scope of the Bill if in
advance any specifications were given to
the Joint mittee to take up other
matters also and modify the Bill as it
thought proper. I distinctly remember
that at the time the motion for concur-
rence to join the Joint Committee
was before this House it was suggested
by the hon. Minister of Legal Affairs that
this also might be considered by the Joint
Committee. It is not as if it is governed
by any particular rule. This matter is
one of substance. It is true many things
might be discussed, for example, joint
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family property vs. other property. The
main object of the Bill is to provide a
share to the daughter or to make the
woman's ri%ht equal to the man’s right.
But joint family property, non-joint
family property or other property is of
such vital importance that it has got a
specific significance under the Hindu
law. Therefore, 1 even expected that the
hon. Minister would try to add by way
of an amendment, a icular direction
to the Joint Committee, that this also
might be taken into consideration. By
way of abundant caution, he might have
done so. But he did not do
so. He wanted to take the chance
as to what might happen in the
Joint Committee. On the other
hand, if on a prior occasion, the nam-
budri, mdmmaikarmyam and aliyasan-
1ana were excluded and were later includ-
ed by the Joint Committee, and the
tion was raised as to whether the &m-
mittee could do so without the express
authority of the House, it is a different
matter. I am not called upon to deal
with that. But the matter was not brought
to the notice of the House and no objec-
tion was taken. Under the circumstances,
I feel that this, being a matter of such
vital importance, the Joint Committee
ought not to have altered the very nature
of it. But this is not a Bill introduced
in this House. This Bill was introduced
in the other House. We were merely
asked to concur with the motion for
reference 10 a Joint Committee. It has
one to the Joint Committee and come
ack from the Joint Committee which al-
tered it. The other House has accepted it.
I do not say that what the other House

has accepted is binding upon me.

But the main point is whether we are
committed to whatever has happened.
So far as this House is concerned, we
may ignore all that has happened in the
Joint Committee, We were not commit-
ted to the principle of the Bill at the
time we referred it to the Joint Com-
mittee. If we had committed ourselves to
the principle of the Bill, then the ques-
tion would have arisen: what is the prin-
ciple of the Bill which has been altered ?
We did not commit ourselves to the prin-
ciple of the Bill. We will assume that it
had not gone to the Joint Committee. We
will assume that the Bill originated in
that House and has come to this House
with some amendments and modifica-
tions; therefore, we may ignore the joint

mittee. We will now start as i
there is some Bill which has come from
the other House. We may accept it or
reject it, .
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Therefore, I do not think there is any
point of order in this matter, It is not
for the reason that this inclusion of other
property does not make it different. I do
agree it is one of substance. If it had
originated in this House, 1 would
certainly agree that there will be
a difference. But it idid not origi-
nate in this House. I may refer, for
the information of hon. Members here,
to a precedent. I gave the ruling then,
on the 17th December 1953 when the
House was considering a motion for re-
ferenpe to a Joint Committee, the Special
Marriage Bill proposed by the Council
of State. The question arose as to whe-
ther, by agreeing to motion, the House
would be committing itself to the princi-
ple underlying the Bill. The Deputy-
Speaker then observed as follows:

“There is no commitment of this
House. This Resolution is a Reso-
lution placed before the House ask-
ing this House to send some Mem-
bers to associate themselves with
the deliberations of the Joint Com-
mittee. But that does not involve
any commitment of this House, so
far as the principle of this Bill is
concerned”.

Following this ruling, we have not
committed ourselves to any principle of
the Bill. We start with the Bill as if we
are starting it for the first time. It is
open to us to do so. This is for the
reason that we have not committed our-
selves and, therefore, we did not give any
specific directions to the Joint Com-
mittee. We will look at the Bill on the
basis of it having emanated in, and hav-
ing been passed by, the Rajya Sabha. We
can look into it, and we can, if necessary,
throw out the Bill. This will be our first
consideration of the Bill. Under these
circumstances, 1 do not agree with the
point of order.

Shri B. S. Murthy (Eluru): May I seek
a clarification ? When the Bill had come
here and we agreed to the motion for
reference to a Joint Committee, was this
House not in possession of the Bill and
did we not commit ourselves to the
principle of the Bill ? Therefore, if any
principle has been changed, are we to
reject it or accept it ?

My. Speaker: If we had committed
ourselves to the principle of the Bill, and
any change was made later, that ought
not to be allowed without the consent
of this House. But we did not commit
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[Mr. Speaker]

ourselves to any principle; they asked us
to join the Joint Committee.

Shri 8. S, More (Sholapur): Can we
join the Joint Committee without accept-
ing the principle ?

Mr. Speaker: 1 have already given a
ruling. We have had no opportunity to
go through all the essentials of the Bill
here. It will be dangerous to commit our-
selves without our considering it in its
essentials. On a prior occasion, a ques-
tion arose whether we should go into
a Joint Committee by committing our-
selves and we were—I think the then
Speaker also agreed with us—very chary.
We did not want to commit ourselves to
the principle of the Bill. That was be-
cause this House wanted to have abso-
lute freedom to go into that matter. We
had no control over it. It was introduced
in the other House, and the point might
have been raised in the other House. I
understand from the hon. Minister that
it was raised and the other House over-
ruled it.

Pandit Thaker Das Bhargava: I am not
raicing this objection on that ground. I
accept your ruling and the previous rul-
inn that we are not committed to the
principle of the Bill. I am not concerned
with commitment of any principle. I am
only concerned with this point that when
a Bill is introduced in this House or that
House the scope of the Bill cannot be
extended by a Joint Committee or Select
Committee. It can only be extended by
you, by this House or by the other
House. I am not concerned with the
principle of commitment as a result of
accep'ance of motion of reference to a
Select Committee.

Mr. Speaker: This Bill was introduc-
ed there.

Shri U. M. Trivedi:
quires clarification.

Mr. Speaker: I have already said that
I do not agree with the point of order
raised. T have given certain reasons.

Shri U. M. Trivedi: May I make a
little submission, Sir? You have tried to
draw a distinction between the considera-
tion of a motion for reference to Joint
Committee in the House in which the
Bill is introduced and the consideration
of such a motion in the other House,
What happens in both the Houses is the
same. Once a Bill is introduced in the
other House, they also make a motion

One point re-
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for reference to a select committee or »
Joint Committee of the two Houses.
Nothing further is discussed there and
nothing further is discussed here also. If
that House is said to have agreed to the
principle underlying the Bill as introduc-
ed in that House, the same proceedings
having been gone through here also, it
stands to reason that we are also agreeing
to the principle underlying the Bill. On
that basis, we agreed to a reference to a
Joint Committee. Therefore, my conten-
tion wouid be that when we have refer-
red the Bill 10 a Joint Committee, this
House also stands committeed to accept-
ing the principle underlying that parti-
cular Bill. It may not stand committed
to it, as you have put it, however what
happens 1n either House is a repetition
of what happens in the other House and
both Houses agree that it may be refer-
red to a Joint Committee. If that Bill is
changed substantially—when that com-
mittee was not authorised to do that—
we should not allow it; otherwise they
will repeat it.

Shri R. D.
Distt.) rose—

Mr. Speaker: I do not want further
arguments on this matter.

Shri V. G. Deshpande rose

Mr. Speaker: The hon. Member, Shri
Trivedi, in his desire to see that this
point of order is accepted, is trying to
throw overboard many wholesome
things which have been decided al-
ready. In his opinion, once the Bill is
introduced there and it comes here for
concurrence in the reference to the
Joint Committee, we are committed to
the principle immediately. We have
more than one ruling on that. Re-
peatedly objections had been raised that
we cannot be considered to have com-
mitied ourselves to the principle under-
lying the Bill. We must discuss the prin-
ciples leisurely. We have to decide om
it leisurely when it comes to this House.
Unless we commit ourselves to the prin-
ciple, we shall not be bound by what
the Joint Committee does. That is my
considered view and I have already given
rulings in this regard. It may be con-
venient to agree with the opinion of a
few Members but, in the larger interests,
1 am not prepared to change my ruling
given twice or thrice before. It is whole-
some to say that concurrence in a motion
for reference to a Joint Committee ought
not to commit this House permanentl
to the principle underlying the Bill. We

Misra (Bulandshahr-
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must be able either to accept or reject
it. Therefore, we start with the Bill
it has come from the Rajya Sabha.

Shri V. G. Deshpande: In the light of
the ruling just now given by the Speaker,
I want to raise another point of order.
The decision of the Speaker has
ed that this Bill has fund.nmzo‘ﬁg
changed in its scope. Whether this House
is, therefore, within its rights to com-
mit it because of so many changes was
a point that was raised on the 27th—
and I submit that there are drastic
changes. The Deputy-Speaker then dec-
lared that it was a dilatory motion. Now,
the Speaker himself admits that there are
very drastic changes. Therefore, our re-
quest for a recommittal must be reconsi-
dered by the Chair. :
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Shri Sadhan Gupta: Shri Deshpande's
new point, Sir,.....

Mr. Speaker: So far as Shri Desh-
pande's point of view is concerned, it
has already been ruled the Deputy-
Speaker that it is a d’m.mz motion.
I am not prepared to go behind it.

So far as the other point is concerned,

3—103—Lok Sabha
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if the House is helpless. If
t fundamental changes have
, it can throw it out. There
1 ways open to the House with-
iting the Speaker to give a deci-
fore, the ruling will stand that
committed ourselves. If the
does not agree with any icu-
provision or portion, it can eliminate
remove that.

The hon. Member may go on.
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Shri R. D. Mishra: We must also know
what are those pages and what are the
rulings. The hon. Member is quoting
pages. We have to decide it.

Mr. Speaker: We have disposed of the
question of law. The question now is
whether the House is agreeable or not
agreeable. It is open to the House to take
any view.

Pandit Thakur Das va: This is
what appears in May's Parliamentary
Practice. -

Shri Pataskar: Is it a point of order

Pandit Thakur Das : It is not
a point of order at all now. It is a piece
of advice on constitutional practice; if
you want to follow it, you may; other-
wise you need not.

Shri Pataskar: May I humbly know on
what point I am being advised ?

Pandit Thaker Das Bhargava: Unless
you hear me, you cannot know the point.

Shri B. S. Murthy: I rise on a point
of order, Sir. A point of order was raised
and you, Sir, have been pleased to give
our ruling. The me'ﬁint is being
rought again in some other form. Is it
in order ?

Pandit Thakur Dmll-ﬂl. M
triqndhasnothcardwhatl vehae:
saying.
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Mr. Speaker: So far as the matter
which been objected to and can be
raised by a point of order, is concerned,

it has been decided by the ﬂtﬂ.‘;ﬂ' I
am looking at the clock to see if the hon.
:‘Member has utilised his fifteen minutes’
time. Instead of spending his time to
convince the House on this point that
the Select Committee ought not to have
.done this or done that, he can use those
arguments not to convince the mind of
the House on this point, but to ask the
House that in view of what they did—
they thought of one thing and did some-
thing else—the Bill should be thrown
out. May's Parliamentary Practice also
need not come in now. My fear is that
in view of the point of order he may
spend away his time on it without speak-
ing on the substantive part of the Bill.
Therefore, there is no question of point
of order in this. Any hon. Member can
refer to any point of law to convince the
mind of hon. Members here.

Pandit Thakur Das Bhargava: I do not
know whether I have only 15 minutes’
time on this. I know there is a rule that
in a Bill of this nature, any Member can
%".inem till he exhausts has arguments.

re is no rule that only 15 minutes’
#ime can be allowed for a speech on a
Bill, particularly of this nature.

Mr. Speaker: After all, the Business
Advisory mittee has fixed a particu-
lar time limit of 35 hours for this Bill.
It may not be 15 minutes, but it cannot
be 5 hours for any Member. Therefore,
there must be a limit which we will
observe. If the hon. Member is not satis-
fled with 15 minutes, he may be given
20 or 25 or at the most 30
minutes. If the original practice of not
limiting the number of hours in allocat-
ing time had been adopted, that would
be another matter, and one hon. Member
could be in ion of the House for
any length 01 time. But we have changed
the rulss and been adopting a different
practice.

Pandit Thalom Daz Bhargava: The
original rule has not been changed.

Mr. Speaker: For the whole Bill, the
tkme allotted is 35 hours. Is it the desire
of the House that I should allow any
hon. Member wnrestricted time—2
hours, 3 hours and so on ?

Some Hon. Members: No, no.

‘Mr. Speaker: Because this is a Bill. I
am prepared to give any hon. Member
anything up to 30 minutes, and m
more than 30 minutes. Is it the |
acceptance of the House....
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Pandit Thekur Das Bhasrgava: So far
as | .am congerned, I rely on the wording
of a particular rule. If the interpretation
of the rule is that it is capable of being
relaxed or not relaxed, or is not being
observed or going to be observed, it is a
different matter. So far as the particular
matter of time restriction is concerned,
I do not think it is right to ask the House
to agree to or opine whether any Mem-
ber should be given so much time. It is
entirely at your discretion. At the same
time, 1 request you, Sir, to change your
rule. I will abide by it. If you make a
rule, you should interpret it in a consis-
tent manner. The Business Advisory
Committee is there; it has given full dis-
cretion to you to extend the time; it has
not limited your discretion in the mat-
ter.

Mr. Speaker: Therefore, it is reason-
able for the Speaker and the House to
expect how much time the hon. Member
would take.

Pandit Thakur Das Bhargava: The
hon. Member will only do what you and
the House will desire him to do. I am
not going to defy your decision. or the
decision of the House.

Mr. Speaker: When [ said 15 minutes,
the hon. Member may have said one
hour or 30 minutes or 45 minutes. I am
yet in the dark as to what time the hon.
Member wants.

Shri S. 8. More: May I in this very
o?ntextk:now wh:tbier there is ag list
of speakers previously prepared ? are
we expeclﬂrr to cafch the eye of the
Chair ? I put this question because there
has been no uniform practice observed
bere.

Mr. Speaker: Again and again, this
question is put to me. I have got a sheaf
of chits just now handed and being hand-
ed from time to time, and I have been
noting them. In addition, I am also trying
to mﬂlﬂe the time accordingly. If one
Member wants to speak from the
position Benches, I am trying to locate
which hon. Member can meet his argu-
ments—either on account of his status
or the State from which he comes, or
of his particular interest in labour or in-
dustry and so on. All those are things
which weigh with me. It is only for my
information that I am having this list.

Shri S. S. More: In this particular
measure, there is no distinction between
the party in power and the party in op-
position. This is a social measure. Some



of us are- te support the Gov-
<rnment, though some may oppose it. We
should be given a chance without our
having to send any chits.

Mr. Speaker: Hon. Members need not
send chits at all to me.

Shri Bansal (Jhajjar-Rewari): May I
know if this one hour or so which has
been utilised on this point of order and
incidental points will be added on to the
time that has been allotted for this Bill ?

Mr. Speaker: All this will be included
in the 35 hours.

Pandit Thakor Das Bhargava: [ was
submitting that—I want the hon. Minis-
ter of Legal Affairs to listen to me—to
be consistent with the practices in Great
Britain, if a Bill comes back to this
House very different in its scope, the
House is perfectly at liberty to w it
out, but at the same time the constitu-
tional practice is that when the Speaker
expresses himself in this way namely,
that the Bill is a quite different one, the
only course open to the Government is
:’ withdraw the Bill and bring in another

ill.

Shri Pataskar; The Speaker has not
decided it.
[MR. DEPUTY-SPEAKER in the Chair]

Mr. uty-Speaker; The Speaker's
advice r?:; be heard. e

Shri Pataskar: He said that it was a
thing that the Speaker had decided, but
I do not find his decision.

Pandit Thaker Das Bhargava: The
Speaker has stated that the Bill is a dif-
ferent one.

Shri Pataskar: I do not think that is
his opinion.

Pandit Thakur Das Bhargava: Even if
the Speaker did not say so, I am read-
ing from page 507 of this book. T am
not going to take my time in reading it
—because my time is limited—and I will
leave the Members to got through that
page. The only course open to the Gov-
ernment is to withdraw the Bill and to
bring in another Bill, If the Government
wants to proceed with this Bill, it is going
against constitutional practices and con-
ventions of the House of Commons.
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portant measure. Would he kindly speak
in English ?

Shri Bansal: The hon. Member should
learn Hindi.

Ammu Swaminadhan: I can
learn, but I do not know now.
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&t wm wgar g fv Uniformity is
a virtue of a very doubtful nature
as compared to the vested in-
terests of the people. ag #t§
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i

“The property of a female Hindu
dying intestate shall devolve accord-
ing to the rules set out in section
18— —
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% F faTr T 78 awdw w7 ®@rag
argwr fefesfrmm = 3?7 o
HeTget wOrd few avg q¢ faar mar g :
“Firstly, upon the sons and
daughters (including the children of
any predeceasad son or daughter)

and the husband; secondly, upon
the mether and father—" :

o feeraw anfac & § -

“upon the heirs of the husband”

¥ qgaT wrgaT § afaT wifaese WY
g F & o g 1 w10 Awwe Iw

fow ot @t W Swuw A fed @
Tra ®arw &, wror gy ATA @

iiaf
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¥ AT 3o amafmy & Arw

o 7@ § 99 R Qe amar fgg oar
T AT O AH G, TEQ A AT A1 FATA
T Y 99 # fomr mr oe oarw fx

T g fols #3 A 99 %71 g% armRre
& s @t ) AfeT s 7w o dmw {
5 2o (3) 7 721 # ar T ot @
= E

“(2) Notwithstanding anything
contained in sub-section (1),—(a)
any property inherited by a female
Hindu from her husband or from
her father-in-law shall devolve, in
the absence of any son or daughter
of the deceased (including the
children of any predeceased son or
daughter) not upon the other heirs
referred to in sub-section (1) in the
order specified therein, but upon the
heirs of the husband.”

Aw|_TET g A
®IET ® THd F7 A4 fasrr ? e s
ARAT FATA FHATEAT FLA

“(b) any property inherited by a
female Hindu from her husband or
from her father-in-law shall devolve
in the absence of any son or daugh-
ter of the deceased (including the
children of any pre-deceased son
or daughter) not upon the other
heirs referred to in sub-section (1)
in the order specified therein but
upon the heirs of the husband.”

F s a7 § FF s wrRT ST AT
¥ ®1E orraars fast, wRTET a1 1 adaw
B ufeld— e forer & st & 773 T2
araETs A= Y Ar wrfa W fgeer



IJITCUR WA WA WIS A
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W FEIT I IH S E | I F WL qE

Shri C. C. Shah: We will have clause
by clause consideration later.

Shrimati Subhadra Joshi: Is there no
“time-limit ?

“such a female relative or male
relative shall be entitled to succeed
to the interest of the deceased to
the same extent as she or he would
have done had the interest of the
deceased in the coparcenary proper-
ty been allotted to him on a parti-
3011 hmade immediately before his

eath.”

T OF WIEHr # 9T @2 A e
H ¥ oar a3 q1 I K AR T

AT AT
AT F ST AL

|
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IF FT WY A A wor v Ao afw
Toad & W8T &H g1, dffd 7Y
T THFT FF AT ATgS & a7 FH A F7
anfareet @t feq | fom # Few e
FIM FRL TN ST g EFAE 7
FAG AT g fF e 3 A, a3
gf:‘rmwém % #, ag o an

Mr. Deputy-Speaker : For the past 30
minutes hon. Mmebers are indulging in
talks louder and louder. I will request
hon. Members to exercise some kind of
restraint and be slow at least, if talk they
must.

dfgm et I AR : F WS FAT
argar g i anforeit o7 THEATT FTAA
AGT (@ FWAT | qT A1 FET W0 A 9ER
Foram a7 i ot A3z =72% &f 99 R

gl aF FEEH FT FATIA &, AT BT HTH
¢ fF 9uma § custom is the rule of
decision—Hindu, Musalman and
Sikh.

FuF 77 T fEmdsagagid

*(2) For the removal of doubts,
it is hereby declared that nething
contained in this Act shall be deem-
ed to effect the provisions of any
law for the time being in force pro-
viding for the prevention of frag-
mentation of agricultural holdings
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[dfiear areara wmie ]
tfﬁ:!hfﬂ;xaﬁo?ofuﬂinggwfgr
1 volution of tenancy in
respect of such l:l(:llliil:lst-""sml
YA T, #1E et geeE 99
AT FTHRTEH FATIIN FF2 A
Frwer 1, 210 wETET ATEw FT oY faw
o a7, WA F A F1 fawer femrmn
AT| §W TG & (9 8T A1 W7 67 5 fFeq
w & o 7o adff W ) wr ww
Ied & fF 3w w1yt agE sumrA @A
qEw 1 WY ger ffaw | /fww Sy
wifaem Wﬂﬁmiﬁﬂ?ﬁﬁ@
T FET I F du § A e ¥
[WAE, IATEE : ™
“Nothing . . . .shall be deemed to
affect the provisions of any law
for the time being in force providing
for the prevention of fragmenta-
tion of agricultural holdings...."”
AT AT WA H oaEEE § g ar Ay,
FHH qH TAT AEY, A Lo fro T gora
T A=Y BITHSTA W gifeem
FTAFA F B FEAATE &
Where is the law in the Punjab for
the prevention of fragmentation of agri-

cultural holdings ? What is the use of
keeping it ?

. “Or for the devolution of tenancy
rights in respect of such holdings.”

WET % 99T FT GATT & A AT FL

{
:
CEPErS
13728
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{3333
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Ta%Y 9% ¥ fawrer € dorw W frerw €
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aagRl # e E S fF o qw ar
o TFEX TF Y T | WIT IAET A FAY
w fomer @A §ifng s, fad fe mo

Mr. Deputy-S : 1 am told that
Shri Damodara Menon is not well. I.
hope other Members would agree that
he may speak first.

An Hon. Member: Sick people get
priority.

Pandit K. C. Sharma: One thing I
want to say. In the last debate also,
some of the Members who took part in
the earlier stages were given time with-
out any limitation. Ultimately, the later
Members were given five minutes or ten
minutes, some of us who are not very
favourably looked upon had no time
whatever. Some system should be devis-
ed—a lottery system or uniform time
should be given.

Mr. Deputy-Speaker: It is not fair to
remark or observe here that some Mem-
bers are not favourably looked upon.

When the Speaker was here he was
asking Pandit Thakur Das Bhargava that
he should have some limit imposed upon
him. 1 am sure the hon. Member who is
now objecting was very quiet and silent
and he did not demur. When that time
is over, the hon. Member is vocal
at this hour. I am very sorry for that. Let
us now make it a rule that this much of
time has to be given to every hon. Mem-
ber. It is for the House to lay down that
limit. When the Chair wanted to lay down
the limit, there was the objection that this
iaaBillandnolimitahouldberlwed.
It should be for the House and for the
Members themselves. Let them place a
limit. 1 am here to enforce that ‘I will
enforce it equally without any partiality.

Some Hom. Members: Twenty minutes.



6773 Hinda Succession Bill

Mr. Deputy-Speaker: Would twen
minutes be all right for every ho:i’
Member 7

Some Hon. Members: Yes.
Shri U, M. Trivedi : Thirty minutes.

Shrimati Sabhadra Joshi: 1 request
that women Members should be given
one hour.

Mr. Deputy-Speaker: E hon.
Member should not try to pl‘:cl;yall the
points  himself individually. Let the
groups divide amongst themselves as to
what points each hon. Member should
p:l;i forth. I think twenty minutes would
suffice.

Shri Damodara Menon (Kozhikode):
Mr. Deputy-Speaker, I shall keep within
the limit of twenty minutes.

The Hindu Succession Bill contains
provisions of far-reaching importance.
They are more or less radical in nature.
That was perhaps the reason why there
was so much opposition to some of the
provisions in this Bill in this House, in
the speeches delivered by the hon. Mem-
bers before me. I was not able, because
of my lack of knowledge of Hindi, to
follow the learned speech of my hon.
friend Pandit Thakur Das Bhargava or
Shri V. G. Deshpande. But, from the
vehemence of their speeches, 1 gathered
that they were opposing the Bill.

Some Hon. Members: Yes.

Shrimati Ammu Swaminadhan: You
should support it with all the vehemence.

Mr. Deputy-Speaker: The hon. Mem-
ber is quite right in his guess.

Shri Damodara Menon: My hon.
friend Shrimati Ammu Swaminandhan
advises me to support it with vehemence.

come from a part of India where the
matriarchal system is generally followed
by the Hindus. Women are held in high
respect and we follow in many matters
their advice, I shall follow the advice of
my hon. friend Shrimati Ammu Swami-
nadhan and vehemently, though I am
nB?ltl capable of vehemence, support the

1.

There has been some discussion about
the idea of equality between men and
women in this particular matter of pro-
perty rights. I think Shri V. G. Desh-
pande tried to ridicule the idea by refer-
ence to biological princih?hs. Biological

rinciples have very little application
ere. We are concerned here with the
basic right of women to claim equal
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status with men in civic matters, in eco-
nomic matters, in social matters. That is
a rightful claim. It is wrong in a modern
state or society to deny that claim.
Therefore, 1 am all in favour of the
Eruviﬂ'ms of this Bill which grant equa-
ity of status and rights to
women in the nmatter of own-
ership of })m and to suc-
ceed to joint famuly property. I do not
want to go into further details. I know
there are many women Members who
very staunchly stand for the rights of
women and also support the provisions
of this Bill, and especially clause 6, which
mu the right to onmen to inherit joint

y property, mean COpArcenary
property. I shall confine my remarks
to the provisions of the Bill regarding
Marumakkattayam.

1 was trying to follow Pandit Thakur
Das Bhargava when he referred to uni-
formity. He said that uniformity was not
a wholesome principle. He said that he
was not standing for uniformity in this
matter. He was also saying that there was
little uniformirg attempted in the pro-
visions of this Bill. This is not right. In
this connection, I must pay a tribute to
Shri Pataskar, the Law Minister, for
the infinite patience with which he tried
to bring some kind of uniformity in the
Hindu Law of Succession. Because, if
you go from one end of India to the
other you find a number of communities
and sections of Hindu society which fol-
low different patterns of succession law.
In the Kerala area itself there are a num-
ber of them. It is true that the majority
of the Hindus of Kerala follow the
Marumakkattayam or matriarchal sys-
tem, but even here there are a number
of communities and castes and sul
which have been following different sys-
tems of law, and there have been differ-
ent Acts there. I mention only a few that
are now prevailing in the Kerala Area:
the Madras Marumakkattayam Act, the
Travancore Nayar Act, the Tra-
vancore Ezhava Act, the Nanjanad
Vellalah Act, the Travancore Kshat-
riva Act, the Krishnam Vaka Marumak-
kattayam Act, the Cochin Marumakkat-
tayam Act, the Cochin Nayar Act, the
Madras Nambudri Act, the Travancore
Malayala Brahmin Act and so on. You
will remember that in the original Bill
which was referred to the Joint Com-
mittee, all these Acts were excluded from
its purview. Today we find that this
exemption has been taken away, natural-
ly because the Joint Committee accept-
ed the basic principle that women shall
have equality of right with men in regard
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to . When that concession was

with regard to coparcenary pro-
perty, there was hardly any necessity for
the people who follow the Marumakkatt-
yam law to insist upon an exemption for
their separate small bits of law. That
was why some amount of unifomity was
achieved in this Bill.

Clause 7 of the Bill applies particular-
ly to Marumakkattayam law. This is an
important provision which seeks to bring
about some change in the laws that
govern different sections of Hindu
society in Kerala. The majority of the
Hindus there, of course, follow the Maru-
makkattayam law, but during the last 50
years owing to the influence of modern
social ideas and also the impact of eco-
pomic forces, the ancient joint Hindu
family of the Marumakkattayam system
with its hoary traditions is now fast dis-
appearing. In Malabar it has not comple-
tely disappeared, but in Travan
chin it has almost disappeared. There-
fore, it is not possible for us today to
hold fast to the old idea
of the Marumakkattayam joint family.
In the number of Acts, | men-
tioned before, attempts have been made
to bring about some kind of change in
the joint family system in Travancore-
Cochin and also in Malabar. It is not
as if the old Marumakkattayam system is
kept intact. Therefore, when this succes-
sion law was brought forward and an
attempt was made by the Law Minister
and also the leaders of public opinion in
the Kerala area to bring about some
amount of uniformity in the system of
succession law, the people in Kerala
area accepted this principle very easily
and very readily also. Shri Pataskar re-
cently toured the Kerala area and he
consulted representative opinion in Tri-
vandrum, Emnakulam and Malabar and
1 understand there was almost unani-
mity in the support that was offered to
the provision contained in this Bill.

What does this clause say ? It says.

“When a Hindu, to whom the
marumakkattayam, aliyasantana or
nambudri law would have applied if
this Act had not been passed, dies
after the commencement of this
Act, ....his or her interest in the
property shall devole by testamen-
tary or intestate succession, as the
case may be, under Act and not
according to the Marumakkattayam,
aliyasantana or nambudri law.”
This provision is in many respects

similar to clause 6 which deals with
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succession to Mitakshara coparcenary
property. But there are one or two points
of difference.

In the first place, clause 7 deals with
the interests of both the male and female
members of the joint family, bécause in
the Marumakkattayam . joint . family
women have equal, if not superior rights
to men in the matter of enjoyment and
ownership and also inheritance of joint
family property. Therefore, it was felt
necessary that provision must be made
for the intestate succession of both males
and females belonging to the Marumak-
kartayam joint family.

Sub<clause (2) of clause 7 says that
the interest of a Hindu in a joint Hindu
family in Kerala shall be deemed to be
the share in the property that would have
fallen to him or her if a partition of the
property per capita had taken place im-
mediately before his or her death among
all the members of the joint family then
living whether he or she was entitled to
claim such partition or not according to
the existing Act. Therefore, there is a
noticnal partition of the property on the
death of any member, whctﬁr male or
female. This, as you will see, is an ad-
vance on the provision of clause 6. I am
glad to say that in respect of this also
there is unanimity of opinion in support
in the Kerala area. The only difference is
in the matter of the Schedule of succes-
sors. We people, who foliow the Maru-
makkattayam law, feel that mother
should take her rank in Class I of the
Schedule. In the Joint Committee this
principle was accepted. This ‘mother-
right’, if I may use the term, was con-
ceded, but when the Bill went to the
Rajya Sabha, the Members of the Rajya
Sabha felt that mother should not take
her rank in the first Class of the Sche-
dule, and they placed her with father
in the second Class. When this change
was effected, of course, some altera-
tions had to be made. Some special pro-
vision had to be indicate the line of
successors of Marumakkattayam mem-
bers, both male and female, in the joint
family property. Such a provision has
been incorporated in the Bill. This is to
some extent at variance with the idea
of uniformity, but we could not help it
because we feel that our system of in-
heritance is in many respects better than
the line of inheritance that has been
embodied in the Bill and that has
also been accepted by the Rajya Sabha,
Therefore, we had to demand that a
seperate schedule in this particular mat-
ter should be provided for the followers
of the Marumakkatiayam law.
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Apart from this, we find that the idea
that women should have equal rights
with men in the matter of ownership
and also inheritance of property is a
contribution of the Marumakkattayam
system to the rest of the Hindu commu-
nity. We are proud of the fact that in
our own area, women enjoy such rights.
Ican assure hon. Members who have
been so vehemently opposing this provi-
sion that in the Kerala areas there has
not been any kind of disruption or un-
happiness in social life because women
are given equal if not superior property
rights. I am alko glad to state that some
of the social tensions and frustrations
that we find in other parts of India, es-
pecially among the Hindus who follow
other systems of inheritance, are not to
be found in the Kerala area. Therefore,
I can with some amount of experience
and authority, assure the hon. Members
that they are not losing anything by
granting this right to women of their
own community. Daughters and sons
must surely be treated equally not only
in the matter of affection. It has been
stated here: “Of course, we all treat the
daughter equally as the son in the matter
of family affection etc.”, but if that is so,
where is the harm in giving them also a
share of the father's property equal to
that of the son? You cannot have it
bothways. As I stated before, it will not
work  for the uphappiness of

the Hindu community. It  will
only bring more solidarity and
keep the community in tune

with progress in social thought, and it
will also be implementing the directive
principle of our Constitution that women
must be treated equally with men, that
women must be treated on a par with
men in all respects.

Shri V. G. ande: Is matriarchal
system a Directive Principle 7

Shri Damodara Menon: It is not a
Directive Principle. I never said that that
was a Directive Principle. T only said
that the Directive Principle of our Con-
stitution says that there must be a social
justice, and there must be equality of
status and treatment as between men and
women. That was what I said. If it so
happens that under the matriarchal sys-
tem, this equality has been granted, then
that only shows that so far as the mat-
riarchal system is concerned, they have
been able to follow the Directive Prin-
ciple and put it into practice earlier than
the embodiment of that principle in the
Constitution itself.

I now come to sub-clause 3 of clause 7
which deals with the s¢ of

30 APRIL 1956

Hindu Succtssion Bsll 6778

Kerala. I do not think many of the Mem-
bers here would know what a sthanam
means. Sthanams are peculiar institu-
tions existing in Kerala. They are gov-
emned by customary law. There were
many chieftains in ancient Kerala, both
big and small, who. held sway over
pieces of territory.  Those chieftains
were following the Marumakkartayam
law and were members of joint matri-
archal families. For the maintenance of
the status and position of the eldest
member of the joint family, who by
survivorship became a chieftain, exten-
sive lands and property were specially
set apart. These were called sthanam
properties and the holder of the sthe-
nams had absolute right of enjoyment
of those properties.

There are many such sthanams in Ke-
rala. The Zamonn of Calicut is prob-
ably the biggest sthanamdar on the West
Coast. Sub-clause (3) of clause 7 seeks
to put an end to sthanams, after the
death of the sthanam-holder, by saying
that when a sthanamdar dies after the
commencement of this Act, the sthanam
property held by him shall devolve upon
the members of the family to which the
sthanamdar belonged and the heirs of
the sthanamdar as if the sthanam pro-
perty had been divided per capita imme-
diately before the death of sthanamdar
among himself and all the members of
the joint family then living, and the
shares falling to the members of the joint
family and the heirs of the sthanamdar
shall be held bv them as their separate
property. That is the provision of sub-
clause (3) of clause 7. I am glad to say
that this provision has also the support
of the public opinion of Kerala, and this
is a very necessary item of reform, be-
cause we do not want these large stha-
nams to continue to exist in free India
today. When we are moving towards a
socialistic pattern of society, it is high
time that we put an end to concentration
of property in the hands of a single
holder. T hope, therefore, that the Bill
will be passed into alw without any
major alterations or amendments.

sitwEl @A W UTeTT WEEw,
WX gRamfaaf Rt fam G
Y & 1 e Y F g7 ot fiw wtal wY
e § o7 w67 IH
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Pandit K. C. Sharma: On a point of
order. Certain historical and religious per-
sonalities are held in reverence, and they
have a sacredness about them. They
should not be subjected to the rational
eriticism of the modern world, for it in-
jures the susceptibilities of certain Mem-

rs. 1 would, therefore, request the
Chair not to allow the mention of these
sacred personalities in relation to the
judgment on the provisions of this Bill.

Shri B. S. : The hon. Member
said, rational criticism. Can anything be
subjected to irrational criticism ?

Mr. : That is a good
appeal, but that should be for the Mem-
bers to decide. There is no point of
order in this.
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Shri U. M. Trivedi: Before I proceed
with the debate on the Bill, I would like
to raise a point of order for decision by
you, Mr. Deputy-Speaker. This Bill, as
we all know and as we had a discussion
today, is said to have been introduced
in the Rajya Sabha.

One of the provisions of the Bill, con-
tained in clause 31, is this:

*If an intestate has left no heir
qualified to succeed to his or her
property in accordance with the pro-
visions of this Act, such property

_shall go to the Government: (so far
it is all right) and the Government
shall take the property subject to all
the obligations and liabilities to
which an heir would have been sub-
jeet.”

It will not take me long to persuade
you to come to the conclusion that the
use of the words “obligations and lia-
bilities to which an heir would have been
subject” is meant to convey the idea that
the Government would have to discharge
those liabilities, if the liabilities do exist.
If the liabilities do exist, they will have
to be paid out of the Consolidated Fund
of India.

An Hon. Member : Not necessarily.

Shri U. M. Trivedi: It is clear from
the expression itself. They will have to
be met from the Consolidated Fund of
India if they do exist. 1f the liabilities
are much mhore, as some wllfoit:tllzm bch;gd
me speaks, than the pr A n they
will bP:meL by the State. ;:e landed pro-
perty may come but the liabilities may
be much more than the value of the pro-
perty. In that case, the liabilities and
obligations will have to be met from the
Consolidated Fund of India.

The provisions in article 117 are very
clear:

“A Bill or amendment making pro-
vision for any of the matters i-
fied in sub-clauses (a) to (3 o
clause (1) of article 110 shall not
be introduced or moved except on
the recommendation of the Presi-
dent and a Bill making such provi-
sion shall not be introduced in the
Council of States.”

If a payment is to be made from the
Consolidated Fund of India, as 1 have
submitted . . ..

Shri Nambiar (Mayuram): It is too
late.

Shri U. M. Trivedi: Everything is too
Jate for every progressive.
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Article 110(1}(d) provides like this:
“if it contains only provisions
dealing with all or any of the fol-
lowing matters namely, ..........
(d) the appropriation of moneys
out of the gomsolidated Fund of
India;"
1f this is out of the Consolidated Fund
of India, then this, read with article 117,
which 1 have read out before, will re-
quire that the Bill can only be moved
in this House with the recommendation
of the President and could not have been
introduced in the Council of States.

Shri A. M. Thomas : (Ernakulam)’: Is.
that all ?

Shri U. M. Trivedi : My friend, Shri:
Thomas, is always anxious to uphold any
point of the Government, but he may try
to hear me also. With all the confidence:
at his command, Shri Thomas would
realise that all the estates which are es-
cheat do not bring in something to you;
sometimes they take out something from
you. There are occasions when the pro-
perties for which people clamour have
got certain obligations attached to them;
even under the Transfer of Property Act,
the obligations are there and they have
to be discharged. When this law very
clearly lays down that the obligations and
liabilities will have to be paid for by
the Government . . ...

An Hon. Member: Only to the extent
of the value of the property.

Mr. Deputy-Speaker: The point of
order has been formulated. What I
understand from this is that if there is
an estate and there are liabilities more
than the value of it, then the liabilities
should be met and nothing would es-
cheat to the Government. There is no:
property left at all.

There is no question of escheat. Es-
cheat comes in only if the liability is.
met and there is something to go to the
Government. If there is nothing the Ha--
bilities are greater. Where is estate
and what would go to the Government 7
There is no point of order so far as this
is concerned. I have given my ruling and
now, the hon. Member may proceed to
the next point.

Shri U. M. Trivedl: I am I have
not been able to make myself clear.

 Mr. Deputy-Speaker : I am also sorry,
I have been hasty in giving my ruling.
But, both facts are there and let us
proceed further.
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Pandit K. C. Sharma: I welcome this
measurc. | am pained to listen to the
criticisms advanced by many of my hon.
f.ne'nds not because 1 do not find much
logic or arguments in them but because

is lack of appreciation of the
vast changes that the Hindu polity has
undergone through centuries of human
evolution and development. My learned
friends must disabused their minds of the
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old ideas. 1 may say that the cry of
the ancient system of Hindu law does.
not hold good now. As a matter of fact,
for the information of the hon. Member
who preceded me, 1 may tell him that
the present system of Hindu society, the
present way of Hindu living, is not the
same as the Aryan or the Vedic system
of Hindu thought and living. The present
Hindu polity is the resultant of the conflict
between the Greek system of thought
and way of living and the Bud-
dhist system of thought and way of
living. 1t has very little toda

the deeply laid roots which themselves
became rotten later on—of the ancient
Vedic system. The prominent part or
the visible colour of the system 1s taken
from the Greeks and the Buddhist
thoughts and ways of living. Therefore,
forget that the present Hindu society, this
present Hindu polity, has much to do .
with the Vedic age or the Vedic way
of living. Far from it. To cling to that—
good or bad—is to blind yourselves and
not to look into the pages of history or
of evolution of the human thought, parti-
cularly of the Hindu thought. I may re-
mind you that both the Greek system of
inheritance and the Buddhist system of
inheritance give equal right to the
daughter along with the sons.

I take another aspect. After the nu-
clear development, after so much of
scientific progress, so many develop-
ments, all countriecs—whether Hindu,
Muslim or any other—cannot remain
isolated. In fact, no country today can
remain  isolated. You have to
fall in line with what s
called the civilised conceptions. Call
them civilised or uncivilised, but so
long as you depend for your bread on
the American steel, so long as you
pend for your bread and also for indus-
trial progress on the technical develop-
ment of the Russian or English steel
works, you have to fall in line with ways
of thinking accepted by them. I say that
there is nothing more degrading for us
than to be the citizens of what is called
an under-developed or non-developed or
backward country. I regard it as a slur
on the human race. I regard it as a shur
on my very existence to be called, in this
age, as a citizen of a backward country.
What is more contemptible than to be
called, when you go about the world,
“You are an inferior man; you belong to
a backward country or you belong to
an under-developed country " When
you depend for your development and
progress on the hold of other countries,
you have to take to their ways of think-
ing, and you have to take their ways of
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[Pandit K. C. Sharma]
tiving and act in uniformity with their
‘lines of thinking which may be called
civilised way of thinking.

An Hon. Member: I do not feel like

t.

Pandit K. C. Sharma: You may
mot feel it. But I feel it. It
48 all subjective. You may go
-yound the world and enjoy an inferior
status. I refuse to enjoy an inferior status
.and be called that | am a citizen of a
‘backward country, I do not want to re-
wmain in a backward country. 1 do not
want that my country should
remain backward. This is a
‘fundamental question. To be call-
-ed a citizen of a backward country
is a contemptible thing and nobody
‘worth the name will like to be called
that he is a citizen of a backward coun-
-try and pursue a contemptible existence.
"This is the first question, and all the
rest comes afterwards. Whoever does not
feel this, I may call him as sub-human.
This is my way of thinking. Others may
‘have other ways of thinking. Therefore,
I beg to submit that we have come to a
-stage where we must have a legislative
«uniformity. We must have a uniformity
in the rights as between man and woman
and through that uniformity, which is a
.eondition precedent, we must move for-
~ward for a political urliformitg and to-
‘wards the unification or equality of all
-countries of the world which may be
possible. That is one aspect.

fPanDiT THAKUR DAs BHARGAVA in the
Chair]

Another point is that with the rights
.of women, the question of population
would be solved. One of the fundamen-
‘tal questions and the most difficult ques-
tion facing this country in particular and
the world in general, is the growth of

ulation. You may have your First
ive Year Plan and also the Second Five
Year Plan and work them successfully.
You may have a successful third Five
Year Plan also. But you will not succeed
in raising the standard of your people
unless you control the population. If once
you give the right to the girls to property,
they will have facilities for education,
and with the facilities for education the
ulation will be controlled. You will
ave less children and better children.
Your race will be improved. Your coun-
try will be improved and, at the same
time, your standard will be raised. It is
impossible to conceive that India, despite
all her efforts, would be able to raise
‘her people to an acceptable, economic
standard of life if the population is not
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controlled. Otherwise, India, and indeed
the whole world will face disaster. After
all, after the war the greatest problem is
the problem of population, and the prob-
lem of population cannot be solved un-
less all girls get facilities for education,
and not only education but the facilities
for independent profession. By educa-
tion and independent profession, cer-
tainly the growth of population would
be checked and there would be every
possibility of raising the standard of life.
That is the way to remove the contem
tible existence of belonging to a back-
ward or an undeveloped country. This is
an essential step which should be taken
in accordance with the social structure
that is envisaged in the Constitution.
Article 14 of the Constitution says:
“The State shall not deny to
any person equality before the law
or the equal protection of the laws
within the territory of India.”

Should not the law give a child the
rifghl of development ? What is the right
of development? If you do not give a
girl something to depend upon, if vou
do not give her a share in the property,
how can she develop ? She should have
the right to receive education in foreign
countries. Why should the son alone
have a claim in the father's property to
go to Cambridge for higher education ?
Why not the girl also? The law envi-
sages equality of rights. Article 15 of
the Constitution says:

“The State shall not discriminate
against any citizen on grounds only
of religion, race, caste, sex, place of
birth or any of them.”

There is no sense having this laid if
the State can discriminate against a citi-
zen, because she is a female; the State
cannot favour any citizen because he is
a male. Why should this Parliament
frame or tolerate a law in which there
is any disparity with regard to inherit-
ance ?

What is the growth of personality ? 1
possess a fountain pen worth Rs. 60.
So long as I possess this fountain pen, I
feel 1 betler man. Property gives per-
sonality; it gives a feeling of superiority
and security. Why should we deprive the
daughter, simply because she is a fe-
male, of this right to possess property,
which adds to one’s personality ? Pro-
perty is not anything; abstract it is some-
thing tangible.

_Let us come to a practical proposi-
tion. You say that untouchability is abo-
lished. It is not any charity; it is not any
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gift to the depressed classes. We cannot
build our country the India of our
dreams, unless every citizen is allowed
to work in an honourable situation. We
cannot build a country by depriving a
half of the population of the dignity and
status that the other half enjoys. 1 say
that in the name of the glory of the
country, in the name of the history and
culture of this great country, it is im-
moral to deny the right of property to
the daughter, simply because she is a fe-
male. It is not a question of this Hindu
svstem or that Hindu system. The old
system has decayed and died. A new In-
dia is rising; the old India is dead and
gone. Can vou condemn your President
becuuse he is not a-Brahmin or belongs
to n caste Manu does not permit to
hold office. In that case, many Minis-
ers gannot have their position in the
Cubinet. Things have changed; times
have changed and we should progress
with the times. The old things might
have been good at  u particular time
under particular circumstances. Now a
new India is rising and it expects new
things. 1t is impossible, therefore, to say
that Hindu society would be dead. It is
something which the historical situation
now does not allow you to depend upon.

There is one other thing and that is
about the father-in-law. Let me take the
practical position which is valent
now. I am lcont:em;dofmorghﬁd m
psychological growt a child,
than m:g benefit that would accrue to
the child. We know that in the villages,
at ltbe most theedvilt
only primary education. 1
education, much pr y is not neces-
sary; much benefit inheritance is
not necessary. Let us consider the posi-
tion that obtains in other countries. No
female child claims an&:hm in a poor
man's property. Take Ceylon or Burma.
Are there not poor people and cultiva-
tors in Ceylon or Burma? There,
male child does mot demand a
the father's property because they
that it is not enough. are
human beings. Take the case of Moham-
medans. How many Mohammedan
sants’ daughters have demanded a s
in the 't:tier‘s property ? There are so

e

band. Human sentiments and human
ways of thinking are the same all over.
I refuse to believe that a Hindu brother
has much more affection for his sister
than a Mohammendan or Christian
brother, No other society, except the
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Hindu society, kept one-third of
its people downtrodden as slaves. They
would not even take water from the other
man's hands. Among the Mohamme-
dans, the king and the slave go and
worship in the same mosque and even
a slave can become the sop-in-law of a
king und become the next king. I would
repeat that human nature in every society
under the same conditions is the same.
Human life is a flexible and pliable thing.
A progressive socielv should learn some-
thing from outside, and should change
with the times. Coming to the property
clauses, I beg to submit that the daugh-
ters should get as much share in the
father’s property as the sons. Let her
take her share in order that she may, in
this great building process of this land,
serve society. She may practise as a
doctor; she may become a professor; she
may work as a legislator. One day she
may become the President of India. Why
should you shut the door against her
once she is tied down to a fool to obey
his command. I beg to submit that every
rich man is a fool because he has always.
to depend upon other and he cannot
stand on his legs. So long as patrimony
is looked upon as the final su[:ggl‘l of
life, the man will not work and man
will not excercise to the fullest extent
his brain and his limbs. Once you give
share to the daughter—the rich man’s
daughter,—she will have vast opportuni-
ties to progress and serve our geopl:..
Why should we stand in her way

It is said that the son-in-law will create-
trouble. You have simply to go to the
Connaught Circus and see. It is the edu-
cated wife who orders, ‘pay the bill, I
have purchased these things.” The man
plays the secondary part. time has

=

changed. Why ? It has changed
the horseback and spear, fighting in
tles as in the days of Rana Pratap to-
throwing bombs from aeroplanes. Throw-
ing the bomb requires no strong limbs. It
uires intelligence. It requires quick
judgment. A woman is more intelligent
and more quick in judgment. A woman
can throw a bomb in a much better way
than a man can throw it. Therefore-

No less a person than an American philo-
sopher, Durant, says that the most diffi-
cult and the most important subject of
the philosophy is ‘woman’. This is the
problem. I put to you this physical ques-
tion. Whoever proudly looks his face in-
the glass shaves his moustache. Why ?
We ask the moustache to be shaved be-
cause we want to look better after a



8807 Hindu Succession Bill

[Pandit K. C. Sharma]
shave. This is the process of evolution.
Therefore to say that the son-in-law will
&reate trouble is not to read the histori-
«cal process of evolution. A woman is
:more important than man and there need
not be any fear on that account.

Shri Altekar: | would not like to create

the img:e.uion that I am speaking purely"

from the sentimental point of view. I am
not only a pleader, but also a sociolo-
gist. It is not because man framed the
laws in olden days that we have got the
present laws. The legislators of those
days took into consideration what prac-
tices were obtaining in society at that
time. My hon. friend Shrimati Subhadra
Joshi said—she is not here—that if the
laws had been, formulated by women,
possibly men would have been required
¢o stay in the houses of their wives. I
myself have no quarrel with that. 1 would
even like that women should be the
centre of society and of the family and
that men should go and stay with their
wives, in their houses. In that
case, the family would be con-
stimted in a different way. In
that case, I would like that she should
inherit the property of her mother and
that her husband should not inherit the
property of his father or mother when
‘he (the husband) has a sister. Because,
the family, if it is the support and sustain
the members, has to be constituted in
such a way that it will support its mem-
‘bers without the disintegration of pro-
perty and look after all necessary re-
quirements of it. If we want to have this
family in its compactness and homo-
gemeity, functioning properly, the rights
of individualks in the context of the things
have to be subordinated to the family. I
stand for equality of rights both for men
and women. I do not in any way suggest
that women should have any less rights
than men. But, it should be in the

in which she is functioning, in the family
-where she is spending the whole of her
life. If she goes, after the marriage, to
the family of her husband, she should
have equal rights with her husband. If
she is ill-treated, she should have the
right to claim partition of an equal share
with her husband and to get E rietary
right in the property of her nd. I
do not in any way differ from that. Her
interest should in no way be subordinat-
ed to that of her husband. She has to
function as a unit where she is and she
bas to inherit all the rights in the family
where she has become a unit.

1 would also like to point out to my
gister that it is not men who framed these
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laws for the benefit of men. In connec-
tion with stridhanam property, Manu

said.
“HTPR] YT AEATEHATY WOT 0@ 4017
Seperate and self-acquired property of
the mother will be inherited by an un-
married daughter, in her absence by the
married daughter and thereafter by the
son. A son is not given any share in it
during the life time of the daughter. How
was society functioning ? Special rights
were being given to women. Laws have
changed. 1 can show that originally
women had no right of inheritance. They
have developed one afier another. I have
stated the history when the Bill was first
introduced in this House. 1 would not go
into it again. When society changes, the
laws will have to change. If woman be-
comes the centre of the family, I have
no quarrel with their husbands
going to the houses of the wives.
But the question is, what is the
type of the family that we have,
what is the type of the family that is
functioning at this stage. It is a family
wherein a man is the principal person,
who is earning and maintaining the fami-
ly. The family depends not only on
the affection of the individuals forming
the family, but also on the material re-
sources of the family. They are also an
integral part of the whole family itself,
If it is to be maintained and supported,
the question would be, in what way it
should be done.

In the circumstances, as 1 have said,
a division in the family property in which
the married daughter will be formin
part of her husband’s family, will lea
to disintegration of the family ry.
That would not in any way be conducive
to the women. 1 would like to point out
that if she inherits as a daughter, and
goes to the house of her husband. her
husband’s sister will take her share from
her husband’s house. Take the case of
small agriculturists. They are living in
the villages and their economy is back-
ward. They bave got lands. If a certain
part is taken away by the daughter and
she goes away, what would be situation 7
Usuallv, they are married in places which
are distant and it will not be
possible to manage the property
properlv  from a distance. Natu-
rally, the property will have to be
sold. We know, in the circumstances
which obtain in this country, 90 per
cent. of the persons will not be in a posi-
tion to purchase the share of the sister
even though the right of pre-emption is
given, hecause they have not got the
liquid assets with which they can pur-
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.chase. The position would be, they will
have to borrow moneys from some-
where. The laws that are being framed
in connection with debts and borrowing
of money, as we all know, make it diffi-
«cult for any agriculturist to borrow
money even though he mort-
gages all the pmierty, not only
i share  but e share of
his sister also which he is purchasing.
1t could be impossible for him to redeem
the property thereafter. Ultimately, that
would be lost in debt as we see in many
cases where debts are contracted. There-
fore, 1 would like to point out that this
particular situation which will be ob-
taiming after the right, which is contemp-
lated in this Bill, is given, will not be in
any way beneficial to the daughter ber-
self. For the time being, she may think
that she is taking property. But, in her
husband's family, she will be finding that
similar circumstances arise where in pro-
perty at distant places will’ have to be
-disintegrated, there will have to be fra;}—
mentation and they will be going to dif-
ferent persons, who in most cases will
be sirangers purchasing the shares put to
sale by the inheriting daughters. So in-
stead of making such fragments or giving
rights here and takin% them away there,
we should keep the family and its pro-
perty as far as possible intact so that the
sons will inherit and the unmarried
daughter will' be provided for. If the
daughter remains unmarried for life, she
<an lake an equal share with her brother,
1 have no objection. But if the married
daughter takes away a share from the
immovable property of the father, it will
bave to be sold ultimately and it will
brinz benefit to no one. If the property
remains immovable property, it is a
means of sustenance for the family. If
it is sold, the daughter would get the
money but it would be spent in no time
and ultimately the brother would be los-
ing. The property would disintegrate and
there would be no perennial benefit to
anybody. 1 do not say that because the
daughter takes a share, the feelings bet-
ween the brother and sister would be es-
tranged, because if in one case she takes,
in another case she brings. But the disin-
tegration of property will do nobody any
ood, In order to give her complete and
Il right, let us give it to her in the
family where she has to spend her life.
Let her take equal right with her hus-
. Let it be complete and not limited.

If she is in any way ill-treated, let her
bave the right of partition. That will be
more in the interests of the family and
society rather than the one that we are

contemplating now.
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There is another aspect of it. As 1
have already stated, the family is sus-
tained not only by the love and affection
of the members that constitute it, but
also by the material resources and pro-
perty of the family for which the mem-
bers make a common endeavour. All
sotg:; the father, the brother and
ol coparceners, whoever may be,
all work in a common e::{d:.eezwzur)'r for
the purposes of the whole family. In the
Dayabhaga family, though the brothers
may be tenants in common they also
work together. Thereby, they are aug-
menting the estate of the family. Why
should a person who is ot able 1o juin
in the common endeavour, in the context
of things, come there and take a share ?
Why should the daughter’s son or daugh-
ter's daughter who is married, who does
not contribute to the common endeavour,
ask for a share in the property 7 Let the
daughter be supreme in her husband’s
house, let her rights be supreme there.
All the rights would uitimately be the
same if she is given full and equal share
with her husband in that family. That
will not in any way disrupt the family.
That will not in any way lessen
or minimise the right of the woman as
such, but ultimately it will be conducive
to the stability of society itself. That is
my outlook as a sociologist. If you want
to change the structure of society, the
structure of the family, I have no quar-
rel, but so long as the present structure
remains, and agriculturists and others are
carrying on their avocations as they do,
in the matter of giving right to women,
we should approach it from the point
of view I have mentioned. So, I would
like that in Class I the widow, son’s
widow, son’s son’s widow should

y 1

rights in the property, I have no ob-
jection. In the context of pre-
sent social conditions, I think daugh-
ter's  son or daughter’s daughter or
daughter who is i should
not be there. In the absence of
a son, grandson or great grandson, even
a married daughter should succeed and
take full share; the daughter’s son or
daughter’s daughter should succeed and
take full share. Thev should come at
the top in Class II. This is the perspec-
tive from which I look at it. I also pro-
pose to move certain amendments.

While this Bill is being formulated in
the name of equality, I would like to
point out three u:;lr four places :hem
there is no equality maintained, but a
preference has been shown wittingly or
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unwittingly in favour of women. Ac-
cording to the provisions of the Bill, a
widow can succeed fully to her husband
if there is no issue, but if the wife
dies and there is no issue, the husband
is not entitled to succeed to the property
of his wife. That is what we find in
clause 17(2)(a). The property in the case
will go to the father’s heirs.

If there is a2 widow and she succeeds
to her husband or her father-in-law she
can succeed to it completely and then re-
marry and take the property to the new
family, but if she inherits property from
her husband’s brother or his son or any
other coparcener, according to the pro-
visions laid down here it is not the hus-
band's heirs wio would succeed to that,
but her father and her father's heirs.

Then, according to clause 10(4), if
there 15 a pre-deceased daughter and the
property is to be divided in the branch
of that daughter, then thg persons whom
the property will go are her sons and
daughters, the husband does not find any
place there, but in the case where there
is a pre-deceased son, the property is to
be divided between his heirs, that is,
sons and daughters and the widow.
There, the widow comes in, but in the
other case the husband does not come
in. I have no quarrel with the provision,
but I am only pointing out that discre-

ies or rather inequalities have crept
into the Bill which has been brought to
bring about equality.

We should frame the law in such a
waymxtwcshmldﬁweq:;lnghhw
a woman in the property of her husband.
A daughter who is unmarried can take
a share of her father's property, but after
ber marriage, the property should revert
to her brothers. If there are no sons, no

etc., she would succeed com-
pletely, even if she is married. That
should be the position.
e o Some ety propesy. This Bil

to joint family property. This Bi

was originally intended to gn inherit-
ance in ca.mf where ttllum: was no joint
family. Self-acquired property
sepu:tenprupﬂ':quasimandadlobeaf-
fected. But now, that provision has
been changed in this  fashion.
If it is intended that the
joint family Smperly of the Mitakshara
system should not continve, then let us
in an honest and straight forward way
say that we do not want this system
and that the Mitakshara family system
should be done away with. But this sort
of tinkering with the Mitakshara family
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system by the back-door is not desirable.
The Minister of Legal Affairs has said:
that he has not touched at all the Mitak-
shara joint family system, but I humbly"
beg to submit that that i1s not a correct
statement. The Mitakshara family system
has been attacked. The daughter cannot
take a right in the property of the father,
unless the right by birth of her brother
is set at nought, and the whole property.
is brought in the pool, in order that the-
property should be divided, and she
should have a share. So, that position has
been attacked. If it is to be done, then
1 would like that it should be done in a
very honest and straightforward way, by
bringing it to the notice of the public,
and having their opinion on this question.
That would be the proper and correch.
way of doing the thing.

I would like to point out one discre-
pancy that has crept in, and that is
that the Explanation to clause 6 is
against the law of Mitakshara. By that
proviso, we are laving down a proposi-
tion which is against the Mitakshara
law. While by clause 6 we are giving
a share by computing the share of the
undivided son, what are providing by
clause 32 is the right to make a will or
gift. But  the interest defined in
clause 32 will be only the
interest of the father, but so
far as clause 6 is concerned, the interest
will be the interest of the father as also
of the undivided son. So, we find that
these two thin are inconsistent. In
order to make them consistent, the expla-
nation to clause 6 will have to be re~
moved.

LIFE INSURANCE CORPORATION
LL

Bl
PRESENTATION OF REPORT OF SBLECT
COMMITTEE

Shri B. G. Mehta (Gohilwad): I beg:
to present the Report of the Select Com-
mittee on the Bill to provide for the.
nationalisation of life insurance business.
in India by transferring all such business.
toaCc?mﬁnnutlhli!hedfmtbe -
pose and to provide for the re; Lo
and control of the business of Cor-

poration and for matters connected there- -
with or incidental thereto.

EvipEnce TENDERED BEFORE SELECT
COMMITTEE
Shri B. G. Mehta: I beg to lay on the-
Table a copy of the evidence tendered.
before the Select Committee on the Life.
Insurance Corporation Bill, 1956.
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Shri Seshagiri Rao (Nandyal): This is
a very important Bill. The changes that
have been made here are of very far-
reaching consequences. I agree with my
friend Shri Altekar who has said that the
joint family system has been very badly
attacked, in spite of the fact that the
Minister of Legal Affairs has said that he
has not tried to tamper with it. If equal
status has to be given to the daughters,
then it is up to him to take away the
joint family system altogether by intro-
ducing a new Bill for the purpose.

Clause 6 of the Bill reads:

“When a male Hindu dies after
the commencement of this Act, hav-
ing at the time of his death an in-
terest in a Mitakshara coparcenary
property, his interest in the property,
shall devolve by susvivorship upon
the surviving members of the co-
parcenary and not in accordance
with this Act:...."”

According to the proviso to this clause,
the interest will be as though it had
been divided and partitioned just before
the death of the deceased. I shall pre-
sently pose two problems and show how
if clause 6 were to come into operation,
a grave injustice will be done. Suppos-
ing A, the father, dies leaving a son that
is divided, another son, and two daugh-
ters at the time of his death, then the
divided son will take his share in the
coparcenary property, and his wife, the
son, and the two daughters take equally.
And after his death, even the divided son
ﬂﬂ:o ge:ls adsléare. Does it not mean that
the undivided son is getting a pr
which is much less than tha% of Eheogienr:?
ded son ? How are you going to meet
this anomaly? This is not what the
Minister has intended, but that is what
we find here from this clause.

. Again, suppose A, a father, dies, leav-
ing his wife, son and two daughters. If
the son dies first, that is, before the
death of his father, then he gets half
the share. But supposing he dies later, he
15 going to get only ome-fourths of the
propertv. How is it that his wife gets a
property, when the son dies, first, and
not when he survives his father ? This is
a very grave injustice that will be done if
this provision were to come into effect.

The explanation to this proviso reads:

“For the pu of the i
to this Mign‘rp&see interenpo?"tﬁ
deceased shall be deemed to in-
clude the interest of every one of
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his undividied male descedants in
the coparcenary property, and the
female relative shall be entitled to
have her share in the coparcenary
property computed and allotted to
her accordingly.”.

In the proviso, we find that the female
relative and the male relative claiming
through the female relative have been
mentioned, but in the explanation, we
find that only the female relative has
been mentioned. 1 agree with my hon.
friend Shri V. G. Deshpande who has
said that the daughter’s son will be
excluded from the purview of the expla-
nation. I submit that clause 6 has been
very badly drafted.

I would also like to invite the atten-
tion of the Minister to clause 17(b)
which reads:

“any property inherited by a fe-
male Hindu from her husband or
from her father-in-law shall devolve,
in the absence of any son or daugh-
ter of the deceased (including the
children of any pre-deceased son
or daughter) not upon the other
heirs referred to in sub-section (1)
in the order specified therein, but
upon the heirs of the husband.”.

The words are ‘the husband’. But it
is not clear which husband is referred
to. Suppose a woman marries A,
and after his death, again marries B, tak-
ing A’s property, and after the death of
B marries C, and thereafter she dies;
then, which husband’s heirs are going to
ﬁet the property of A and B ? It should

ave been very clearly mentioned that
the shall devolve on the heirs
of the husband from whom she gets the

rty. Otherwise, the provision as
dr:ged will be an unjust one. You want
equality, but what we find is that the
worst discrimination has been done in
this case.

Clause 23 deals with presumption in
cases of simultancous death. I do not
know why the Minister has wanted this
sort of presumption, especially in view
of this explanation. The wife of the ;er—
son who dies last gets very little. Sup-
pose a father and his son travelling by
an aeroplane, and there is an air-crash,
and both of them die; then what hap-
pens ? The presumption is that the son
survives the father, and if he should
survive, then his wife gets less prope
than she would otherwise have done.
would therefore submit that this pre-
sumption ought not to exist, and the
whole thing should be left to be decided
by evidence,
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So far as the question of giving a
daughter a share equal to that of the
son is concerned, I agree that we should
see that some proper amendment is made
to clause 6. If necessary, clause 6 could
be substituted by a new clause so that
the daughters also can get a sha.rehin
the coparcenary property equal to that
of the brothers. But in so doing, we
should also see that the divided son and
the undivided son do not get different
shares.

1 agree with my friend who said that
so far as the proper:g which a widow
inherits is concerned, the right should not
be an absolute right. I think it was Shri
K. P. Gounder who said that it should
not be an absolute property, but oniy
a limited interest, because she is getting
her father's property with absolute in-
terest. What will be getting from the
husband, she should not have in case she
remarries. If she goes on getting such
property, sometimes it so happens that a
woman widowed a number of time be-
comes very rich, getting all the properties
of her husbands. Such a thing is some-
thing that is improper.

As Shri Altekar said, the husband is
not inheriting the property of the wife,
but the wife is inheriting the property of
the husband. Equality must be accom-
plished by the codification. If the code is
so modified that all the possible defects
or problems are tackled, and it is codi-

there will be a lot of litigation. As,
otherwise, it only ex the defects,
the code makes the defects of the law
more obvious and, therefore, emboldens
knaves. Therefore, if the code is not per-
fect, there will be a lot of litigation. As
you yourself, Sir, have said, all these
clauses are full of defects which will lead
to perennial litigation.

Shri V. P. Nayar (Chirayinkil): Con-
cealed.

Shri Seshagiri Rao: Not concealed.
They are so patent, obvious on the very
face. If they are concealed at least, it is
much better. .

I submit that in the case of such legis-
lation, one should go in a very calm
and scientific way. Professor Indra, mem-
ber, Oriental Faculty, Punjab University,
has written a book, The Status of
Women in Ancient India. 1 would like to
read the advice he has given in connec-
tion with such legislation. He says:

*To my educated sisters, I would
say, ‘Our approach to many prob-
lems concerning the betterment of

the status of women must be a
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scientific one. It is a fact that the
gentler sex has a long tale of suffer-
ings to tell. It has undoubtedly re-
ceived at the hands of the other sex
anything but a fair and just treat-
ment. Yet, tearing altogether of the
past will be an injudicious step. In
the glamour of modernity, an indis-
criminate breaking with all the
hoary traditions of the country will
be a very serious action fraught with
dangerous consequences. So we
must distinguish betwen good and

* evil that once pertained to India's
past and retain the former, eschew
the latter and further adopt many
salutary elements of modernity as
well. Thus alone, we can serve the
cause which is so near and dear to
our hearts’ ”.

I agree with the general principle that
the duaughter should be given a share in
the property of her father equal to that
of the brother. We should amend clause
6 in such a way that she gets it without
interfering with the rights of the others,
divided or undivided. Let them get an
equal and same share. With regard to
the estate of the wife, let it be a limited
interest or let us follow the advice given
by Shri Altekar that she should be the
centre of the family, that the husband
should go and live in her house. The lat-
ter will be the other solution. Otherwise,
we are interfering with the society, not
in a commendable way but in a confused
way. Such a legislation may not be useful
for us; it may not even be progressive;
it may be rather a piece of retrograde
legislation.

Shri N. R. Muoniswamy (Wandiwash):
Sir, Iam glad that1 have been given a
chance at least at the fag-end of the day.
But before I deal with the several provi-
sions of this Bill, let me say something
about the nature of this Bill.

This Bill was first circulated for elicit-
ier:!g Eub!ic opinion. It was definitely stat-

then that this Bill would not deal with
the Mitakshara system of joint family
property. It was on that assumption that
the Bill was circulated in the country and
opinions came from various presons.
Now, as it has emerged from the Joint
Committee as well as from the Rajya
Sabha, the Mitakshara system has been
definitely retained in clause 6 but with
certain limitations; it looks as though the
Mitakshara system, has, for all practical
purposes, been retained without being



6817 Hindu Succession Bill

tampered with, but if we read the provi-
sions of clause 6, we will find that that
system has been retained with certain
limitations.

Properly speaking, this Bill must
agam be referred to the country for eli-
citing public opinion. We have now in-
terferred with one provision of law, and
I am quite certain that we are not being
fair in dealing with this aspect of the
law without giving a proper chance to
the people to give expression to their opi-
nions.

As it is, we find in clause 6 that the
daughter is given equal share with the
brother. This is a commendable provision
indeed. But we have to have certain as-
sumption to give this equal right to the
daughter. Just as in the case of the Estate
Duty Bill, we have to assume for all prac-
tical purposes that a particular man’s
property was carved out as though a par-
tition took place just -before his death,
for the purpose of giving a certain share
in that property to the State, so also
here as though the man was
divided from the joint family
property, we have to take his
share into consideration. I can under-
stand that for the purpose of taxation,
we have to assume several things, but
so far as a question of law is concerned,
to assume certain things in this way is
not proper. 1 would say that we have to
adopt some other feasible method by
which we can still give an equal share
to the daughter without infringing any of
these provisions.

In the Minutes of Dissent, which I have
gone through, I find some illustrations
have been given by some hon. Members
of the Joint Committee. According to
these, an undivided son who happens to
continue to stay with the father till his
death gets much less than what
he is entitled to, because the daugh-
ter sometimes gets more share and
the divided son gets an exira
share but the man who continues
to live with him—with the father—
till his death, gets much less than what
he is entitled to. Somehow or other this
anomalous position will have to be recti-
fied. We should adopt some course by
redrafting the entire provisions in clause
6 of this Bill with this end in view.

So far as the hon. Members who had
appended Minutes of Dissent were con-
cerned, they were not in a position to
suggest a plausible, if not a workable,
formula by which this object could be
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achieved, without making any discrimi-
nation between the divided son, undivid-
ed son or the daughter. In the absence
of any such method, the present method
might, in all probability, be adopted;
until and unless during the course of the
clause by clause consideration, some

. amendment is made by which we could

achieve this object, the present method
might be adopted with this exception that
the undivided sons should in all probabi-
lity get share equal to those of the other
brothers.

Then I come to the question of the

" limited estate of the widows who have

been given certain rights in a retrospec-
tive way. Today, some of the widows
are having a limited interest, but after
the passing of this Bill, the limted estate
will turn into an estate where they will
have an absolute right.

Mr. Chairman: It is 5-30 P.M. now.
The hon. Member might continue tomor-
row. We will take up the next item of
business.

CEMENT

Mr. Chairman: Before we proceed
the half-an-hour discussion on points
arising out of answer given on the 10th
April 1936 to Starred Question No. 1303
regarding cement, 1 would like to say
that some hon. Members are very desir-
ous of taking part in this discussion. The
signatories to the notice given by Shri
V. P. Mayar, are Shri Kamath and Dr.
Rama Rao; then the further names are
Shri A. M. Thomas, Shri Nambiar and
Shri Bansal. 1 would propose that if Shri
Nayar takes 10 minutes and at least 10
minutes are given to the hon. Minister,
these signatories may take two minutes
each and thus we will be able to arrive
workable proposition. 1 do not know
what time the hon. Minister would re-
quire.

The Minister of Commerce and Indus-
try and Iron and Steel (Shri T. T. Kri-
shnamachari) : It can be done even in 3
minutes; it all depends upon what in-
formation the hon. Members want. As
far as | am concerned, I can finish in any
time you give me.

Shri A. M. Thomas (Erpakulam): I
would suggest we resort to the old proce-
dure that questions may be put before
the Minister replies to the discussion.

Mr. Chairman: 1 am going to adopt
that procedure. First of all, Shri Nayar
will either put questions or make a short
statement as he likes and the other Mem-
bers, who have joined in the notice, will
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[Mr. Chairman]
put questions and only after that I will
request the hon. Minister to reply.
Sbri V. P. Nayar (Chirayinkil): I' am
raising this discussion to focus the atten-
tion of this House on certain matters re-
lating to the cement industry at present.

The discussion has become all the more

important, in view of the Prime Minis-
ter's statement on industrial policy this
morning, in which I find that the cement
industry is not included even in the se-
cond schedule, detailing the spheres of
activity wherein Government 1s suppos-
ed to take more and more progressive
control.

Our progress in the second Five Year
Plan will very much depend upon the
availability of cement at the proper time
and at proper prices. Today, as you find,
Sir, there is a far shorter supply than
what is demanded by the projects and
therefore a prosperous black market. It
is said that the target of the first Five
Year Plan is almost fulfilled, and that
the installed capacity of the industry is
being worked up to the full. That is, pro-
bably, the reason why Government think
that the private sector has behaved very
well, and, there is, therefore, no case for
nationalising the industry or even for
Government stepping into the industry
by opening up new factories.

The cement industry is very vital to con-
struction and the progress of the Plan and
to leave it to the private sector is not
merely regrettable or lamentable but it
is unpardénable. What do we find in
the cement industry ? There were 23 or
24 factories ...

Shri T. T. Krishnamachari: Twenty-
seven.

Shri V. P. Nayar: I am referring to the
time when the Tariff Commission made
an enquiry. At that time, out of 23 fac-
tories, you find that 11 factories were
controlied by single body, the Associated
Cement Company, which has really built
up a Cement Empire in India. Besides
these 11 companies which they bought
up the Patiala Cement Company and they
have also control of distribution of 75

cent. of the cement produced in
ma through their subsidiary, of which
they hold the entire shares, the Cement
Marketing Co. of India.

Let us hear it from the horse’s own
mouth. This is what Dr. Hattiangadi, one
of the chief executives of the ACC says.
1 am reading from page 93—Nov. Sup-
plement of the Journal of Industry and

30 APRIL 195

Hindy Swotssion Bill 6420

Trade issued by the Commerce and
Industry Department of the Government
of India.

“The total production potential
of all the companies put together is
45 lakh tons annually—of which the
A.C.C’s potential is, roughly 26
lakh toms.”

Not less than 55 per cent. is controlled
by this company.

Apart from that, 1 give here some
figures of the profits which the A.C.C.
has made. I think, it is time that Gov-
ernment steps in. 1 find that while the
A.C.C. has a paid-up-capital of Rs. 12°67
crores, their gross profits in 1947, was
Rs. 8696 lakhs, in 1954, it jumped up
to Rs. 2'57 crores. If we take the net
profits, in 1947, they had only Rs. 33
lakhs; in 1952, it was Rs. 1'16 crores,
in 1953, Rs. 119 crores in 1954,
it was Rs. 134 crores. I am
taking it from the Investors’ India
Year Book of 1955, which, I sup-
pose the hon. Minister will not con-
tradict. I am unable to give further
figures because the Commerce Ministry
and the Finance Ministry, whom I con-
tacted several times yesterday and today,
could not provide me with 1955 figures.
This is the sort of control which has
grown, and Government say, by the
end of the next five years, we will have
16 or 17 factories more. 1 am reliably
informed that out of the 16 or 17 per-
mits given for starting new factories, 4
or 5 will again go to the A.C.C. Cement
is such a vital necessiiy for dam projacls
and other . works of construction and
many of our State Government works
and Central Government works are often
held up for want of cement.

As is usual, the Tariff Commission
makes an enquiry with the so-called ex-
perts and after the enquiry is made, they
report that the price which is now atlow-
ed is not proper but they must be given
some more prices. The price which is
now allowed to these companies is high,
of course, and 5 or 6 high-cost manu-
facturing units have been given special
rates. But what is the cement price
today 7 It was Rs. 84 or Rs. 85 in 1947
and 1949, f.o.r. destination, packing and
everything inclusive. Today the price is
more than that. Although Government
may say that it is only Rs. 71 or Rs. 75
actually the consumer has to ;l:{t,y more;
there is the excise duty of Rs. 5; in
this quarter, a sum of Rs. 13-4-0 or
Rs. 13-8-0 has been allowed as the pack-
ing charges. So, what we find today is
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that as the cement industry makes more
and more profits, as the industrial capa-
city is worked more and more and as
the production of cement has recorded
an increase, the price of cement also goes
up. Correspondingly, is there a uniform
policy for the deal which they give to
the labour ?

If the Commerce and Industry Minis-
try does not have any figures, 1 am giv-
ing the figures from the Labour Ministry
bulletins. 1 find a very appalling state of
affairs prevailing among the labour en-
gaged in the cement industry. Their

actual wages vary from—I am sorry L

am rushing through—about Rs. 35 at
Bhadravati to Rs. 62 and 65. On the one
hand, the Tarif Commission says that
the Associated Cement Company and the
Digvijay Cement Company, with
which my hon. friend, Shri G. D.
Somani, who unfortunately is not here,
is connected, must necessarily have such
and such a price.

1 was surprised to read in the Tariff
Commission's Report that not merely did
they recommend a price on current ex-
penses but they also said that for future
rehabilitation and future investments on
enlargement of the capacity for produc-
tion, the Government have to for
the price being charged by the present
manufacturers. But the Government
have hit the future deal, and I am glad
that they did not allow that recommen-
dation to be taken advantage of by the
manufacturer. On the one hand, the
Tariff Commission says that in view of
the difficulty of manufacturing cement
and in view of the country’s demand, the
private capitalists bave to be encourag-
ed. They have a ceiling on the price.
What is the distribution arrangements?
Why is it not possible for the Govern-
ment to take over the distribution of
cement, cement being such a vital re-
quirement for almost every work on the
construction side. This is an industry on
which 35,000 people depend directly. If
you take into account the number of per-
sons who are indirectly employed by this
industry, the overall employment po-
tential of the cement industry is
something which we do not know.
Actually, according to my com-
putation and calculation, it roughly
works out that 1 per cent of the national
income must be attributed to the cement
industry. It is not a small industry, which
can be kep: out from State control.
If the private industry had behaved well,
I would have certainly not argued for
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some more control at this time. What I
find from the Tariff Commission's Report
is that Government was very keen, or
rather the Tariff Commission was very
keen on assuring a minimum price. What
have they done after that? Any man
with any sense in his cramium would
have understood that we are following
the First Five Year Plan with a Second
Five Year Plan and that during the
Second Five Year Plan we will step up
our construction and production, for
which cement will be very essential.

Why is it that the cement magnates
did not start to make the country self-
sufficient 7 They wanted to keep supplies
insufficient. Government had to force
them and had to ask them to do this.
Now they say that the target is 11 mil-
lion toms. In this morning's paper I
found that my hon. friend, Shri Krishna-
machari, is trying to impress upon the
Planning Commission that the target of
11 million tons fixed is rather too low
and that we should have 13 or 14 mil-
lion tons. 1 wish him well. But along
with this, the Hindustan Times publishes
the news, which disturbs me very much
—they almost forestalled the Minister's
answer to this discussion—and they stat-
ed that in all probability the cement
price will be increased further by Rs. 10
or Rs. 20. Something like that I found
and it disturbs me to find that in regard
to such an industry which, I need not
repeat, everyone of us knows as vital
for the national construction, Gowern-
ment is still fighting shy. The manufac-

turing alone has been con-
sidered. The labour aspect has
been completely neglected, ignored.
There is no uniform wage struc-

ture. Dearness allowance, bonus, all
these vary from place to place. I cannot
understand why it should be so. There
is a uniform price for cement regardless
of the manufacturing cost. Only five
units are exempted. One factory pays
one-fourth, another one-sixth and yet an-
other one-cighth and the Digvijay com-
pany of Shri G. D. Somani paid only
one-twelfth in 1952 as bonus. Why
not have a wuniform policy. Does
this uniformity apply only to capi-
tal 7 Does it not apply to the miserable
conditions of the workers in the cement
industry ? There have been struggles
about this. In the factory at Kottayam,
which is given a special price of an addi-
tional Rs. 12/- abave the ceiling, there
have been glorious struggles after strug-

But nonc of these will be conceded
y the cement industry.
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[Shri V. P. Nayar]

1 want to put some questions and I
would request him to give some answers.
When we have achieved the target of
eleven or twelve million tons fixed in
the Second Plan, what is to be the pre-
cise share of the Associuted Cement
Company ? What is to be the share of
the Dalmia group of companies ? They
are having pincer hold or an octopus
grip on the cement industry—these two
companies. Are we going to allow this
monopolistic hold to contioue ? Should
we do so especially when. we are in the
path of a socialist society about which
the opposite side talks always these days.

How many mills will spring up, if at
all, in the public sector whic (.Ji)ovcrn-
ment may contemplate? I think the Gov-
ernment will have to revise its policy in
respect of the cement industry very soon.
Why should the Government give sanc-
tion for these companies ? We know that,
for several years, they have been taking
undue advantage. Why is it not possible
for the Government to bring down the
prices 7 There is no case that the raw
raaterials cost more suddenly or that the
wage bills have shot up. They have
reaped huge profits, 1 have got the In-
vestors’ Encyclopaedia here and I find
from that that there is no cement com-
pany which runs at a loss. Shri Somani’s
company has made a profit of about
Rs. 10 lakhs last year.

I would also ask whether it is no!
time for the Government to make ce-
megt available at cheaper rates to the
common man by some sort of control-
led distribution instead of leaving it to
the freedom and caprice of a particular
company. When they provide for a uni-
form price, should they not adopt a uni-
form policy about the wages of workers
dearness allowance, housing facilities,
etc. ? In Andhra only sixteen per cent
of the workers are provided with housing
facilities by the company; in other places
the percentage ranges from fifty to sixty.
‘We are not satisfied even with that. This
is one of the points on which I would
like the hon. Minister to give a categori-
cal answer. I am sorry that I had to rush
through and yet could not finish all im-
portant points.

Shri A. M. Thomas: I am glad that
the Commerce and Industry Ministry
does not disclose any complacency at all
in this matter. The replies given on the
floor of the House as well as the speech

of the hon. Minister in answer to the *

‘past discussions, indicate the same atti-
tude. The problem has to be viewed from
two  aspects—the long-term and the
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short-term aspects. The situation has to
be met on a long range basis so that the
present shortage may not repeat after the
period of the Second Plan. I would like
the hon. Minister to enlighten us as to
how far he has succeeded in inducing the
Planning Commission to accept his tar-
get. It is freely stated that the target that
the Commerce and Industry Ministry has
in view is sixieen million tons.. 1 would
also like to know whether the Govern-
ment would follow a policy of liberal
licensing without putting restrictions such
as economic marketing, zone cic. in the
matter of granting sanction for setting

up néw factories.

1 would also like to know why, as has
been stated by Shri V. P.  Nayar,
‘cement’, which has been included in the
1948 resolution as one of the items for
central regulation and control, has been
omitted from Schedule B, in the new
Industrial Policy slatement, although
some other items included in that list
such as fertilisers and machine tools, are
seen in Category B. T would like to know
whether the Government will step in, in
case the target is not possible 1o be
achieved by the private sector.

Another aspect on which 1 would like
to be enlightened is this. According to
reports, 44 units would be there by about
1960-61, but in some of the States the
position would be stationary. The posi-
tion in 1950-51 is still continuing as re-
gards Travancore-Cochin, Therg is only
one unit there. Even in 1961, according
to the present estimate, there would be
only one unit in Travancore-Cochin.
I would like to know whether there is
any scope for expansion in that State.

With regard to the short-term reme-
dies, 1 would like to be enlightened on
the point_as to how much guantity of
cement Government intends to import
immediately. 1 would also like to know,
which would be the distribution machi-
nery for that cement.

Then again, T would like to know
whether there will be any pool-price, be-
cause the imported prices will be much
;ﬁghcr than the production price in
ndia..

It may also be indicated as to whe-
ther there will be any stricter supervision
with regard to the allotment and disposal.
Although we are in short-supply and al-
though therc are complaints that cement
is not available. plenty of cement is
available in the black-market. One reason
for that, accordine to me, is that proper
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supervision is not maintained with regard
to the disposal of stocks allotted for each
category of work. For example, for all
government works a separate quota will
be given. 1 am told that these days
contractors take up sometimes works
after bidding very low. When they are
asked as to how they bid so low, they
say: “We can make it up in cement”.
‘Cementil kandukolam’ is what is gene-
rally stated by contractors in our place.
Therefore, I would like to know whether
proper supervision will be maintained
in the matter of disposal of stocks in
the various <ategories and whether ce-
ment at economic prices would be avail-
able for the consumers. I would like the
House to be enlightened on these as-
pects. .

Shri Bansal (Jhajjar-Rewari): Mr.
Chairman, I think it is a very healthy si
that the demand for many things in t
country, including that for cement, is in-
creasing very fast. Arising out of that,
I would like to know from the hon.
Minister for Commerce and Industry, the
views of Government on the following
points. .

Sir, our present capacity is about 47
million tons. It has been reported that
the Minister is impressing upon the Plan-
ing Commission to raise the capacity to
16 million tons by the end of the Second
Five Year Plan. I want to know, the
manner in which he has planned to deve-
lop this increased capacity of 12 million
tons within the course of five years and
whether any sizable applications have
already come which give hope to the
hon. Minister that this big target will be
reached 7 . :

Then, it is reported that our transport
will not be adequate to the task. It is
said that even if we produce all this
cement, our transport will not be able
1o carry it to the consuming centres. May
1 know if the Ministry has been giving
any thought to the question of regional
distribution of the new factories that will
be set up so that the strain on the trans-
port system may be less and. for that
purpose, have any investigations been
made as to the sites where lime-stone is
available near or in the States where
consumption of cement is the highest at
present ? If that is so, may I know whet-
her a scheme for regional distribution of
the new factories has been prepared ?

My friend Shri Thomas asked about
'pool-grice‘ 1 also have the same question
to ask of the Commerce and Industry
Minister. I would like to.know if he is
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. -
having any scheme of differential prices
in view under which, if a l-price is
adopted, the Government will be charged
a lower price and the privale consumer
will be charged a higher price ?

Shri Feroze Gandhi (Pratapgarh Distt.
—West cum Rae Bareli Distt.—East):
We must know the black-market prices
also.

Shri Bansal: I have only one more
question. In view of this increasing con-
sumption of cement and the shortfall
which is bound to be there, has Govern-
ment given thought to the revival of our
age-old industry that is pursued in the
villages 7 In our villages people use lime
kankars and turn them into sliked lime.
That used to meet a lot of local demand
and I remember that in my village our
own house was built out of the indi-
genous lime and it used to be so strong
that although the rafters of our roof
were burnt down while a burglary took
place. the roof itself stands there as it
was ten years ago. So, 1 would like to
know from the Minister whether any
thought is being given, for the interim
period, to tide over this difficulty and
to develop this local indigneous indus-
try.

Shri T. T. Krishnamachari: I might
tell you that when cement is mixed with
sand and concrete and water, certain
chemical action takes place—

Shri V. P. Nayar: Then only it be-
comes concrele.

Shri T. T. Krishnamachari:—and per-
haps more heat is generated. You have
to pour water in order to see that the
mixture sets. My friend on the opposite
side is capable of generating heat with-
out any such external aids. I was expect-
ing that my hon. friend would be taking
Government to task for what might be
called the present maldistribution of ce-
ment and the high prices that are charg-
ed, etc. But my hon. friend always goes
to fundamentals. So, he went to the
fundamentals in regard to the manufac-
ture, labour cost, location, ownership and
all that sort of thing which must be a
different subject altogether.

The only thing is that he is very dis-

_ appointed about the industrial

statement and feels that it had not given
any indication of nationalisation of ce-
ment. There is nothing, as the Prime
Minister put it, to prevent us from start-
ing cement factories during the next five
years or even thereafter, But it is net one-
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[Shri T. T. Krishnamachari]
of the industries where we are giving
high priority for Governmental interfer-
ence.

Several questions were asked and I will
make an attempt to answer them within
the short period at my disposal. One fact
that was mentioned was about the ques-
tion of shortages, I support some hon.
Members asked why we have faced sud-
denly this shortage and why nothing was
done by Government to prevent it. I
have got here a table showing the de-
mands from industry, Government and
from all people who consume cement,
over a period of years, quarter by quar-
ter. 1 do not think I need weary the
House by taking it through all these
years. In regard to the demand for ce-
ment during the third quarter of 1955—
it is fairlyy near—the demand was
580,000 tons per month. That takes you
to a little over 6 million tons a year.
That was a time when we had more or
less completed our target of somewhere
about 10 million tons production, and 12
million as capacity. In the first quarter
of the current year, the demand rose
to 830,000 tons per month. That takes
you to about 10 million tons a year. In
the second quarter it is 901,000 tons. So,
the demand has occurred with such
rapidity that it is almost impossible for
us to take note of this demand and pro-
vide against it. After all, it takes about
18 months to two vears even to expand
a cement factory.

In this connection, I would like to tell
the House that in August, 1954, when I
mentioned that our - t for steel pro-
duction should be 6 million tons and our
target for cement production should be
in the region of 10 million tons, many
people in this country thought I was as
usual being extremely rash. The only
trouble today is that we are thinking in
terms of a target of 16 million tons of
cement. I feel that our target of 16 mil-
lion tons will not be adequate at the
end of the Plan period. In an expanding
economy, however wise you might
attempt to be and however bold you
might be, the demand overtakes any pro-
vision that you make.

In regard to the future, as the hon.
Member seemns to know, we have already
licensed a number of unitt‘s which in the
a te is expected to have a capacity
o%s?zs'al million tons by the end of the
Plan period. But, capacity is not always
what is produced; there might be a little
short-fall. Today the production has
touched the 5 million mark and I expect
by the first quarter of 1957, ie. about
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this time next year, we shall be able
to produce about 74 million tons of
cement and within 9 to 10 months, we
would probably reach the 9 million
mark. So, there is a possibility of our
augmenting our present supplies by about
4 million tons in about two years, or
rather, in 1 year and 9 months from
now. That is the best that we can pos-
sibly do in the circumstances.

The hon. Member asked whether the
Planning Commission has decided to
raise the target to 16 million tons. The
discussions are going on. It is not that
the Planning Commission is averse to
raising the target; the real trouble is
whether we will be able to carry the ce-
ment that is made and also the raw
materials that are necessary for the fac-
tories. Here the railways come in. The
point raised by my hon. friend, Mr.
Bansal, in this connection is relevant.
Yes, we have already looked into this
problem from a regional point of view
50 as to ensure supplies quickly and also
to minimise the railway movement and
cross-movement. We are examining the
matter further in order to see how best
we can make it more efficient. But, re-
gionalisation is not possible always, be-
cause the availabilty of limestone and
coal does not always coincide with the
demand in that region. We generally take
the availability of limestone as the main
factor and allow cement factories to be
established where limestone is available,
providing for the carrying of coal and
also for the "carrying of the finished
material.

In this connection, Mr. Thomas has
raised the point whether Travancore-
Cochin would have more than one fac-
tory by the end of 1961, It is rather diffi-
cult to say anything about it, considering
the fact that the Travancore-Cochin fac-
tory now is the highest cost unit that we
have. They complain even now that the
price allowed to them is not adequate,
although they have a certain amount of
advantage in regard to freight. It is not
a question of our not wanting to provide
Travancore-Cochin with a factory, but it
is a question of certain difficulties.
May be the factory may expand, but
even then it would have certain eco-
nomic disadvantages coming against its
further development.

My hon. friend, Mr. V. P. Nayar,
wanted to know what would be the
share. I have not got the break-up, but
undoubtedly the A.C.C. share will in-
crease. It is a public company with a
fair amount of control over it and we
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can lower the price, if we need to. If we
do not want any expansion, the price can
be lowered. We are allowing a certain
amount of elbow-room in the price
structure in order to allow them to
expand. When it is a public company
like the A.C.C., | do not think there is
much difficulty in Government excercis-
ing any control. But, the point mentioned
by Mr. Thomas is not correct. The very
fact that we have taken cement from
List 11 does not mean that we do not
want (0 control it. All industries of any
reasonable size will be controlled and
those industries have gone into the third
category. When it comes into the third
category, it does not mean that Govern-
ment will not enter that field. They
might, but it is not one that they will
necessarily enter into.

Shri A. M. Thomas: Many things have
been included in the B category.

Skri T. T. Krishnamachari: No; if my
hon. friend looks at it more carefully or
ask questions at the proper time, he will
find that category B has been chosen very
carefully, so that Government might ac-
quire a certain key position in those in-
dustries in times to come; maybe 35
years; maybe 10 years.

6 P.M.

My hon. friend Shri Bansal raised the
question of limestone availability. I have
mentioned that one of the factors in
deciding the location of a plant is the
availability of limestone. 1 have asked my
colleague the Minister of Natural Re-
sources and Scientific Research to get a
correct assessment of the total limestone
availabilty in this country and also ex-
Elore the possibilitics of new areas. We

ave a certain amount of data available
from the informationi collected by these
companies. I have also offered to place it
at his disposal. He has promised to
take this matter in hand.

I would like to end my answers by
making a statement. We have now decid-
ed to take over a large measure of con-
trol over distribution because we have
to tide over a period of two years cer-
tainly, and perhaps even more, when
stricter control over movement will have
to be maintained, and perhaps some im-
ports will have to be made.

Shri V. P. Nayar: Is it because the
Government are convinced that there is
very rampant blackmarketing 7

Shri T. T. Krishnamachard: Our
actions do not proceed from conviction;
we leave convictions to others. Because,

6—108 L. S.
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we feel it a call of duty. It is not a
matter of individual conviction,

Shri V. P. Nayar: So,. there is no
blackmarketing 7 -

Mr. Chairman: Order, order.

Shri T. T. Krishnamachari: Any way,
the decision has been made. The State-
trading organisation that we are setting
up will take over control over distribu-
tion in the same way as it is being done
in the Iron and Steel organisation. The
imports will be canalised through this
organisation. Distribution will be arrang-
ed in such a manner that distribution will
be reasonably efficient. But, at the same
ime, we will have a fair amount of
control over it without spending much
money of it. That is necessary.

So far as pricing is concerned, if I
produce 16 million tons of cement and I
find that the demand does not tally with
my production, I will undoubtedly re-
duce the price. So long as I am not able
to produce the cement which is co-ter-
minous with the demand or in excess of
the demand, 1 am afraid, the price
mechanism is one of the ways by which
we inhibit the demand. We are not pre-
pared to drop it because merely of senti-
mental considerations.

Shri V. P. Nayar: That is the socialist
pattern.

Shri T. T. Krishnamachari: Socialism
is a different thing. To my hon. friend,
socialism means totalitarianism. To me,
socialism means doing service to the peo-
ple in the best possible way. 1 do not pro-
pose to have a metaphysical discussion
with my hon. friend. Mine is a living
world in which I have to act and serve
and not talk on metaphysics. The ques-
tion of pricing will be decided accordinﬁ
to the nature of supply. My hon. frien
is wrong when he says that merely be-
cause we have fixed the price at Rs. 71,
that is the price: you have Rs. 71 plus
to exercise some kind of control in
regard to freight. Freight will be coming
into our hands and that would enable
us perhaps to serve the people better.
We are thinking in terms of one equalis-
ed price. To the extent that it is possible
for us to reduce the prices from time to
time in relation or in proportion to the
supply available, Government will cer-
tainly do it. So long as we do not have
the supplies, one of the ways by which
we can inhibit demand is to raise the
price. I think that is the technique that
would be increasingly followed by the
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[Shri T. T. Krishnamachari)
Government in regard to those articles
which are in short supply, because we
do not want an inflationary spiral to go
on.

A question was raised by my hon.
friend about lime. A short-term
ment might be made by the State, but I
have no facility to do it. In any event 1
expect that within 14 years I should be
able to supply a fairly large quantity. If
necessary, | am prepared to import what-
ever quantity is necessary for urgent pur-
poses. All that I say is we will try to
serve the public who need cement, parti-
cularly the small man who need it for
building a house, the poor people in the
villages. And we shall try as far as pos-
sible to see that some kind of control is
maintained on distribution. 1 do not say
it will be fool-proof, but still the loop-
holes will be mitigated to the extent that
is possible, having in view the fact that
the Central Government will have to act
very largely through the State Govern-
ments. That is a major decision that
Government has taken and I have taken
advantage of my hon. friend's raising
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this querry in this debate to inform the
public that very soon we shall be able to
announce the arrangement by which the
State Trading organisation will take con-
trol of the import and distribution of
cement.

Shri C. K. Nair (Quter Delhi): One
?ucsiion, Are Government aware of the
act ...

Mr. Chairman: No, no. No further
question. The time is over. Already we
have taken five minutes more.

Shri C. K. Nair: Will Government see
to it that the distribution part of it at
least is entrusted to co-operatives ?

Mr. Chairman: This is more a sug-
gestion than a question, which the hon.
Minister will take note of.

6.07 p.M. -
The Lok Sabha then adjourned till

Half Past Ten of the Clock on Tuesday
the 1st May, 1956.
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PAPERS LAID ON THE
ABLE . . .

PRESIDENT'S
TO BILL

Secretary

(ii) Ewvidence

(i) Certain Declarations

of Exemption under
Registration of For-
eigners Act; and

tendered
before  the Select
Committee on the
Life Insurance Cor-
poration Bill, were
laid on the Table.

ASSENT

reported to
Lok Sabha that the
Finance Bill, 1956
which was passed

the House of Par-
liament, was assen-
ted to by the Presi-
dent on the 17th

April, 1956. o

MESSAGE FROM R.AJ

‘bha

That at

YA SABHA .
Secretary reperted a mes-

sage from Rajya Sa-
that at its sit-
ting held on the 27th
April, 1956, Rajya
Sabha had returned
the Travancore-Co
chin  Appropriation
(Vote on  Account)
Bill, 1956, passed
by Lok Sabha on the
2gth March, 1956
with the recom-
mendation  that the
following amend-
ment be made in the
Bill :—

page 1, after
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Columns Columns

clause 3 the follow-
ing new clause be
inserted namely:—.

‘REPEAL OF ORDINANCE 4 OF
1956.
4, The Travancore Cochin
Appropriation (Vote on Account
Ordinance 1956, is hereby
repealed.

BILL RETURNED BY
RAJYA SABHA WITH
RECOMMENDATION

Secretary laid on the
Table a copy of the
Travancore-C o«(;& in

riation ote
6685 ::?p'?{)ccount} Bill
1956 which had been
returned by Rajya
Sabha with an am-
endment as recom-
mended by that
House.

REPORT OF ESTIMA-
TES COM\’!ITTEE
PRESENTED i

Twenty-sixth Report was
prwmhed.

6686  CALLING ATTENTION
TO MATTER OF
URGENT  PUBLIC
IMPORTANCE 6687-90

Shri Nambiar called at-
tention to the situa-
tion arising out of the-
large-scale reirench-
ment of civilian
employees in  Ord-
nance Factories and
the impending strike.
The Minister of De-
fence  (Dr. Katju)
made a statement in
regard thereto.

INDUSTRIAL  POLICY

OF GOVERNMENT

The Prime  Minister

6685

6686

6686

6690-99



made a statement
embodying  Resolu-
ton of the Govern-

ment

gard
policy.
RECOMMENDATION TO
RAJYA SABHA FOR

to industrial

WI RAWAL OF
BILL
The motion recommend-

ing to Rajya
Sabha the withdraw-
al  of the Manipur
State  Hill Peoples
(Administration Re-
gulation Amend-
mem) Bull 1054, as

Rajya
gabha, was adopted

BILL INTRODUCED
Manipur  (Village Au-
Hill

thorities in
Areas) Bill was
introduced.

BILL. UNDER CONSI -6711-6812
. 6813-18

DERATION

Further discussion on the
motion to consider
the Hindu Succes-
sion Bill, as passed

of India in re- -

[DALy Dicest]
Columns
by Rajya Sabha,
was continued. The
discussion  was not
concluded.
REPORT OF SELECT
COMMITTEE PRE-
SENTED

6702-10

6711

Shri B. G. Mehta p pmm-
ted the Report of the
Select Committee on

the Life Insurance
Corporation  Bill.
HALF-AN-HOUR DIS-
CUSSION

Shri V. P. Nayar raised
a half an hour dis-
cussion on points
arising out on ans-
wers given to Star-
red question No. 1303
asked on 10-4-56
regardl N% cemcm

inister

Gommercc and ln-
dustry and Iron and
Steel made a state-
ment in this regard.
AGENDA FOR TUES-
DAY, st May, 1956—
Discussion on Hindu Suc-
cession  Bill,

Columns

6812

. 6818-32



